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The Lok Sabha met at Eleven vf
the Clock

IMr SPEAKER in the Chair)

B

Re: SUSPENSION OF QUESTION
HOUR

SOME HON MEMBERS rose—

ot g famd (wher): womer -
zy, & f7qw 388 ¥ 73T OF W
YO FIA AR F | AW PATA GITH
gifary  (www) & 5% s
N E |
MR. SPEAKER' All of you may
please sit down.

This 1s a question regarding Ques-
tion Hour being dispensed with. Notice
hag been given by Shri1 Madhu Limaye,
Shn Jyotirmoy Bosu, Shri Shyam-
nandan Mishra and Shri Vajpayee It
is for the House to decide. I have no
objection,

wwy faqd (T°F1) @ W N
TeIR A 7R {00 W7 g TR qF
wrAdifa ¢ (s )

MR SPEAKER: I am not calling

anybody. All of you may please sit
duwn first.

SHRI JYOTIRMOY BOSU (Diamnnd
Harbour): On the 30th ...

MR SPEAKER: No need for any
explanalion. You just muve your
motion,

1934 L8—1

2
PROF., MADHU DANDAVATE
(Rajapur): Those who have given

notice of motions you kindly permit
them to move their motions,

SHRI VASANT SATHE (Akola):
Even for moving the motion the con-
sent has to be given. You should con-
sider whether consent 1s to be given.
What is the urgency? No case has
been made out for dispensing with the
Question Hour. In one hour heavens
are not going to fall.

oY wew fagrdt aradady (rarfrae):
957 WY &N FAT AT ifam fer
qUAT FOIFIF T2 AT AT T
TFr & 29T S o FRET 6T
ar 3 #%F Afrs g s AT AW
HOE T AEH F

R W ;9% A9 qHEK
I ¥ W T § ¥hT wav foew
fazgr1  afvaw grr freger Fag w7
FATH I|F IT TEF QF R
F¥ A& Fud #ivaT g feedes fae
AT W AT HIX WA €
77 #ifan o7 ¥ gr35 ¥ A & faq
TFT 9T XTI
SHRI JYOTIRMOY BOSU: I move
the motion ynder Rule 388 seeking

your consent. You have given the
consent. Thank you so much. I move:

“That the Question Hour be sus-
pended in its appiication to my ad-
journment motion and the privilege
motion that are be‘ore the House"

In support of my notice I have to
sav a few things. I will take two
minutes

oft wy fwd: Pro a9
FT9T myar frar ¥ wy aw feEw |
T Af Al A ¥ Sifew
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@t Aoy gT ww A -, A
fase difam wiT go¥ 7w fame § samm
agr

MR. SPEAKER: 1 have no cbjec-
tion for two minutes each.

SHRI JYOTIRMOY BOSU: On the
30th March 1974 the Blitz 1n a news
item ha. revealed that the Forcign
Trade Minisiry gave liccnces to seven
debarred firms on the recommendation
of 21 M Ps. Now, some oflicial of the
Foreign Trade Minmstry took pains to
guestion the M.Ps. who had signed
and many of them had denied that
they had signed. But one MF.—I
would like to stand corrected—Shn
Tulmohan Ram, it svema—it can be
verified and the truth established—
hag =mid thut he had signedq the docu-
ment for a consideration of Rs. 15
lakhs I request that a committee be
appointed and in the meantime, the
files be selzed

I;, that context yesterday .

MR. SPEAKER: No n.ed ¢l a

debate

SHRI JYOTIRBOY BOSU: Yester-

day .n tac other House the Com-
morce Minister.. .
MR. SPEAKER: You just move

your miotion Nn need «f a debate.

SHRI JYOTIRMOY BOSU The
Commerce Minister has  given the

names of the 21 M.Ps

MR. SPEAKER: No¢ need of a de-
bate at this stage.

SHRI JYOTIRMOY BOSU. .. and
saig that the memorandum was reccis
ved by the Commerce Ministry.

I want to quote one thing. Yau say
what 15 the urgency. I may make it
clear that there was some defect m
the original notification and the defict
was rectified on the hasis of the memo-
randum T.ac Presiding Officer Cone
ference alsc has clearly laid downm....
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MR. SPEAKER: I am not zllowing
all that. I have called the next mem-
her; Shri Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): My submission is that
the Question Hour is indeed requited
to be suspended in view of the dewe-
lopments that took place yesterday
m the other House affecting the how-
our and dignity of the Mecmbers of
this House as well as  affecting the
honour and digmty of the entire
House as a whole....

SHRI SAMAR GUHA
and the Chair tec.

{Cuntai):

SHRI SHYAMNANDAN MISHRA:
1 would, therefure, request my colte-
agues on the other side to give the
highest primacy o the discusiwn of
it It 15 gn fact oat of con-rleratson
{ r theu honour because theiwr mem-
bers happen to be nvolved i thus—
none of the Members on this sude of
the House is invalved In this it &s
out of consideratinn for theiwr honowe
and dignity.

We usk you, Mr Speaker, to permit
u: to proceed with this matter at onoe
and not take up the Questin Hour
1n a routine way. When I said that
1t 15 the honour of the Membxrs af the
House or the honour of the Huuse it-
self which is involved, I would aise
say that it 1 the honour of the Gow-
crnment itself which is involved in
this, The House will bear with me if
1 say that statistically four to fiive per
cent of the Members of the House arer
mvolved If 20 or 25 Members are
mvolved, it is five per cent of the
Members who are involved n  this
To-day the pecople say that we are im-
terested in some kindg of jobbery and
that we are all intercsted in the pro-
motion of liquor which is against the
Directive Principles of ocur Constita-
tion. 1 would like you to  consider
whether thig matter should not be
proceeded’ with at once,
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st Ay famd : wAm WA,
afa oz mmigiw #=afg B, gamsa
fesma 2 gufag o3 Ta@ o @r g |
afawis szxdi 7 "o dlo WMo &1 F7T
g7 f¥ g g FTA A 2 TG &
JESR I WAL FgIATEqT™E
g9 TIEl FT A TSE AT H
foariza & & 18 @AW & A
§ g3aed fear g o FWE ®
g AR 99 HoAgt ar | afEa
UF I F are § A7 IEER g i
SgiA dlo dTo o T FET &, =T
ga wiga W A, f& w2 feva=w
.8 1| zofee g # 1 9919 I gt
S 21 9 §eg foA & qrag
BITAR wE § S F I A@T FA
a1 &, AR fo9 & araa § geanen
g TR A FaA TH e IT TIWH
fear & sfex gar w21 ™ fFa
g gFY T=EAl AT AR SEH oF FT
SR 93 ®&A &1 #oamE fEar €

qEAA AT, WH AF GA AT
g gt 7dm 2 fea f1 axd&aT 30
AT & orzayw e¥ a% § gg a9 4 Wy
F3HeH AT a fawisrais &3
ATzl 4 ZfEET T W & | Tg Tgd
TSI TH 8, AT @a W7 FF 2 |
a1 e wgrad, ag wrg ararw feafa
g7 U @I Faq T ¢ fw gAme
gAY §, aTFT a3 FEd 2 fF gEme
AT E A ARI | AT BIRS AT TG
2 UF T ZTO AT UE HAT gr &A1
qger fe=w eqmTe Hareg ¥ 9RG 4, A1

afer aTaan faw 1 gEiwe 3R
qTE FF AMF AT JIET | qeTA agA
TS AT F) A | & ag @ FE

wEfE Fodl § gEen ax Jfw | &3

Sir, I am »gs much anxious
Should we suspend the Question Hour
even for that?

Question Hour 6

arti & gfwg, g AW & safErm
I ER AT GA AMTC ) 18 AT
F 377 g far gad ZRAESTEA A 2
AISAIT &1 dTgd T agF &1 A
FrE aigAgr g | Afnd gw @R e
21

SHRI VASANT SATHE (Akola):

as he is.

18 WEg &
FXAMT BT T FIZ AIHAT AT
27 A8 UF QFEQr Ariead fequmA

stwy ford

) S 8B : FGNH  HTAT
AR &, FEr A A HeeEe g |

SHRI MADHU LIMAYE: Please
do not try to shield Shri Mishra and
his henchmen in this House.

SHRI VASANT SATHE: Your jub
is to raise charges against everyone.
Our job is to say the honour of this
House. (Interruptions).

st Ay femd o ofi AT T AT
agr s ar MR fafewe giaan)

st wew fagrt awwmat:  weme
TEIEA, TZ OGSl AT 4T AGi €, AT
8 a7 aigdr fwal § wgar =g g fa
AT 99 98 TR B AE I HIF F(
T®T 5T S € | WL I§ A FI
OF 91 HIET FATAR-G4i § {3
faag a=ar 8, S§ & T 9% 749
fezr s @ @t g 91X == F fAg
Figq #1 am g i fsadr =4
2 TRE A F ETA ¥AT & A1
AT F AFT F9AT 9T F fAq
T I=BT 2, 3§ §eq & faq ofr 7y
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arimriegt e & fag Y 98
qIBT & WX TATEC-qAT & ogH
953 9T 21 ¥ & A0 O § A5 qAT
¥ gufrg A 7 vq A A ®
YA WD WIIW fXaAT 47, FEAI e
fr w9 IR ANF o A FEIT
# 1 qar  wrsTem fear @
fraFr samarT IFE K@ | ATFT
gafen 5 37 & am fro vd, @y 93
¥ gz  wraT ST oqar fa SeEm
wreay femam ) fRv oz wgr wwr
I H ¥ 1geeram wev & faw
g %q1 997 {5 dlo qvo HrEo THATA
TR A7 AT & oA a9 ag
§ fe Yrad & wav fv 34 ¥ Tomaw
sret £ wl I AT AF F e
7w W & oA Af 1 wUT fadw
ML AT T FUTE T ¥ FAmg
quTA Wl ¥ ST W LAET 02 AT
¥z & omA ag § @R & faqa
weaw  WEIRA, AE waAA § fA£Ar g
BT NI AT WG AT THIT T AEAT
%1 wifax fadw axrare w7 & wgar
&7 faar | g wf qifsaree &
T w a0F F AifeTpm A e
I ¥ AW ALYy wrgar 7 gyAr
@ af fa § A ¢ g fRw
;T WA FTwwwTEy fF 9T g
71 & ard ¥ /o ALY w4 A W WIS
¥ el 1 A vty | qfe dew
g7 &g ¥ & sl o os afFanagy
A A F AT ST A A T
qvey friiE %, 601 g AEE WX
s X Pl 2 A& wwdly § owfr
zm ¥y fagifowr garfoy e & s
TRIAT G AW &7 7R & {4 o717 97 60X
g1 FfT FT

SHRI BHAGWAT JHA AZAD
(Bhugolpur): We want to say that
we are alsp equally concerned about
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it, because a Member's signature is
forged anybody’s signature can be
forged. We are also serious about it
and we also want to raise it. But
why should the Question Hour be sus-
pended for that purpose? Let the
Question Hour go on. After that, the
matter may be raised. Why should
we suspend the Question Hour for
this? We are also equally concerned
about it. We have taken the matter
more seriously than the hon. Mem-
bers opposite. But let the Question
Hour go on, and after that, the matter
may be raised.

SHRI P. VENKATASUBBAIAH
(Nandyal): It 1s a serious matter, and
just as the Members of the Opposition
are concerned, we are also equally
concerned about it. They have said
that it is not to be treated as a party
affair. My fear is that they are con-
verting it into a party affair.

So, my submission is that there is
no urgent necessity for suspending the
Question Hour' and breaking all the
precedents. Let the Question Hour

be over. We shall be at one with
them in demanding a proper ingquiry
into this matter.

wew  wfaw wrr oy

! qEgw YK AT WA qTAT AW
FC AT A A FGNT & AT
1 Frgur

What is the sense of the House?

SHRI VASANT SATHE' No, it
shnuld not be suspended.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): No suspension of the
Question Hour

SOME HON, MEMBERS: No sus-
pension of Question Hour.
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MR. SPEAWER: I am sorry it can-
not be suspended.

SHRI SHYAMNANDAN MISHRA:
We demand a vote on this,

MR. SPEAKER: Those in favour of
the motion may please say ‘Aye'.

SHR] JYOTIRMOY BOSU: On a
point of order....

SHRI SHYAMNANDAN MISHRA:
We have given you a motion in writ-
g and we want vote to be taken on
it.

MR. SPEAKER: Yes. 1 am allowing
the voting.

SHRI SHYAMNANDAN MISHRA:
Please ullow the voting to take place.

SHRI K. RAGHU RAMAIAH: We
un this side of the House are also
equally and wvitally intercsted as the
hon Members oppusite. Certainly, this
can be taken up But there is no case
for suspending the Question Hour 1t
an cun be taken up i the normal
course

SHHRI SHYAMNANDAN
We demand vuote on this

MISHRA:

SHRI SAMAR GUHA On a point
of order

MR. SPEAKER: The motion as
given by Shri Jyotirmoy Bosu s ...

SHRI SAMAR GUHA: On a point
of order, Sir....

SHRI VASANT SATHE: His point
of order would mean that half an
hour will be over ip that.

MR. SPEAKER: Do hon. Members
want to take the whole Question Hour
sway like this? What is his point of

order? 1 thik 1 shall put the motion
to vote

SHRI SAMAR GUHA: Am I to be
brawbeaten by them? Have I not the
right to say what 1 want to?

1886 (SAKA)
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MR. SPEAKER: The consensus of
the House is against suspending the
Question Hour and therefore, 1 disal~
low 1t.

SHRI1 SAMAR GUHA: My point
of order is this. Just now the Minis-
ter of Parliamentary Affairs said that
this is not ap urgent matter ...

SHRI K. RAGHU RAMAIAH: 1 did
pot say that.

SHRI SAMAR GUHA: . ..to the
extenit that the Question Hour should
be guspended. This is an urgent mat-
ter for the reason that the country
should know and the people should
know that all members of this House
are concerned about the honour of
this House, the honour of jts mem-
bers The public should know that
members feel so much about it and
feel it so seriously that they have
suspended the Question Hour to take
up the matter concerning the honuur
of the House, the henour of the Chair
and the hrnour of all members of
this House

MR SPEAKER: There 13 no point
of order. I am going to put this
motion to vote.

SHR] DINESH CHADRA GOSWAMI
(Gauhati): On a point of order. You
are now gaing to put this motion to
the House. My submission is that the
suspension of the Question Hour should
not be decided by submitting it to
the House because thereby you will
be setting a  dangerous  precedent.
Suppose there is a question which is
adverse to the Government and we
come forward with a motion that the
Question Hour be suspended and if by
majority we carry that motion, I
think we will be doing a grave injus-
tice to the House. Rule 388 does not
permut it. That rule says that any
member may, with the consent of
the Speaker, move that any rule may
be suspendeg in its application to &
porticular motion. That wmeans rule
308 permits you only tq auwmd B
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rule relating to a motion. For exam-
ple. rules stipulate that a motion
must be givep before two days, two
hours and so on. For example, my
friends might not have given their
motion in time today. They may
come forward ang say that because
of the exccptional circumstances, the
rule relating to that may be suspend-
ed. That is permissible. Rule 388
does not confer o you the power to
suspend the Question Hour. Of course,
under rule 32 the Speaker has the

jurisdiction to suspend the Question
Hour, because it says:

“Unless the Speaker otherwise
directs, the first hour of every sit-
ting shall be available for the ask-
ing and answering of questions.”

Therefore, this is left to your discre-
tion. I submit that for the growth of
parliamentary democracy, the sus-
pension of the question hour should
not be dependent upon the wisn of
the House, because though the Op-
position might score a point today,
it may be that the majority may one
day try to subvert the minority by
making use of such 3 precedent. So it
should be left entirely to the discre-
tion of the Speaker. The rules do not
permit you to put it under 388. You
may take a decision under rule 32 and
we will all abide by it.

Rule 388 only permits suspemsion
of the rule relating to a wmotion, it
does not permit you to suspend a
rule relating to Bills, to suspend the

AUGUST 28, 1074

Question Howr 12

rule relating to a resolution, to sus-
pend the rule relating to the Question
Hour. So we will gracefully submit
to any decision that you take but this
should not be decided by the House.

SHRI SHYAMNANDAN MISHRA:
We have asked for suspension of the
rule with regard to the Question Hour
and the implication is that if the rule
is suspended, the Question Hour is
suspended. Why have you taken so
much time on this?

SHRI S. M. BANERJEE (Kanpur):
Sir, there is a motion for the suspen-
sion of the particular rule. The mat-
ter which they want to discuss is
very urgent because, after all, the
Members of Parliament who are
rightly or wrongly involved, all of
them, have to come before the people
and say that the Members of Parlhia-
ment are not corrupt to thal extent.
This 1s a dangerous thing; this 1s a
very delicate matter. 1 would like
this matter to be discussed. But, ;n .
this case, the question hour is impor-
fant. Yesterday and the day before,
Mr. Saha asked a  question about
advertisements by Railways during
the railway strike. Sir, you, in ynur
wigdom, ultimately decided that this
wil] be given priorily. The rase of
21 Members of Parliament or Mr.
L. N Mishra....

(Interruptions)

1 hope the leader of the House will
give a proper opportunity for us to
discuss this matter so that everybody
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is clensred of the doubt, today. But,
Sir, that can only be taken up after
this question is answered, the ques-
tion in regard to advertisements by
Railways during the railway strike.
“TPhix is very important for us. Every
one of us pleaded that day, practi-
cally begeed you, that this should be
Brst taken up. Then, after the Ques-
tion Hour, the privilege
agsinst Mr. Subramaniam, which has
been admitted shouly be takep up
and finally, the whole day should be
spent o, this mater,

Members of Parliament.

motion

involving 21

MR SPEAKER: The simple ques-
tion ix, Mr. Jyotirmoy Bosu has clear-
Iy menticned that it is under Rule
388 Jor suspension of the rule. There
is ne question, whether the Question
Hour ghould be suspended or not. He
has proceeded Rule 388. 1
bhave no other discretion except to
put it to the House. If it were a
different matter, it could go by con-
SENSUL

under

Mr. Goswami was opposing
that this cannot come under Rule 388.
Be said that I should use my dis-
crebon under Rule 32, This is direct-
Iy undcr Rule 388. He is not asking
for my discretion; he has proceeded
under Rule 388. How cap I refuse it
mow? I am putting it to vote. The
guestion 1s;

“That the Question Hour be sus-

pended in its application to Shri
Jyotirmoy Bosu’s adjournment
motion and the privilege motion

that are before the House.”
The Lok Sabha divided.

Question Hour 14

Division No. 18)
AYES

(11.34 hrs,

Bade, Shri R, V.
Bhagirath Bhanwar, Shr,
Bhattacharyya, Shri S. P.
Bosu, Shri Jyotirmoy
Chatterjee, Shri Sumnath
Chavda, Shri K. S.
Dandavate, Prof. Madhu
Deiveekan, Shri

Desai, Siri Morarji
Goswami, Shrimati Bibha Ghosh
Gowder, Shri J. Matha
Guha, Shrj Samar

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Joseph, Shri M. M.

Joshi, Shri Jagannatarao
Kachwai, Shri Hukam Chand
Kalingarayar, Shri Mohanraj
Kiruttinan, Shri Tha
Krishnan, Shri E. R ‘
Lalj: Bhai, Shri

Limaye, Shri Madhu

Maran, Shri Murasoli
Mavalankar, Shri P. G.
Mayainievar, Shri K.

Mehta, Shri P. M.

Mishra, Shri Shvamnandan
Misra, Shri Janeswar.
Mukherjee, Shri Saroj
Narendra Singh, Shri

Patel, Shri H. M.

Patel, Kumar; Maniben
Pradhan, Shri Dhan Shah
Rawmkanwar, Shri

Reddy, Swri B. N.

*Reddy, Shri Sidram

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Sezhiyan, Shri

Solanki, Shri Somchand ’
Vajpayee, Shri Atal Bihari

*Wrongly voted for AYES.
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NOES

Ahirwar, Shri Nathu Ram
Ansari, Shri Ziaur Rahman
Augtin, Dr, Henry

Awdhesh Chandra Singh, Shri
Azad, Shn Bhagwat Jha
Aziz Imam, Shri

Barman, Shri R. N,
Bagumatari, Shri D.

Bhagat, Shri H. K. L.
Bhuvarahan, Shn G.

Bist, Shri Narendra Singh
Brahmanandp, Shrj Swami
Chandra Gowda, Shr1 D B.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shr1
Chaudhary, Shri Nitiraj Singh
Chavan, Shr1 Yeshwantrao
Chikkalingaiah, Shry K.
Choudhury, Shri Moinul Haque
Daga, Shny M C.

Damani, Shri S. R

Darbara Singh, Shri
Dasappa, Shri Tulsidas
Daschowdhury, Shr1 B. K.
Dhamankar, Shri

Dharia, Shri Mohan

Dixit, Shr: G. C.

Dixit, Shr1 Jagdish Chandra
Dube, Shr; J. P

Dumada, Shn L. K,

Engti, Sbri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Gavit, Shri T, H.

George, Shri A. C.

Gill, Shri Mohinder Singh
Gogoi, Shri Tarun

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
‘Hanumanthaiya, Shri K.
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Ishaque, Shri A, K. M.
Jadeja, Shii D. P.
Jamilurrahman, Shri Mad,
Kadam, Shri J. G.

Kadannappally, Shri Ramachandray,

Kader, Shn § A,

Katlas, Dr.

Kakoti, Shri Robin
Kamble, Stir; T. D.
Kasture, Shri A S,
Kavde, Shr1 B. R,

Kedar Nath Singh, Shri
Lakkappa, Shn K.
Laskal, Shri Nihar
Mahajan, Shr Vikram
Mahajan, Shup Y S.
Mathotra, Shr1 Inder J.
Mehia, Dr Jivraj
Mirdha, Shu Natau Ram
Mista Shra Bibhuty
Mishra, Shri Jagannath
Mishra, Shr; L. N.
Mohammad Tahir, Shi
Mohammad Yusuf, Shi
Moh~in, Shny B H
Murmu, Shi; Yogesh Chandra
Murthy, Shry B S

Naik, Shni B. V.

Oraon, Shri Tuna
Pahadia, Shry Jagannath
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Fant, Shn K C
Parthasarathy, Shri P,
Paswan, Shri Ram Bhagat
Patel, Shri Prabhudas
Patil, Shri E V Vikhe
Patil, Shri Krishnarao
Patil, 8hri 8. B,

Patil, Shri T. A.

Peje, Shri 8. 1.
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Purty, Shri M. S,

Qureshi, Shri Mohd. Shafi
Radhakrishnan, Sari S.
Raghu Ramaiah, Shri K.
Rai, Shrimat1 Sahodrabai
Raju, Shn P. V. G

Ram Singh Bhai, Shri

Ram Sural Prasad, Shi

Ram Swarup, Shn

Rao, Shrrmati B Radhabai A.
Rao, Shri Jagannath

Ruo, Siart I*. Ankincedu Prasad
Rao, Shri Pattabhi Rama
Rao, Dr V K R Varaduraja
Raut, Shr1 Bhola

Ray, Shumat:1 Maya

Reddy, Shry M Ram Gopal
Reddy, Shn P Bayapa
Samanta, Shr1 S, C.

Sanghi, Shn N K

Sankata Prasad, Dr.

Sathe, Shr1 Vasant
Shankaranand, Shri B
Sharma, Shr; Madhoram
Shasiun bhushan, Shn
Shastri, Shr1 Sheopujan
Sher Singh, Prof.

Shukia, Shri B, R.
Siddayya, Shry S M.
Siddheshwar Frasad, Shmn
Singh, Shri Vishwanth Pratap
Sinhs, Shri Dharam Bir
Sinha, Shr; Nawal Kishore

Sinha, Shri R K.
Subremaniam, Shn C.
Sudarsanam, Shn1 M.
Suryanarayana, Shri K.
Tulsiram, Shri V.

Vekaria, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath

-

Question Hour 8

Vikal, Shr; Ram Chandra
Yadav, Shr1 Kara, Singh
Yadav, Shri R. P.

MR. SFEAKER- The result* of the
division 15. Ayes 41; Noes 128,

The motion was negatived.

MR SPEAKER: We will now take
up Questions,

ORAL ANSWERS TO QUESTIONS
1131 wors.

Facilities to inmates of Homes for
Freedom Fighters

*529 SHRI S. M. SIDDAYYA: Will
the Minister of HOME AFFAIRS be
pleased to ctate the exact nature of
the care ang attention which Govern-
ment have decideg to provide to the
inmates to be admitted to the propos
¢d Homeg for the aged, infirm, ailing
and physically handicappeg freedom
Fighters?

THE MINISTER OF HOME APF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT)- The following amenmties are
gproposed to  be piovided in the
‘Home™ —

(a) Boarding and lodgmng;
(b) Free medical awd;

(c) Recreation and reading roum
faciiities

A ccpy of the schemg 1s laid on the
Table of the House, [Placed 1w Lib-
1ury See No. LT—8321 74},

SHR] S M SIDDAYYA [ find in
the statement, that two homes are
proposed to be opened at Delhi and
Pondicherry May I know whether it
1# not a fact that the Central Govern-
ment hag made a suggestion to al] the
State Governments to open Similar
homes, in pursuance of which the
Karnataky Government came forward
to open one in Bangalore, but they
could not proceed with it for want
of funds?

*The following members also record:;hezr votes for NOES:—
Sarveshr] Sidram Reddy and G. Y.Krishnan.

e ey v

Lo
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SHRI UMA SHANKAR DIKSHIT;

"The decisio, of the Government of .

India is to have two homeg to begin
with until permanent structures have
been erected—one in pelhi for the
northern area and the other in Pon-
dicherry for the southern area or ac-
cvording to the convenience or spe-
cial conditions of the freedom fighters.
“We have also requested all State Gov-
ernments to consider the advisability
of opening a similar or any suitable
freedom fighters’ home in each State.
Over that the State Governments are
giving their consideration. We have
not received any reply on this sub-
Ject.

SHRI S. M. SIDDAYYA: May 1
know whether the Government of
India have called for applications
from the freedom fighters for admis-
sion to this home and, if so, hown
many applicdtions have been receivad
from each State? from fups

SHRI UMA SHANKAR DIKSHIT:.
‘We have not received any list. We
Lave written to all the State Gover:-
ments and we hove requested them
to send out the names, indicating pre-
ference. We will see whether the
present accommodation arrangements
are sufficient. To begin with, on the
2nd October we are opening the homse
in Delhi. We are trying to expedite
the one at Pondicherry. I think bet-
ween the two homes we would be
able to cover all the applicants but
-we cannot be sure, We will see what
is the number of applicants.

SHRI PRABODH CHANDRA.: Th re
is a lot of ambiguity about the term
wfreedom fighter” and different States
give different interpretations. There -
fore, 1 would request the Home Min-
ister to clarify who are the freedom
fighters.

SHRI UMA SHANKAR DIKSHIT.
Only those who answer the descrip-
tion contained in the scheme approt‘-
ed by the Government of India will
" ‘be eligible for admission to the home.

. 8HRY SAMAR GUHA: Mav 1 know
. wvhether these two homes will be Tun

a0
wholly by the Central Goverhment
and what type of cormmittee will man~
age it? Secondly, will there be any -
limitation in regard to the numbeér
of admissions of the desirable freedv.n

fighters in future? Thirdly, is the Gov- .

ernment going to give some Central
assistance to the home in West Ben-
ga] which has been started there®

SHRI UMA SHANKAR DIKSHIT:
The present arrangement is to have
accommodation for 25 freedom Aght-
ers in each of these two homes. The
qualifications «tc. are mentioneq in
the statement. In appoinfing the offi-
cer in charge of the home we would
like {0 give preference to a freedom
fihter,if it is possible to get one.
So far as the West Bengal hom. i3
concerned, the West Bengal Gov erii-
ment is mannaging it and we do nof
wish to interfere with it.

SHRI K. SURYANARAYANA: May
1 know whether the Government has
received any list from any State Cov-
ernment and, if so, how many frow
the various States? Secondly, are .hey
satisfied with the number of 25 for
Delhi and other places? What wi'l be
the estimateq expenditure and what
will be the facilities provided?

SHRI UMA SHANKAR DIKSHIT:
The two homes together will accom-
modate 50 freedom figaters. They
will be chosen from the lists provid-
ed by the State Governments. We
have not received any names from
any of the State Governments We
propose to send a reminder shortly.
So far as the State Governments
themselves are concerned, we have
advised them, as I have already said,
to open homes under their own
arrangements, under their own sche-
mes. :

SHRI J. MATHA GOWDER; When
do the Government expect to com-
plete regular homes for these people
and how many of them are likely 10
get them? v

SHRI UMA SHANKAR DIKSFI{:
We will be guideg by our experience .
with the two small homes thati 'we
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are starting from the 2nd October.
‘The first one In Delhj is shortly to be
«pened and we are trying to expedite
the secong one at Pondicherry. As re-
‘gards the permanent homes, we have
not yet finalised our financial require-
ments and so on. We wil] be guided
by the experience that we get in the
rearlier homes.

SHRI DHAMANKAR: I would like
to know from the hon. Minister whe-
‘ther those freedom fighters who arec
.getting rensions from the Govern-
‘ment are eligible to be admitted in
‘these homes and whether they will be
alloweq to retain their pensions after
‘they are admitted to these homes.

SHRI UMA SHANKAR DIKSHIT.
They will be expected to contribute a
spart of the pension that is given to
them. The admissions to these homes
will be cpern only to those who have
no other people, no other relations, to
support them. As regards those who
are living with their families, etc.,
there will be no question of their en-
tering these homes. It is only the
people who are supportless and who
have no other place t{o live in with

satisfactory board and lodging
arrangements, only such freedom
“fighters, will be admissible. We have

not yet decided but they will be ex-
‘pecteq to contribute a part of their
pension because the pension that they
‘get ig for their board, lodging, med:-
cal facilities, recreation, etc.

SHRI SHYAMNANDAN MISHRA:
It is not indicated what will be the
expenditure incurreq per {freedom

‘fighter. What does the Government
propose to spend on these freedom
“fighters?

Secondly. why is the Governmeni
-insisting on an earlier definition
which entitles a freedom fighter to
-get pension? There may be some free-
dom fighters who do not want to
apply for that kind of pension at all.
"Will thoge freedom fighters who have
mot thought fit to apply for pension
will also be entitled to be admitied
‘R0 these homes?

BHADRA 6, 1896 (SAKA)
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SHRI UMA SHANKAR DIKSHIT:
I have not got before me the total
budget allocation that has been plan-
ned for expenditure, etc. Originally,
for the homes, the budget amount was
estimated But this is a very tempo-
rary arrangement. Ags I have said,
tais will be only in the form of houses
which we have got irom the Works
and Housing Department. They are
houses which are under orders of do-
molition but are being repaired. They
will be made safe and suitable for
living. Therefore, the expenditure on
the houses wil] be very reasonable.
Most of the expenditure will be on
their food, medical facilities, recrea-
tion, like, radio sets, newspapers, etc
I am sorry 1 am not able to give an
indication of the exact amount of ex-
penditure at the moment.

So far as twe admissibility is con-
cerned we propose to adhere to the
definition that we have evolved ac-
cording to which we define a freedom
fighter and pay lhmim a pension There
are cases where people who are very
highly placed anq who have suffered
greatly and who due to their self-res-
pect did not consider it proper to
apply for pension. I, such cases, we
have aproached their relations and
their friends In one particular case,
virtually, I myself submitteq an ap-
plication. That is to say, I took the
mitiative For instance, in Haryana, a
freedom fighter said, he would not
write. Then, I got some other person
on his behalf to help complete the
formality. At ieast half a dozen cases
1 know in which we bave ourselves
taken the initiative on coming to
know that the gentleman is too sen-
sitive to submit an application. One
of the gentlemen, unfortunately, has
passed away after the sanction was
given

wft mf S0 ;. wETH WA, 3T
gramy 9z N exeeA 71 FATGT % fa
weft mga a1 7§ § IuW 77 FATAT
amfagi & s @ W frad vl
g?
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Y INT gwe Niwy 65 TIF

ot wrfy WAW : FB A TR G A
sy H-rsd |, 1A § 9y wq Wl
FEE A 65 AT TA IH S E
afew wius 23 @1 13 §, § WEAR
# 7 4T FEATRRAT § fr 0F amy
M 9 7z 7 afyw awiv g, 3T AT
T F A B AFT A AHTT -
art § 37% fam faqT @ qeq w47

ot Iar g L T gro
gATar qar W frax & v ofe w1
TamAaT &Y, 65 q¢ &7 7 Y T 9

T &7 Greqy Aga w9 g AT WG
FTAEH g W g0 I AT F
@ A 3w A fafren § waEa
w0

EXPENDITURE ON ADVERTISE-

MFNT IN NEWSPAPERS BY

EASTERN AND SOUTH EASTERN
RAILWAYS

*520A. SHRI AJIT KUMAR SAHA
Will the Mimster of RAILWAYS be
pleased to state

(a) The amount of cxpenditure
mcurred by Eastern Railway and
South Eastern Ralways on advei-
tisements in  different newspapers
during and on cve of last Ralway
strike;

(b) name< of the newspapers in
which such advertisements were pub-
hished and amount of payment made
to each juch newspaper,

{c) whether any articles were
given for publication as advertise-
ments, and

(d) if so, amount spent on this

account.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) to
(d). A statement iz laid on the
table of the Sabha {Placed in
Library. See No, LT 8322/74].
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SHRY AJIT KUMAR SAHA rote-

MR, SPEAKER: You had already pus.
two questions It was postponed at §
stage when some other member was
putting a question.

it wy ford: WA agEw, §
oI 7T 5 WA 13 () &Y |
AIFAT ATEST g1 g T NOR

“Answers to question, given in
the House shall be compiete and
a« far as possible each part shalk
be answered separately If on his
attention bemmg drawn to an
answer the Speaker 15 «atmfied that
it does not fulfil this condition, he
mav direct the Minister to give a
complete answer”

=f THTENT FY W WY T IR
g Hraa AET g

worw WE : g8 Al A g

e ¥V fgur ar

ot Ay fomd: won W RO A
i AT e = (BATTT)

woaw Wi § H9 & AT 9
#E AEE ) qEan A AT AT AR g )

SHRI SOMNATH CHATTERJER:
Under 1ule 43, the Speaker shall de-
cde whether a question 1 or 15 nos.
admissible under the rules This
Question has been admitted by youw;
Sir; this has been found to be fit for
answer. How can the Minister, when
a question has been found admissible
and has been admitted for answer;
refuse to give any reply on the plem
that this 15 of a confidential nature?
Will payments made from the Con-
solidated Fund of India be treated asy
a confidential matter? Members of
Parhament will not know what type
of payments have been made from
out of the Consolidated Fund of
India! Then there is no point in our
functioning here,  (Interruptions)
Payments have been made by the
Government {o newspaper ownaers.
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" “Information regarding details of
advertisements released to indivi-
dual newspapers is treated as con-
‘fidential between the Government
‘and the individual newspaper.”

urdizy #2r yRaen & qedl
{, oferw owITH S oEIm
Fg wFdr §, wifeet grEem % 7%
wwar & wifssiaafady & art ¥ w9
s § w1 Aga. wfEdfmua fow A
AT ©F AT &

“It shall not ask for information
‘regarding Cabinet discussions or
advice given to the President.”

g wifstwaw & 1 oiv a9
wifeEmrs wqma gv ¥ ¥ ?
g Iz Femr A o Al
Tafedar =1 wifegw qgr wrowr & 7
o 59 & il § ada dfwg

ot e fagrdt avdd ;g
AgRY, W 9T frbw g W o
wfEe + 7 ¥ wdY wgYay w0 gATH FAT
&1 e W wfy wrare femr W @
I w7 IFIA Tgmr ary

SHRI MOHD. SHAFI QURESHI:
“The first objection taken by the hon.
"Member is that each part of the ques-
~“tion should be separately replied to.
‘That | have complied with,

‘1 have stated the reason that the
"DAVP of the Ministry of Information
and Broadcasting is the principal
~advertising agency of the Govern-
. ‘ment. Being the bulk advertiser, the
"DAVP negotiates for concessional
xates with the various newspapers
Sndividually. So, it  is a business
“transaction between the DAVP  and
I - mchvidual newspnpers.
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SHRI MADHU LIMAYE: How? We

are not concerned with the Informa-
tion and Broadcasting Ministry.

SHRI MOHD. SHAF] QURESHI:
These rates might vary from one
paper to another. I have already
stated that earlier the same question
was asked and my colleague, Shri
Gujral has replied. . . (Interruptions)

SHRI S. M. BANERJEE: In this
case what we wanted to know was
the total amount spent on the adver-
tisements against the interests of the
railway workers and to break the
railway strike. We were told that
Rs. 10 crores were spent. It may be
one crore or two crores but we want
to know what is the amount spent,
The House is entitled to know.

SHRI MOHD. SHAFI QURESHI:
1 may state that it is against the
principles of business ethics it we
reveal these rates without consulting
the newspapers concerned.

SHR] MADHU LIMAYE: You are
violating the rules. How can this be
a confidential information? )

% g w7 fAmMT 13- ¥ agw
qEw g
SEVERAL HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU: Is the
Government concerned with  the
business ethics?

®SHR] SHYAMNANDAN MISHRA:
May I make one brief submission?

The hon. Minister is taking the
stand that the information had to
be given by some other agency, that
is, the Ministry which is concerned
with the DAVP. That seems to be
his suggestion. . .

SHRI JYOTIRMOY BOSU: No, no.

SHRI SHYAMNANDAN MISHRA:.
Now, the question is that he is taking
the stand that he has answered the
question and yet he says that ' the-
remaining information that the House
requires has to be given by some
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other party. The only answer that
he has given is that this is of a con-
fidential nature but that is not ‘an
answer. That is not a real answer. .

MR. SPEAKER: He says that it
is a transaction between DAVP and
the papers.

SHRI SHYAMNANDAN MISHRA:
How can the two things go together
—the confidentiality of the informa-
tion that is required by the House
which seems to be the argument of
the hon. Minister and the fact which
he concedes that this information
should be given by some other
agency? How do the two things go
together?

SHRI MOHD. SHAF] QURESHI:
I have stated in my reply that the
Government being the bulk adver-
tiser, there is an agreement between
the DAVP and the individual news-
papers so far as the rates are con-
cerned and the Government of India
and many departments of the Govern-
ment are bound by the rates which
are entered into between the two
parties. This is a business transac-
tion gnd in the interests of business
thics. . . (Imterruptions).

I am vprepared to submit the list to
vour. (Interruptions).

st gew fagtd oy wEae
Y, ST W IS 3 AT FOOF A4
IS FTEAT § | AT JFTeT qAT AZ@A 4
fzar &, 9 39 =1 0% gw fEg-

“As such, it would not be cor-
rect to release to the public unila-
terally”.

Tg®g 25 & (v 7F
1 gxrferg T

7 A%17 31 [T
F¥ar g, A ;M
TE oW T g, a3
97T & J ST T

2

!

g ol
T el T3T T i
TFTT Tl
AT AT E

A«

o

T S, W9 g FI 2y
7 737 § 7% a3 Praanda 3,57
TAT 4 BT CSTTE FAE 2T 3, T/

AUGUST 28, 1974

Oral Answers 28

% |14 WTq 3EIET & AR 7 TR
W At a3 ardroqoedloT o %
q 9577 igar g % og @ g A7
w afad &t g¥m @, w@r w@fyw
wealmade a1 @@t @ FW Fm
AT wgt #w 3 agi sArar Fhar ?
AT qF 9% & wT T T2 Fh
HT g&e & (47 geuw T g ?
Fragga g agl afs am3 0 %
fod fGama st 3T a5 & ? w0 9]
ta gl g % aw fadr fsa #1
fasitas AT =12t 8, 98 98 § fArvma
FTAT § oT #T w410 g, 39 T3758 =1
3a1 74 2 & ag (so3w 3w 3 fas #r
gwg § i} q¢% §2F F TAA JA
@ §Fd 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI

I. K. GUJRAL): rose. (Interrup-
tions).

MR. SPEAKER: This is addresseds
to the Railway Minister,

St qgEAT W FIFAO : FEERA
¥ gsq{ewirz ¥ TF  qFAEE 3
g AIFT gFT & | T gAML AT TRAN
AR qFIT F T (e20ed) q¥ fedoz
AT g {5 5q &1 741 2 feui TF o
98 Tew R E owm dr A sEde
wIEAT FI QAET T W g OF wza-
feqtrz 791 73 fAad. ...

St e fagry vt
aia A5 § |

S AgHR TW FAV ¢ a7 FIE
717 feqo o To & IURAF TF
ShTaTew qffd= 2 | a8 37 9ad
o S & &5 &Y 29 F7T (27 97 3 /L
St g5l A fed 1 § 5T A HF &1
ied (A FgrE f5 & symg st
gFay, afFa § Favs 3f9W o A
T AT AT AT L o AFFTHE T T T
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s A vk & ey TA W
zewa d

SHRI § M BANERJEE 8Sir, ] nse
on a pomt of order

MR SPEAKER There 1= no point
of oider at all

SHR] S M BANERJEE The hon
Mmister said that this was confiden-
t1al The House has been tredted
with contempt Are we not entitled
te krow how much of advertisement
has becn rfiven to the ncwspapers’
Sir vou wil] direct him to do that
(Interruptions)

SHRT H M PATEL 1 wrh to
submut that the plea that this mat-
ter 1s confidential cannot be accepted
a8 3* would ret &4 most dangerous pre-
cedent  There 1s nothing that can
be kept confidential fiom this Heuse
extept on the ground of pubiic inte-
rest  What 3+ the pubiic interest in-
volred in  thus matter” They have
not said anything about 1t What 1s
the pub.ac nterest involved in this?
H 1t 15 contended that it 1 the pruc-
tite tu  negotiate varying  rates to
differert newspapers, that does not
bung it within the realm of public
interest at all  There are any num-
ber of foreign cullaboration and other
agieumerts on which we have =ought
information The Mimstry had  to
give it T'as information cannot te
witheld from the Houce on the
ground that 1t 18 (onfidential hetalise
no public interesy underhes it This
15 my submuission

SHRI MOHD SHAFI QURESHI
I have alieady eaplained that the in-
formation regarding detalls of the
advertisements released to ndividual
newspapers s treated as confidential
between Government and the indivi-
dua] newspapers

(Interruptions)

SHRI JYOTIRMOY BOSU Sir
what is the public interest? We want
your suling.

BHADRA 6, 1896 (SAKA)
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MR SPEAKER: There 18 no guestion
of my ruling There are so many
rulings on this

ot g wR owEmw Ty
UgwR, AVEIT ¥T ITWT QT Al
HNGRAF AFT # | AT AF ACHT IHA
adar 3 @ g4t gaar 1A w1 et
A fam A1 ) gavRr o f¥ frm few
s ¥t fFad frax P v
foaar =1 fa= g2 | &fer werrT
ITFT 4117 AT AFEAT R 1 ¥R TR Q7
" A AT A #

SHRI S M BANERJEE Su the
Minister has not claimed prou . fion
under any rule Are you dire ting
him to lay the information on the
Table of the Hcu<e? I want your rul-
g on thre

@t wem faprd el meom
o, welt mErem A wEr 2 fR 3 ary
FTAETE sy e o IR 2F A7
w1 & 5 &1% 7oq ag A-FRY ok
qre ¥gAT ATE AY @ §FATE L 70
fagza @ fr 319 32 S@AHIQ 2@ Afa
o7 {67 oy ifsw ) (wmawm) T3a
oF TET AT A ¥ ) W §IET g7
7@ @ iy few v w1 fega v
F1 fawma fzgr quy A1 QA & wvAT
# fr frea 9 R AT AR R ~Fl
2 ot g YET R TAHI A7 IG@IT FT
form qqy ¥F oFeg FX IEH FErT FIQ
F Fawew 8wt (9w 397 1977 5 &€
3w FF (A 7 2 37 5 Fwred
R ag EE AR TA Iz

MR SPEAKER He has offered 10
<how 1t to me 1 can seeat If tis
just a matter (& ousiness then v % ftH
be & different matter If 3t 15 & motter
ot dwereuon I will see into 1t I witd
also see the past precedents about it
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ot vy fomd : gy qfiws qtinh
w warw 3, qftew e wr @xre
M iR afr st e fn
ofems g5 & aft 1 (swwem)

MR. SPEAKER: I cannot give you
an off-hand answer.

SHRI JYOTIRMQY BOSU: Sir, 1
want to raise g point of order under
Rule 368 arising from your observa-
iiun. Rule 368 says:

“Provideq that this rule ghall not
apply to any documents which are
stated by the Mnister to be of such
a hature that their production would
be inconsistent with public interest.”

Where 1s the public interest in this?
MR SPEAKER: I will see into it

SHRI JYOTIRMOY BOSU: Sir, you
are giving him a benefit which he has
not claimed.

SHRI SOMNATH CHATTERJEE:
Sir, almost all the transactions will
become business transactions ag the
State 18 entering more gnd more into
cummercial transactions A time may
come when the whole in‘ormation re-
lating to the Consolidated Fund of
India may be dented. Then this House
will become impotent to go into that
question

————

WRITTEN ANSWERS TO QUESTIONS

Foreign News Agenties Operating in
India

*330 SHRI GAJADHAR MAJHI.

SHRI C. XK. JAFFER
SHARIEF,

Wil the Minister of INFORMA-
TiOx AND BROADCASTING be
+wwed to state:

(a* the number of foreign
agenvies operating in India at
»1t; and

news
pre-
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(b) whether India has a  foreign
news agency of her own functioning
abroad?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K GUJRAL): (a) Eighteen, Sir.

(b) No, Sir. But three Indian news
agencies have their porrespondents at
some places. Ip addition, they have
bilateral arrangements with a number
of foreign newg agencies for the ex-
change of news

Development of Technology for Small
Scale Industrial Units Produclng
Essential Goods

*331. SHRI G. Y. KRISHNAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether programme for  the
development of technology for decen-
tralised small scale industrial units
producing essential  goods like ce-
ment, cloth, sugar and paper for mass
consumption has been drawn up for
implementation in Fifth Plan;

(b) it 80, the outlines thereof; and
allotted for this

(c) the amount
purpose?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C SUBRAMANIAM;: (&) and
(b) The Appropriate Technology Cell
in the Ministry of Industrial Develop-
ment has constituted Working Groups
for development of technology for
small scale plants to manufactuie
cement, sugay and paper The recom-
mendations of the Worlung Groups are
yet to be finalised.

{c) Question does not arise.
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Avallabllity of Cement through
Fajr Price Shops

*523. SHRI MOBINDER SINGH
GILL, Will the Mimster of INDUS-
TRIAL DEVELOPMENT AND SCIEN.-
CE AND TECHNOLOGY be pleased
to state the steps Government have
taken to ensure the availability of
cement to the consumerg through fair
price shops after the price hike allow-
ed by 1t?

THF MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C SUBRAMANIAM): Price
and distribution of cement 1s at pre-
sent controlled 1n terms of the Cement
contrn] Order, 1967 While a uniform
FOR destination price 1s fixed by tne
Central Government, the wholesale
and retuil price at which cement may
be sold within a State 15 fixed bdy
the State Governments under Clause
10 of the Order Cement has also been
declared as an essential commogity for
purpnses of Essential Commoditieg
Act, 1955

With a view to make cement gvail-
able at prices fixed by the Govern-
ment all the State Governments were
1equested to 1ssue orders under the
Es-ential Commodities Act regulating
the <ale ¢f cement by grant of per-
mis licences and most of the State
Governments have 1ssued such an
order

To distribute cquitahlv the aval-
able guantities of cement, quotas were
also fixed for each State for the period
Ist July, 1873 to 30th June, 1974, on
the basis of its average consumption
during the preceding five vears These
quotas are exclusive of the require-
ments of Central Government Works
and requirements of Large and Me-
dium Industries which are met sepa-
rately by the Centre. Allocations are
made every quarter on the basis of the
quarter

In order to wumprove the distribu-
tion of the available quantities of
cement, rail transport movemens of
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cement is regularly scrutinised by a
high level committee of Secretaries
with a view to extending such assis-
tance as may be possible, to the fac-
tories facing movement difficulties.

Licences and letters of intent for
additional capacity of over 17 million
tonnes have also beepn issued, out of
which a capacity of about 17 million
tonnes 1is likely to materialise during
1974-75

Export of Equipment by
Telephone Industries

Indian

*534¢ SHRI YAMUNA PRASAD
MANDAL- Will the Minister of COM-
MUNICATIONS be pleased to state
the net profit earned by Indian Tele-
phone Industries by export of equip-
ment dur:ng last three vears, year-
wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI K BRAHMANANDA
REDDI): The net profit earnedq on
exports by the Indian Telephone ln-
dustries during the last three years is
as follows:

Year Profit
1971-72 Rs 621 lakhs
1672-73 Rs 350 lakhs
1973.74 Rs 148 lakhs

Production of Items of Mass
Consumption

*535 DR H P. SHARMA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether 1n his address on
‘Workshop on Financing of Rural In-
dustries’ organised by the National
Institute of Bank Management in
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July, 1974 he indicated that Govern-
ment lwas re-assessing its policy of
allowing the meanufacture of sophis-
ticated items in urban areags with a
view to increasing the production of
items of mass consumption; and

(b) if so, Government’s decision in
regard to the review of the industrial
policy in the light thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C SUBRAMANIAM): (a) and
(b). While addressing the ‘Workshop
on Financing of Rural Industries’ or-
ganised by the National Institute of
Bank Management, the need to give
a positive shift to the small industries
programme through production of
items of mass consumption and pro-
duction based on indigenous raw
materialg as against production of s0-
called sophisticated 1tems for urban
consumpiton was stressed. The Indus-
tria} Policy Resolution of 1856 conti-
nues to govern Government's decisiong
in this regard as amplified by the
Industrial Licensing Policy statement
of 2nd February. 1973 It is Govern-
ment's gndeavour to ensure that licens-
ing decisions conform to the growth
profile ot the Plan ang that techno-
cconomjc and social considerations
such as economies of scale, appropriate
technology, balanced regional deve-
lopment and development of back-
ward areas are fully reflected.

Visit of Specialists from European
Countries

*536. SHRIMATI PARVATHI KRI-
SHNAN® Wilj the Minsster of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state.

(a) whether a group of six special-
ists from the FEuropean countiries
would visit India shortly to get first
hand account and discuss specific
areas of co-operation in the fleld of
manufacture of equipment consul-
tancy and other services;
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(b) it so, the nameg of the indus-
trialists and acientists this group of
six specialists would meet; and

{¢) whether this visit would be in
the nature of a follow up to the com-
mercial co-operation agieement Sig-
ned between Indig and ECM?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGt TURE
(SHRI ¢ SUBRAMANIAM)T (a) to
(¢) The Commercial Cuoperation
Agreement between Indian and the
EEC envisages amongst other things
development of economic cotperation
lIinked with trade in fields of mutual
intetest, cooperation between the or-
ganisations of the two gides n the
field of economir relations with third
countries and development of commel-
cial exchanges on the basiy of com-
parative advantage and mutual bene-
fit In the context of this agreement
visit of an Indian expert was arrang-
ed to West Europe

2 The expert exammed the possi-
bilities for cooperation in the field of
engineering ndusiry and has recom-
mended that a group of § to 8 speci-
alists from the Europe, to be identified
by European organisations of con-
sulting engineers, contracting engi-
neers and manufacturers should visit
India to gain first hand information
about our capabilities, capacities etc
In the engineering field

2 The proposal made regarding the
wisit of specialists is under examina-
tion

Electrification of Villages in Amritsar
(Punjab)

«537. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the total number of  villages
electrified in Amritsar Division in
Punjab State so far under the rural
electrification programme;

(b) the total number of villages
proposed to be electrified in Punjab
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State under the rural electrification
programme; and

(¢) whether Government propose to
electrify all the villages in Amritsar
district and if so, by what time?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K C PANT):
ta) Thery 15 no Division by the name
Amritsar Division 1n Punjab State.
977 villages out of a total of 1,173
villuges i, Amnitsar distriet were elec-
trified upto 31st May, 1974

{b) The Punjab State Electricity
Board has planned to electrify 800
villages in 1974-75 and all the remain-

ing willages 'n the State during the
Fifth Plan period

(c) The Punjab State Electricity
Board has planned to electrify all the
remaming villages in Amnitsar dis-
trict by March, 1976

Recommendations made at Conference
of State Electricity Boards

*538 SHRI SUKHDEQ PRASAD
VERMA Will the Minister of IRRI-
GATION AND POWER be pleased to
state how far the recommendations
made by the State Elecricity Boards
at 1ts recent conference held in New
Delh: are likely to be implemented
in view of the paucity of funds with
the State Governments

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C PANT):
Most of the decisions taken are capa-
ble of implementation without any
significant expenditure, and where
expenditure is required, the additional
revenues would, even m the ghort
term outweigh thig expenditure. In a
few cases only larger cabital expendi-
ture would be required, and this would
have to be adjusted in the State plans
or the Central power plan, by suitable
rephasing or otherwise
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Opposliion by Power Engineers to
Central Electricily Authority

*538. SHRI M. RAM GOPAL
REDDY. Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether power engineers and
their association have opposed the
proposed Central authority to manage
the power generation in States; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K, C. PANT):
(a) There is no proposal for any Cen-
tral authority to manage the power
generation in States.

(b) Does not arise.

Geuneration of Power in UP, in Fifth
Plan

*540. SHRI] B. R, SHUKLA: Will the
Minister of PLANNING be pleased to
state:

(a) the estimated demang of the
U.P. Government for the generation
of power in the Fifth Five Year Plan;

made by the
for the pur-

(b) the allocations
Planning Commission
poses; and

(c) the allocation made for the
first year of the Fifth Five Year Plan?

THE MINISTER OF STATE IN
THE WMINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Governinent of Uttar Pradesh had
proposed an outlay of Rs. 1310 crores
for the power sector for the Fifth
Five Year Plan in which Rs. 690
crores were provideg for power gene-
ration gchemes.

(b) The Fifth Five Year Plan has
oot yet been finalised.
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(¢) An allocation of Rs. 86.88 crores
has been recommended for the State's
power programme within 5 total outlsy
of Rs. 255.19 crores for the Annual
Plan 1874-75.
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Corruption in Thumba Reoket Station

*542. SHRI C.K. CHANDRAPPAN:
Will the Minister of SPACE be pleased
to state:

{a) whether Government are aware
about irregularities and corruption in
Thumba Rocket Station,

{b) if so, the steps Government
have taken to set it right;

(¢) whether gstainless steel rods
worth Rs 6 lakhs had been shown as
officially received;

(d) whether the stainless stecl rods
were supplied wholly, and

(e) 1f not, what action Guivernment
have taken agamst the guilty people
in the Thumba Rocket Station?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) Government's utren-
tion has beep drawn to allegations re-
garding 1rregularities and corruption
i the Vikrag, Sarubhai Space Centre

{b} Wherever necessary the allega
tions have been locked inta and
action taken

(¢} No, Sir

{d) and (e} Do not arise

Recommendations of Committee on
Mechanised Colr Units

*543. SHRI BAKSI NAYAK: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state-

(8) whether decision on the recom-
mendetions made by the Comunittee
for setting up mechanised coir uuits
in the country has been taken by
Government: and

(®) it 9o, the facts Eherec??
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHR1I C, SUBRAMA-
NIAM): (a) No, Sir.

(b). Does not arise
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Use of Khaddar in P&T Department

*345 SHRI B. V. NAIK. Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the use o! Xhaddar for
untforms and other purposes in the
Posts and Telegraphs Department is
under review of Government; and

(b) if so, the facts thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI K. BRAHMA-
NANDA REDDI): (a) No, Sir.

(b). The questian does not anse
Alleged Atrocities by BSF

*546 SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AF-
FAIRS be pleased to state

(a) how many cases of atrocities
committed by the Border Security
Force personnel on the people have
been reported to the Government
during the last two years;

(b) the nature af major cares re-
ported to the Government; and

(¢) what action, if any, has been
taken on those reported cases?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) to (c¢). During the
period from 1st August, 1872 to 31st
July, 1974, 18 caseg were reported to
the Gouvernment in whch allegations
mainly of violence, criminal assault
and rape were made againgt B.S.F.
personnel., The allegations in 10
cageg could not be subatantiated
during the enquiries made. Two cases

AUGUST 28, 1074

Written Answers 44

are sub~judice and 4 cases are under
enquiry, In the remaining 2 cases,
8 persons were sentenced to varying
periods of imprisonment,

Statement made by President of
Indian and Eastern Newspapers’
Society

*547. SHRI S. A MURUGANAN-
THAM: Will the Mimster of INFOR-
MATION AND BROADCASTING be
pleused to state:

(a) whether Government's atten-
tion has been drawn to the statement
made by the President of Indian and
Eastern Newspapers Society urging
the Centre to set up a machinery to go
mto the problems facing the news-
paper industry; and

(b) 1if so_ the facts thereo! and
Goveinment's response theieto?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRIL
I K GUJRALY («) Yes Su

(b) Smce a Fact Finding Com-
mittee under the Chairmanship of Dr.
Bhabatosh Datta, economst, 1»  al-
ready gong into the economucs of
newspaper industry in India, the set-
ting up of another machinery seems
redundant ar pitesent Government's
reaction to the suggestion of the
Indian and Eastern Newsapers' So-
ciety would depeng op the report of
the Fact Finding Committee on News-
paper Economics, which is expected
to be available by the 31st Decem-
ber, 1974.

Power shortage in Orissa Industries

*548 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be pleas~
ed o state:

{a) whether there is any power
shortage in Orissa at present to meet
the demand of industries; and
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(b) whether due to shortage new
industries are not able to come up?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):

(a) There is no shortage of power
in Orissa at present.

(b). Does not arise.
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Economy ip Expenditure on Tours
performed by Ministers

3737. SHRI D. B. CHANDRA
GOWDA. Wilj the Minister of HOME
AFFAIRS be pleased to state the eco-
nomy measures taken regarding ex-
penditure on tours performed by Mi-
nisters in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): ‘Travelling
allowance of Ministers is regulated
by the Act of Parliament and the
statutory Rules. The Ministers have,
however, been requested to cut down
the travel on official account to the
barest minimum necessary to fulfil
essential and unavoidable engage-
ments.

Sale of Thermal Plant to Rajasthan
by Karnataka

3738. SHRI K. LAKKAPPA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Government of
Karnataka sold in 1966 or so a Ther-
mal Plant to Rajasthan when they
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commissioned their Sharavathi Hydel
Project; and

(b) it so, whether Centre propose
to persuade Rajasthan to return the
plant to avert Power crisis jn Karna-
taka?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDFESHWAR
PRASAD): (a) and (b) A 10 MW Gas
Turbine Generation Set wag sold by
the Karnataka State Electricity
Board to Rajasthan State Electricity
Board. The Rajasthan State Electn:-
city Board are understood to be
willing to sell the power plant back
to Karnataka, should a request b~
received from Karnataka in thic re-
gard.

Allotment of Tongas for Stakna
Hydel Project

3739 SHRI KUSHOK BAKULA
Wiil the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether Government are aware
that Ministry of Home/Defence have
been requested for the allotment of
three tongas for the Stakna Hydel
Project; and

(b) if 80, when the same would be
made available so that the Stakna
Hydel Pioject is completed early?

THE DEPUEY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) and (b) The reference 1s
presumably to “Jonga” Jeeps for
plying on the high altitude terrain
Due to acute ghortage of these, 1f nas
not been posaible to arrange these 3o
far

Scholarships (o Backward Clasy
Siudents

3740. SHRI MARTAND SINGH: Will
the Minister of HOME AFPFAIRS be
pleased to state,

{a) whether Government have
compiled an all-India list of educa-
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tionslly-backward classes prior %o
1866 and the post-matric scholarships
awarded to the students belonging to
such classes;

(b) whether Government propose
to ask the State Governments to pre-
pare fresh lists of economically and
educationally backwarq classes; and

(c) it so, the special educational
facilities proposed to be given fo the
children belonging to the sosially and
economically deprived section of the
community, particulary the Adivasis,
in the State of Madhya Pradesh m
the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) (a) Perwor
to 1663-64 post-matiic scholatship to
Other Backward Classes were given
on the basis of lists prepared by the
State Governments Union Territories,

(b) No, Sir.

(¢} No special facilities are envisa-
ged for the weaker Sections other
than Scheduled CastesTiibes on
community busis The Madhya Pra-
desh Government has a number of
educational schemes for Scheduled
Tribeg students, such as—

(3) Ashram Schools,

(n) Free books & stationery in
primary schools;

{n1) Scholarships to children 1n
Middle and High Schools;
and

(1v) Stipends to selected students
in hostels at middle and high
schools,

Power Schemes pending in Kerala

3741, SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the power schemes from the
State of Kerala which are pending
sanction of the Central Government
at presemt; and

e
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(b) & briet outline of the particu-
lars of thege schemes and the steps
taken to speed up the process of sanc-
tioning these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The following
five schemes have been received
from the Kerala Government and are
under examination:—

1. Kerala Bhavar Multipurpose Pro-
rect

The scheme would provide irriga-
tion for 23.000 acres of ayacut in the
Velluvanad and Palghat taluks and
would also provide 66 67 MW of po-
wer ,t 60 per cent load factor The
tota] estimated cost of the project 13
Rs. 1224.70 lakhs. The Scheme nvol-
ves inier-state aspects

2 Manathody Scheme.

The scheme would provide 1rriga-
tion to over 35,000 acres of land 1n
the Valapathnam basin and also 110
MW of power at 60 per cent load
factor. The estimated cost of the
project is Rs, 1612 lakhs Thig scheme
involves inter- state aspects.

3. Pondiyar Punnapuzha H. E, Sche-
me:

The scheme would provide 318
MW of firm power at 100 per cent
load factor and the estimated cost »f
the project is Rs, 11.22 crores

4. Kakkad (Sabarigiri Tad Race) H.
E. Project:

Thig scheme envirages the cons-
truction of an underground power
station with two units of 35 MW each
providing 301 MW of power at 100
per cent load factor. The total esti-
mated cost of the project is Rs..
15.68 crores.

5. Idikki Hydro Electric Project Stage
ur:

This scheme would augment the
water availability of the Idikkj re-
servoir and intrease the energy poten-
tia] of the Idikki power station by
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376 million units per year. The total
cost of the scheme is Rs. 4.1 crores.

Arrangements for transporting of
Examination Papers

3742. SHRI ANADI CHARAN DAS:

SHRI P. GANGADEB:
SHRI D. D. DESAL

Wil} the Minister of COMMUNICA-~
TIONS he pleased to state:

(a) whether thousands of examina-
tion answer papers piled up with ex-
amination, centres all over the coun-
try in May, 1974;

tb) whether Vice-Chancellors of
various Universilies had approached
the postal authorities to find means
of transporting examination papers;
and

(¢) if so, facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) (a)
No such report was received,

tb) and (c). The Registrar of Pun-
jab University, Chandigarh  sought
acceptance of parcels containing ans-
wer papers by the Post Offices. Suit-
able arrangement; were made to
meet the requirement of that Uni-
versity. No other University appro-
ached the department in this behalf.
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Complaint against Issue of Industrial
Licences t, Eastern States

3745 SHRI N K SANGHI Wil
the Mister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHXOLOGY be pleased to state.

(a) whether the Chief Minister of
West Bengal has complained to  the
Centre that discrumination # being

AUGUST 28, 1974
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shown by the Centre towards the
Eastern States including West Bengal
in  matters of 1ssuing industrial
licences,

(b) 1if so, whether Government have
exammed the precise grounds on
which the complaint was made; and

{c) 1f so the oulcome of the enquiry
and the nature of steps taken to set
rught the 1mbalance”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TFCHMNOLOGY .AND AGR!I-
CULTURE (SHRI C SUBRAMA-
NIAM) (a) to (¢) In Apri, 1974,
the Chiet Minister of West Bengal
had addressed a lette; to the Minis-
ter of Industrial Development about
the alleged negleet of the eastern re-
g1on 1n the matter  of industrial
licensing The letter was duly exa-
mined and the Unilon Minister in his
teply explained that the number of
letters of intert 1swued for & State
depends ypon the quantity of aplica-
tions 1eceived irom the State as alsn
on their quahty namely, the extent
to which application« jelate to well-
concelved Investmen! proposals that
conform to nur policies and priorities
There can be no question of discii-
mination, even 1 any mmphicit or un-
conscious fashion, for or agamnst any
region in Indim In fact, anslysis of
letters of intent issued over a three-
vear period (1971—73) has shown
that West Bengal has accounted for
28 per cent of the approvals, which
19 not too far below the all.India
average of 32 per cent for the major
states However, the Chairman of the
Licensing Commttee hag been re-
quested {o give particular attention
*o applicationg from the eastern re-
gion,
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Experiments by Regional Research
Laboratory, Hyderabad for Conversion
of Coal into OQil

3746. SHRI D. D. DESAI: Will the
Minister of SCIENCE AND TECHNO-
LCGY be pleased to state:

(a) whether any experiments have
been made in the Regional Research
Laboratory at Hyderabad, recently,

for conversion of coal into oil and
Naptha;

(b) if so, whether the experiments
have been a success;

(c) the cost involved therein; and

(d) whether Government propose
to set up a number of coal to oil con-

version plants; and if so, broad out-
lines thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) No, Sir. The Regional
Research Laboratory, Hyderabad had
however studied, a few years back
hydrogenation of low temperature
tar into neutral oils on bench scale
and not naptha.

(b) Studies showed that neutral oil

can be hydrogenated to middle dis-
tillates.

(c) Costs could not be meaningfully
worked out from these studies.

(d) Government have decided 1o
set up a group of experts on this
subject who will formulate a scheme
of coal carbonisation gasification, oil
synthesis and central tar-hydrogena-
tion plant, evaluate it, locate the ap-
propriate know-how and  suggest
further action. Final decision on the
question of “coal to oil plant” will be
taken by the Government after receipt

of the suggestions from the group of
experts.
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Indo-Nepa] agreement on Karnali Hy-
dro-Electric Project

3747. SHRI BANAMALI PATNAIK:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any accord has been.
reached between India and Nepal on.

the giant Karnali hydro-electric pro-
ject;

(b) if so, the salient features there--
of; and

(c) if not, the steps proposed to be
taken in thig direction for the mutual
benefit of both the countries?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (c). Further investigations are
necessary to finalise the Karnali Pro-
ject Report. India and Nepal have
agreed that the speedy implementa-
tion of the Karnali Project is in the
mutual interest of the two countries.
An Executive Board would be set up
by Nepal for this project, and India
would be represented thereon.

Suspensiop or Dismissal of persons in
Indian Standards Institution

3748. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased
to state whether any person was sus-
pended or dismissed during the clousre-
of Indian Standards Institution?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRA-
MANIAM): No employee of the
Indian Standards Institution was
dismissed during the period from
the 17th May to 9th June, 1974 during
which the functioning of the Head-
quarters Office of the Indian Stand-
ards Institution rema‘ned suspended.
Fifteen employees were suspended
with effect from the afternoon on the
16th May, 1974, and nine were sus-
pended with effect from the afternoon
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of the 20th May, 1874 Suspension
worders have already been revoked by
the 181 with minor penalties n
8 cases on appeal on the basis of
admission of the charges by the con-
cerned employees. Enquiry proceed-
ings are 1in progress agamst the
remaining 18 employees

Major and Medium Irrigation Schemes
for providing Irrigation Facililleg In
Orissa during Fifth Plan

3749. SHRI BANAMALI BABU
‘Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the major and medium irriga-
tion schemeg for providing irrigation
facilities during the Fifth Five Year
Plan in Orissa,

(b) the additional land area expect-
ed to be benefited as a conscquence
~of the proposed irrigation schemes; and

AUGUST 28, 1874
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(¢) the number and particulars of
the irrigation schemeg proposed to be
taken up in the backward districts of
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a) 3 major and 13
medium  projects already under

construction in QOrissa would continue
i the Fifth Plan In addition, 9 new
medium projects are proposed to be
taken up mn the Plan period.

(b) Irngation potential of 5.66
lakh ha. has already been created by
the above continuing schemes The
additional potential that 15 proposed
to be created 1n the Fifth Plan wall
be 480 lakh ha.

(c) Of the projects in the Fifth
Plan, 2 major and 21 medium pro-
jects the particulmrs of which are
given below, are in the backward
districts of the State

?qlo Name of Project {::::tﬁ-d lgg&n‘g:n
{m 000 ha.)
1 2 3 4

MAJOR : 1 Anandpur Barrage . . . . Keomhar 61 %1
2 Rengah . . . + + . Do 313 23

MEDIUM: 1 Ong Bolangir 24 69
2 Dadraghan . Dhenkanal 411

3 Danang . . . . . . . Do 9N

4 Aunh . . Do. 5 16

5§ Ghodahado . . . Gamjam 7° 4%

6 Dhaner ., . . . . Do s 27

7 Baghua . . . . . . Do 4'0§

8 Ramnadi Stage—I . . . Do. 132

9 Daba . . . . . . Do, 5 %9

10 Uttei . . . . . . Kalahand: 11433

11 Sunder . .

. . . . Do. 433
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S1. Name of Project Dirtrict  Irrigation
No. benfited bevefits
(in 0oq hs.)

1 2 3 4

12 Norla Kilshindi 1-92
I3 Remal | . . . . . . Keonhar s 26
14 Kalo . Mayurbhan; 5 58
15 Sunei Da. 9 96
16 Nesa Do. 102
17 Khadke: , Do. R o8
18 Pilasaiki |, Phub ham 374
19 Pitamahal . Sundergarh  §4 86
20 Saipala Sambalpur 3-15
23 Dumerbahal Do. 425

Foreign Assistance to Religious Insti-
tutions

375¢ SHRI MUKHTIAR SINGH
MALIK:

SHR] BIRENDER SINGH
RAO:

Will the Minster of HOME AF-
FAIRS be pleased to state:

(a) whether Government of Indla
have permitted some religious institu-
tions in some States to seek financial
assistance from abroad;

{b) if so, the names of such insti-
tutions;

(c) the total amount of foreign as-
sistance received by such institutions
during the last three years, year-wise;
and

{d) whether Government of India
have made any arrangements to ensu-
re that the assistance s0 receiveq is
actually utilised for the purpose for
vhm;!threcoived by those institu-

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)- (a) to (d).
Government are aware that some reli-
gious institutions i1n the country get
financial assistance  from abroad.
Apart from the requirements of the
law relating to the regulation of
foreign exchange, there are no legal
restrictions on inward remittances and
no permussion iz required from Gov-
ernment for receipt of financial assis-
tance from foreign countries

It is. therefore, not possible to indi-
cate precisely the amount of foreign
assistance received by rehgious insti-
tutions 1 India during the 1elevant
period. The record maintamed by the
Reserve Bank of India coveres inward
remittances of Rs 10,000{- and above
only.

At present, there is no arrangement
to ensure that the assistance received
from abroad in such cases is actually
utilised for the purpose for which it
is meant. To regulate the acceptance
and utilisation of foreign contribution
by individuals and associations in the
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country, the Foreign Contribution
(Regulation) Bill, 1978 was introduced
in the Rajya Sabha on 24th Decem-
ber, 1973. The Bill is now before a

Joint Committee of both Houses of
Parliament.

Liaison Offices for accepting applica-
tions for Industrial Licences

3751. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state-

(a) whether Government of India
propose to open a liaison office at Cal-

cutta for accepting applications for in-
dustrial licences;

(b) if so, whether such other liaison
?tﬁces will be opened by Government
in some other cities of the country; angd

(c) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE

éSHRI C. SUBRAMANIAM). (a). No,
ir.

(b) and (c). Do not arise

Report of the Review Committee on
Saha Institute of Nuclear Physics,
Calecutta

3752 SHRI MUKHTIAR SINGH
MALIK:

SHR] BIRENDER SINGH
RAO:

Will the Minister of ATOMIC EN-
ERGY be pleased to state-

(a) whether the Review Committee
on Saha Institute of Nuclear Physics,
Calcutta has submitted its report to
the Government:

(b) it so, the
thereo!f; and

recommendations

AUGUST 28, 1974
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(c) the decisions taken by Govern-
ment thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) and (c). The recommendations
mude by the Committee generally re-
late to the future research programme
of the Institute and the regquirements
of staff, equipment and facilities as
well as allocation of funds. These
recommendations will be kept in view
by the Government before deciding
about the funds to be provided to the
Institute during the Fifth Plan.

Complaints against Newspapers and
Periodicals

3753. SHRI D. P. JADEJA:
SHRI ARVIND M PATEL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
vfate:

(a) how many complaints have been
received by the Press Council against
newspapers and periodicals during the
period from January to June, 1974; and

(b) how miany cases have been dis-
posed of by the Press Council?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Thirty two, Sir.

(b) The Council adjudicated
fourteen complaints during the period
from January to June, 1874

Conference of Inspectors General of
Police

3754. SHRI ARVIND M. PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(s) whether the conferences of Ins-
pectors Genersl of Polite are being
held regularly to exchange viewa onh
various police matters;
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{b) if so, how many conferences
avere held during the year 1873 and
upto June, 1874; and

(c¢) the subjects discussed at
conferences?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN), (a) Yes, Sir

the

(b) One Conference of the Ins-
pectors General of Police was held
during 1973 The next Conference 1s
scheduled to be held in November,
1974

(c) The subjects discussed 1n
IGP's Conferences generally relate
to crime control, police training,
police disciplines and welfare and
allied 1tems

Report of Netaji Enquiry Commission

735 SHRI S N MISRA- wWill the
Minister of HOME AFFAIRS be pleas-
ed to state

(a) whether the Netan Enquiry
Commission has submitted its report
to the Government; and

{b) 1f so, the amount of expenditure
incurred on the Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) Yes, Sir

(b) An expenditure of Rs 7,67,000
was incuired on the Commiassion upto
the 30th June, 1874 when 1t submitted
its report to the Government

Measures to Control Inflation

3756 SHRI C K. CHANDRAPPAN"
Wi} the Mimister of PLANNING be
pleased to state:

{a) whether the Prime Minister has
entrusted the Planning Commis-
stfon with the responsibility of de-
vising measures to quickly bring in-
flation under control;
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(b) it so, the main features of this
scheme; and

(c) the steps taken by the Planning
Commuission in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) At a meeting
of the Planning Commussion held under
the Chairmanshp of the Prime Min-
ister mn the 2nd week of May, 1974, 1t
way decided that the Planning Com-
mission and Mmmstry of Finance
should formulate possible alternative
measures o1 bringing inflation under
control for further consideration of the
Commuission at an early date.

{(b) At a meeting held on June 17,
1974, the Planning Commussion evolv-
ed a set of measures to meet the
situation and recommended them to
Government for consuideratior  and
necessary action These include: strict
control on deficit financing, bank
credit, and money supply, increase in
production of foodgraing and other
essential consumer goods and of the
core sector industries. strengthening
of public distribution system for cer-
tamn selected consumer goods, aug-
menting domestic  availability  of
foodgraing through mports etc.

(¢c) The Government have since
taken several measures to control in-
flation These include (1) 1ssue of
three Ordinances which hmit  the
distribution of net profits and divi-
dends of companies for 2 years, pro-
vide for compulsory deposit of 50 per
cent of additional dearness allowance
for two years and the whole of addi-
tional wages and salaries for one year
and make it compulsory to deposit a
specified percentage of the income by
all tax payers having incomes above
Rs 15000 per annum for two years;
(i1) issue of another Ordinance in
June, 1874 which provides for more
stringent punishment under the Essen-
tial Commodities Act for hoarding and
profiteering in respect of certain com-
modities, (iii) additional resource
mobilisation through Supplementary
Budgets by the Central Government
and the Railways to contain the size of
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deficit inancing, (iv) varioys measures
taken to effect economies im
non-Plan expenditure, including
stopping of construction of nom-
functional buildings which have not
proceeded beyond plinth level, stop-
ping of advances to Government em-
ployees for purchase of cars and
reduction in  expenditure on
petrol, telephones etc., (v) raising of
bank rate from 7 to 9 per cent and
increase in minimum lending rates on
bank advances, and (vi) arrangements
for import of foodgrains & edible ouls
to augment their availdbility.

The States have also been asked to
effect economies in non-Plan expendi-
ture to the maximum extent possible
and to raise additional resources, parti-
cularly through the revision of irriga-
tion rates and power tariffs and taxa-
tion in the agricultural sector etc.

Companies Manufacturing Tyres and
Tubes

3757 SHR1 MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) what are the names of the Indian
and foreign companies who have been
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manufacturing or have commenced
manutacture of automobile tubes and
tyres in this country; -

(b) what iz the share of each of
these companies in installed capacity,
actual production (1973-74), and rates
of tubes and tyres;

(¢) the eteps taken to relax the
stranglehold of foreign companies ip
this industry;

(d) whether Dunlop and other for-
eign companies and their subsidiaries
have signed any technical collaboration
agreement with any State Industrial
Development Corporations; and

(e) if so, the details of these agree-
ments including fces, royalties or any
other charges to be paid to these for-
eign companies?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLGY AND AGRICULTURE
(SHR] C SUBRAMANIAM): (a) ang
{b). The information is given below:

Name of Unit Foreign or Indian Installed Production
capacity (1973-78'
(in lakh nes.y Twyres Tubes
(n lakh numbers)
Dunlop India Ltd. . . . Foreign Majonty 17 21 18 02 14 37
Firestone . . . . . Do. 11 00 9 40 8 7z
Ceat Tyres . . . Do. R 5o 5 28 4 76
Goodyear India Ltd | . Do. 6 oo 619 4 61
Madras Rubber Factory Ltd. . Indian Majority 10 10 6 30 8 42
Premier Tyres Ltd. . . Do. 3 00 3 41 3:54
Incheck Tyres Lid. . . Do. 300 373 2%
ToraL, . §8-81 52-33 4692
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It is not clear as to what exactly is
meant by “rates”. However, there is
no statutory control on prices of tyres
and tubes consequently on the lifting
af price control on 29th April, 1974.

(¢) Out of the additional capacity of
the order of 94.24 Jakhg numbers al-
ready epproved by way of issue of fresh
industrial licence/letterg of intentire-
gistration certificates, the share of the
foreign majority units accounts for

Weitten Answers BHADRA 6, 1898 (SAKA)

Written Answers 66

schemes are implemented, the share
of foreign majority companies in the
total capacity is likely to come down
from 72.6 per cent to 33.2 per cent.

(d) and (¢). Government have
approved the proposals of gix Indus-
trial Development Corporation for
technical collaboration for the manu-
facture of automobile tyres and tubes

with foreign companies as detailed
10.10 lakhs numbers only. When these below:— ¢
S. Name of the Unit Name of the Foreign Date of
No. Collaborator approval
1 Pumsb State Industrisl Development Internstional B.F., Goodrich
Corporation Limuted. P U.S.A? ? e} 19-10-1972
Gujarat  Industrial Development Cor- Do.? 13-10-1972
poration Ltd.
3 Tamil Nadu Industrial Development General Tyre International 10-10-1972
?n;p)onuon (M’s. Tamil Nadu Rubber  Company,USA
.td.
4 Orissa Industrial Dev. Corporation Ltd. Do. 13-7-1973
5 Anghrs Pradesh Industrial Dev. Corpora- Dunlop, U K. 27-2-1974
tion Ltd.}
6 Wesr Bengal Industrial Development Cor- Do. Do.
poration.

The agreements involve the payment
of technical know-how fees and speci-
fic royalties on the production and on
exports. Details of the terms of
foreign collaboration are not ordinarily
divulged.

Issue of C.0.B. Licences to Cadbury
Fry

$758. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{(a) whether Cadbury Fry and their
nihsidiaries have obtained Carry For-

1959 L8~3

ward Business Licence under the new
Foreign Exchange Amendment Act;

(b) if so, the date of the applica-
tion and the nameg of their subsidiar-
ies; and

(c) what is the value of their total
annual installed capacity, production
and rates in the last three years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b). M!s. Cadbury Fry India Litd.
applied on 25th June, 1974 to the Re-
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serve Bank of India for permission
undier Section 28(2) (A) of the Foreign
Exchange Regulation Act to carry on
their activities of manufacture and
sale of malted foods and other proces-
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(2) Messrs. Indian Dairy Entre-
preneurs  Agricuitural  Coipany
Ltd., Jaipur.

The application is under scrutiny
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::eddbloodu. The subsidiaries of Mi|s. with the Reserve Bank of India.
adbury are:-—
Fry (¢) The installed capacity and pro-
(1) Messrs. Induri Farm ILtd, duction in the last three years are as
Bombay; and follows: —
Product Installed Production (Tonnes)
capacity
(tonnes) 1971 1972 1973
Malted Foods . ., . ., . 3000 278¢ 2794 3166
Cocoa Powder . . . o 900 1% 1 [
Drinking Chocolates . . 2000 628 840 1042
Chocolate and Chocolate confectionary 1500 1155 1201 1435

The rest of the information is not readily available.

Functiening of Telephone System in
Chimur

3759. SHRI MADHU LIMAYE: Will
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether Government have re.
ceived any complaint about the mal-
functioning of the telephone system
in Chimuy in the Vidarbha area;

(b) whether any investigation has
been ordered; and

(c) the pesults tRereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. S8HER SINGH): (a) to (c).
Yes, Sir. Government has received
complaint about the poor performante
of the Chimur telephone exchange.
The performance of the exchange had
been affected due to shortage of
spares, and frequent interruption in
péwer supply. Spares have been ob-
tained and the performance of the
exchange is now satisfactory.

Progressive us, of Hindi

3760. SHRI VEKARIA: Wil the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether a two-year programme
for the year 1973-74 and 1974-75 wasg
drawn up for the progressive use of
Hindi;

(b) if so, whether the plan has been
put into operation;

(¢) what instructions have been is-
sued in this regard to the Ministries/
Departments of the Union Govern~-
ment; and d

(d) whether periodical assessment
in regard to the progressive use of
the language is being made?

THE, MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) (a) and (b). Yes, 8ir.

(¢) The instructionhs issued to the
varisus Ministries|Depariments for
the implementation of the two-ysar
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programme have been given in para.
6.2 of Chapter VI of the Annual Re-
port of the Ministry of Home Affairs
for the year 1873-74. Further steps
taken during 1973-74 for the use of
Hindj for official purposes of the Union
have been specified in para 63 of this
Report.

(d) Yes, Sir. In this connection
reference may be made to para. 64
of the sforesaid Report.

Saving Bank facilities in Post Office
in Kerala

3761. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of post offices now
functioning in Kerala in which Saving
Bank Account facilities are available;
and

(b) how this figure compares with
that in adjacent States?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The total
number of Post Offices now function-
ing in Kerala State in 4037 out of
which Savings Bank facilities are
available in 4036 post offices.

Total No. of Total No.
Post Offices  of Post Offi-
functioning ces in adja-
in adjacent cent States
States where S.B.
fcdlit’mln are
e

{b)

Kerala State
Tamil Nadu State 10845
Karnataka State 8539

4037 4036
10042

8539
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Progress regarding work on Rural
Electrification Schemes for Kerala
during 1973-74

3762. SHRIMATI BHARGAVI
THANKAPPAN: Wil] the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether work on the rural elzc-
trification schemes sanctioned for Ke-
rala during 1973-74 by Rural Electri-
fication Corporation is not in good
progress; and

(b) if so, what steps are being tak-
en to speed up the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR-
PRASAD): (a) and (b). The Rural
Electrification Corporation Ltd. had
sanctioned four schemes of the Kerala
State Electricity Board during 1973-
74. These schemes involve a 1loan
assistance of Rs. 139.25 lakhs and are
phased for completion over a period
of 4 years. At present these schemes
are in the initial stages of implementa-
tion. The Kerala State Electricity
Board has been experiencing difficul-
ties in the procurement of materials.
However, all efforts are being made
by the Board to meet the shortage
and complete the works according to
schedule.

Irrigation Facilities for Kerala in
First Year of Fifth Plan

3763. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether the jrrigation facilities
toc be extended to the State of Kerals
during the First Year of the Fifth Five
Year Plan have been finalised; and

{b) if so, the main features thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) Seven major irrigation Projects
already under construction in the
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Stae will continue during the first year
of the Fifth Plan. In addition, one
new major and two new medium pro-
jects have been proposed to be taken
up during the first year of the Plan.
The approved outlay for irrigation
sector during the first year of the Plan
is Rs. 745 crores and the additional
irrigation potential expected to be
created is 20,500 hectare.

India’s position in Worlg in the field
of Atomic Research

3764, SHRIN K. SANGHI: Will the
Minister of ATOMIC ENERGY be
pleased to state: ¥

{a) whether India was anjoying
eighth position in the world in the
fleld of Atomic Research previously
but has now slided back to 13th posi-
tion; and ol

(b) if so, the factors responsible for
the same?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) ang (b). No single
criterion can be adopted for grading
countries in the field of atomic re-
search. However, India has recently
been designated for membership on
the Board of Governors of the Inter-
national Atomic Energy Agency ag one
of the nine member countries most
advanced in the technology of atomic
energy including the production of
source materials.

Teleprinter Services at various places
in HP,

3765. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to gstate:

(a) whether a request has been re-
ceived by P&T Department for the
teleprinter services at Hamirpur, Una
and Bilaspur, which are the District
Headguarters in Himachsl Pradesh;
and
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(k) it so, the decision t{aken in the-
matter? .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Yes, Sir.
A request for introduction of tele-
printer working at Bilaspur and
Hamirpur had been received from the
Honourable Member himself. No re-
quest for Una has been received.

(b) The position in each case is as
under: —

Bilaspuri——

Teleprinter working is justified.
Allotment and supply of equipment is
under examnation

Hamirpur: —

Teleprinter working 1s justified. The
feasibility of teleprinter working is
under examination.

Una: —

Una is working with Nangal and
Hosharpur with a daily average traffic
of 88 and 18 respectively. Teleprinter
working is not justified on either of
these routes.

Agsistance sought by Rajasthg, for
Rajasthan Canal

3766. SHRI BHOGENDRA JHA:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Chief Minister of
Rajasthan hag sought more funds for
Rajasthan Cansl for this year than
provideg for in the plan for the Ra-
jasthanp Canal project; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The State
Government had askeq for an addi-
tional amount of Rs. 11 crores for
Stage I of the project. Durng subse~
quent discussions, the requirement of
tundg wag reduced to Rs. 7 crores,

(b) The matter is under ocon-
sideration,
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Provisions for Western Ko, Gandsk

and Rajasthan Canal projects
for Fifth Plan

$767. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state;

(a) whether full financial provisions
are being made in the Fifth Plan for
the completion of the Western Kosi,
Gandak and Rajasthan Canal projects
to ensure their completion by the end
of the Fifth Plan; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Full provision
has been proposed for completing the
Gandak Project in the draft Fifth
Plan. An outlay of Rs. 3380 crores
has been proposed for the Western
Kosi Canal Project which will be
sufficient to substantially complete the
project in the Fifth Plan. The pro-
posed outlay for the Rajasthan Canal
Project (Stage 1 and Stage M) is
Rs. 70 crores 1n the Fifth Plan agamst
the spillover of cost of Rs. 176 crores.

Construction of sluice gate-cum-bridge
between Haribarpur ang Kaligaon

3768. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 4712 on the 26th March, 1974 re-
garding construction of sluice gate-
cum-bridge over river Khiror in Bihar
ang state:

4

(a) whether in view of the find-
inge of the hydrological observations
the proposals for the construction of
slujce gate-cum-bridge between Hari-
tarpur ang Kaligson and at Murai-
th across river been accepted for
fmplementation; end

(b) it 20, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SUDDHESHWAR
PRASAD): (a) and (b). The State
Government of Bihar have reported
that further discharge data is requir-
ed to be collected during the next two

years for the formulation of the
scheme.

Increase in Unemployment

3769. SHRI D D. DESA]. Will the

Minister of PLANNING be pleased to
state:

(a) whether unemployment i8 in-
creasmg at a galloping pace in the
country;

(b) it so, whether the number of
unemployed has crossed the 8 mil~
lion mark till June, 1974;

(c) whether there has been an in-
creage of 10 lakhs unemployed per~
sons during the last year; and

(d) 1if so, concrete steps proposed
to be taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (e).
According to the hive register figures
of the employment exchanges, there
were 83,53.840 registered job seekers
in the country as on 30th June, 1974.
This figure 1s, however, provisional.
The corresponding figures for $30th
June, 1973 was 75,395,961 which shows
an increase of 7,57,879 during the year
ending 30th June, 1974.

(d) Care has been taken in the
Draft Fifth Five Year Plan to ensure
that adequate employment opportuni-
ties arise in various fields like agrie
culture, major and medium irrigation,
soil conservation as well as in the cor-
porate and unorgarnused sectors and in
territory activities and allied services
trade and commerce, etc. as well a3
in social services. Benefits from the
Drought-Prone Areas Programme,
Small and Marginal Farmers Agency
and Command Area Development pro-
jects arve likely to cover 26 million



7S Written Answers

rurgl bousehalds. In addition, bene-
fits from schemes relating to tradi-
tional and village industries would
accrue fto about 33 lakhs persons by
way of additional job opportunities
and to another 33 to 34 lakhs through
fuller employment, Besides, the Em-
ployment Promotion Programme with
a outlay of Rs. 40 crores ang thrust on
self-generating employment is being
implemented during the current year.

Import and Export of Atomic
Minerals

3770. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased to state;

(a) the estimated amount of Tho-
rium India will have to import ip the
coming three years;

(b) the amount of Thorium ores
and products India hag exported in
the last three years; and

sub-

(c) the resulty of off-shore
atomic

marine surveys to locate
mineralsy

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): (a) There 15 no likelihood
of import of Thorium by India in the
coming three years;

(b) India has not exported Thorium
ore in the last three years. However,
the following gquantities of Thorium
Nitrate were exported:

oot oA eh P v Smrmn b b kA A ki ot o S i

Year Quantity Exported
(in tonnes)
197172 124
1972-73 “2
1978-74 65.35

(¢) ‘The result of investigations car-
ried out in the off-shore region along
Kerala and Tamil Nadu coastal tracis
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in the vear J1050-680 indicated wery
small concentrations of heavy wmine-
rals including Monazite. Subsequernt.
ly in the off-shore investigations care
ried out in 1973-74 in the region of
the West Coast, hetween Bamas to
near Damap across the Gulf of Cam-
bay, it has been found that Monazite
and other associated heavy minerals
occur only in traces.

Experiments for comtrol of relative
velocity of space stations ang their
docking

3771. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
SPACE be pleased to state:

(a) whether, in collaboration with
NASA, experiments are being carried
out in connection with control of the
relative velocity of space stations
and their docking: and

(b) if so, the main featurcs thereof
and the progress made ao far?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). Under a col-
laborative agreement reacheq in early
1971 between the Indian Space Re-
search Organisation, National Aero-
nautics and Space Administration,
U.S.A, and the Indian Institute of
Technology, Delbi, an Indien scien~
tist at the Indian Institute of Techno-
logy, Delhi, is conducting a labora-
tory experiment on Moasbauer efiects,
the results of which will be useful in
controlling the relative velocity of
space shuttles and stations for dock-
ing purposes. NASA has given on
loan some equipment for the experi-
ment. The experiment is progressing
quite satistactorily anq along with it
studies sre also being conducied on the
properties of thiy film using the Mos~
sbauer effect which will be of grest
mportance from the point of view of
space research and spplisations.
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Diilimiton of Selar, Wind and
Goothetmeal Energy

A

3772. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the efforts being made to uti-
lise solar, wind and geothermal
energy; and

(b) the funds allotted for carrying
out research in these flelds?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR] C. SUBRAMANIAM): (a)
The NCST had set up Expert Panels
to asses= potentials in solar, wind and
geo-thermal energies for specific areas
of application. The Panel on Solar
Energy has identifieq the promising
priority areas for further development
work. Proposals from groups of scien-
tifie organisations possessing expertise
are being soliciteq to undertake work
in the priority areas. These proposals
will be screened and assessed for
funding. Simflarly, for wind energy
proposals are under gcrutiny for water
pumping ang rural electrification ap-
Plications. In the -Beld of Geo-ther-
mal Energy, areas and priority for fur-
ther work have been assessed ang the
concerned #mplementing organisations
are tuking up the respective program-
mes.

.
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() Funds allotted for tne exploita-
tion of new energy sources to the De~
partment of Science & Technology
during the 5th Plan tentatively amount
to Rs. 4 crores and a budgetary pro-
vision of Rs. 23 lakhs has been made
in the current year. In addition,
scientific agencies, such as CSIR,
ICAR, DRDO, Atomic Energy, etc.
woulg also be incurring expenditure
from their respective budgets, though
not specifically under the head of
“new energy sources’.

Non-execution of Harijan Welfare
Schemes for Delbi

3778 SHRI SUKHDEO PRASAD
VERMA:; Will the Mimster of HOME
AFFAIRS be pleased to state:

(ay whether Harijan welfare
achemes for Delhi, as approved by
the Centre, are not expected to be
executed for lack of funds. and

(b) if so, which of the welfare

schemes are bkely to suffer?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b).
The annua] Plan outlay for Delhi was
fixed at Rs. 45 crores subject to the
Delhi Administration rafsmg Rs. 4
crores within its owy recourses. There
ig at present a budget provision of
Re 4] crores within which the Admi-
nistration have provided Rs. 20.55
lakhs for Harijans Welfare Schemes.
The provision against each scheme is
indicated in the attached statement.
No scheme has been abandoned.
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Statement (Rupees in.Lakhs)
1811' Name of the Scheme ?d?inz Ammm
0.
during
1974~78
1¢9) (2) (3) @
Welfare of Scheduled Castes EDUCATION
1 Vocational & Technical Scholarships to §.C, . . . . 1-60 070
2 Meritorious Schedarships to S.C. . . . . . 1-00 100
3 Girls hostel for S.C. | . . . . . . . I 50 I.50
4 Stipend to S.C, trainees during their epprenticeships . . . 1-00 0° 50
s Hostel for S.C. Boys. . . . . . . . N 1 S0 050
6 Coaching facilities to S.C. . . R " . . . 060 o' 50
7 Book Bank for S.C. . . . . N . o 80 028
Total Education . 800 4'95
ECONOMIC DEVELOPMENT{
t Grant-in-aid to Non-official Organisations. . . . . 00 060
2 Subsidy for Small Scale & Cottage Industries. . . . 3°00 1-00
3 Scheme for improvement of working and living conditions of
Sweepers and Scavengers. . . . . R 10° 00 5-00
‘Total Economic Development. | . . . . 1400 6,50
HEALTH, HOUSING & OTHER SCHEMES
1 Housing Subsidy . . . . . . . . 15°00 10-00
2 Expansion of Harijan Welfare Board ., . . e e 300 o- 50
3 Evaluation Cell, ., . . . . . . . . o' so 050
Total Health, Housing & other Schemes . . . 18 %0 13- 00
SPECIAL SCHEME
1 memvemmtofﬂﬂﬁiln Mt . . . - - - 4'«) 400
WELPFARE OF BACKWARDICLASSES EDUCATION
t Meritorious Scholarships to other Backward Class. . ., 3-00 308
700 700
GRAND TOTAL . 47 50 29° 55
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Eatry of Multi-National Corporations
in Indian economy

$774. SHRI C, K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have
alloweg the Large Industrial Houses
and Multi-national Corporations to
enter into the new fields of our eco-
nomy in the name of diversification
of production; .

(b) 1f so, the facts thereof, and

(¢) the mames of these Multi-na-
tionay Corporations ang the fields
where they will operate?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C SUBRAMANIAM): (a) to
{c) According to the Industrial Iacen.
sing Policy statement of 2nd ¥ebru-
ary, 1973 (copies of which were plac-
ed on tne Table of the House asg an
annexure to Unstarred Question No
281 answered on 21st February, 1973)
foreign majority companies (including
multi-national companies) as well as
Large Industrial Houses are eligible
to participate m certain specifieq core
industries which are of importance to
the national economy, or have direct
linkages with such industries or have
a long term export potential. Even in
these flelds of industries if suitable
applicants are forth-coming from
amongst small and medium entrepre-
neurs, they will be given preference
over foreign majority companies and
large houses All foreign majority
companies which seek to expand or
enter new fields of activities afre re-
quired to dilute their foreign holding
io accordance with the formula laid
down by Government In addition,
investment proposals from foreign
companies are examined with special
reference to  technological aspects,
export possibilities and the over-all
effest on the ecomomy. This policy
has remaineg unchanged. Foreign
companies and larger ridustrial houses
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are required to obtain ap industrial
licence under the Industries (Develop-
ment and Regulation) Act, 1951 be~
fore setting up fresh capacity, whe-
ther as a new undertaking, substan-
tial expansion or new article, ipn res-
pect of industries falling within the
purview of the Act. They are not
ehgible for the exemptions from the
licensing provisions of the Act extend-
ed o smal] and medium entrepreneurs

under the hberalised policy of Gov-
ernment

According to the lists compiled by
the Department of Company Affairs,
there were 217 Indian subsidiaries of
foreign companies as on 3ist March,
1971 and 533 branches of foreign com-
panies operating 1y India as on 31st
March, 1972 It 15 difficult to specify
how many of these cap be classified
strictly as multi-national corporations
in the absence of information about
the extent of their activities outside
India. Broadly speaking, however,
everyone of these companies operat-
ing in India may be termed ‘multina~
tional’ in the sense that they operate
in two or more countries

Homes for Freedom Fighters In
West Bengal

3775, SHRI MADHAVRAO SCIN-
DIA: will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether an official of the Min1s-
try visited, some time back, the Home
for the Agedq Freedom Fighters in 24
Parganag district being run by the
West Bengal Government and the
non-offictal Home ‘Biplabi Niketan'
for the aged revolutionaries in Cal-
cutta and submitted a report to the
Government on the maintenance of
those Homes; and

(b) if so, the facta thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) and (b).
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Yes, Sir. The visit was made to as-
certain the working of these Homes to
enable the Government of India to
formulate its own scheme for estab-
lishing two Homes for old, infirm and
physically  handicappeq  Freedom
Fighters.

Brooks ang falls in UP for power
generation

3776, SHR KUSHOK BAKULA:
Will the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether froyn Badrinath down
to Haridwar and on way to the Pin-
dari and Milam glaciers m U.P. there
is a large number of fast running
brooks and falls holding great pro-
mise of power generation;

(b) whether any technical survey
hag been carried out on these natural
channels which can be harnessed to
turn turbines;

(c) whether Japan has carried out
this experiment successfully; and

(d) if so, the work done in our
country in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). Himalayan
rivers in Uttar Pradesh have steep
gradients and provide numerous pos-
sibilities of micro hydel development.
In fact 21 such small schemes providing
about 4,000 kW of power have al-
ready been developed for !eed§n3
jocal areag in the Himilayan Region
of Uttar Pradesh There are also

fties of constructing large
hydro electric projects. A survey BY 4
hydro electric potential was carried
out by the Central Water and Power
Commission in the 1850’s and had
identified 9 major hydro electric pro-
jects on the Alaknands, Bhagirathi
and in the main Ganga in the Hima-
Iayan region i UP. with a total
snnual energy potential of sbout 8000
million kWh. Subsequently, surveys
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were alsc carvied out by the Witer
Pradesh Government which assessed
annual energy potential of the sites
on the Alaknanda, Bhagirathi snd
the main Ganga in the Himalayan Re-
gion at 18,650 million kWh. The pro.
posals for hydro-electric development
in India take into account the devew
lopment work and technological ad-
vances in other countries including
in Japan.

Progress of ‘Garibi Hatao’ Programme

3777, SHRI P, VENKATASUB-
BAIAH: Will the Mmister of PLAN-
NING be pleased to state:

(a) whether the ‘Garibi
programme of the Government
made any headway;

(b) if not, the reasons therefor:
and

(¢) the further steps proposed to
be taken to remove poverty from the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (¢). Various
development programmeg and policy
measures have been undertake, rar-
ticularly in the recent past with a view
to remove poverty. These include:
(i) Emphasis on development of agri-
culture, village ang small industries
and activities like animal husbendry,
dairying, fisheries etc. to benefit the
poorer sectiong of the community; (1)
Adoption of special programmes for
small farmers, farmers in the dry
areag and landless labour to partici-
pate in agricultural development and
share its benefits; (iii) Reorjentation
of credit policies of commercial banks
and cooperatives in favour of small
borrowers: (iv) Implementiation, of
land reform mesasures; (v) Introduc-
tion of crash programme for rural
employment; (vi) launching of
drought prome area programmes;
{viiy Adoption of extensive program-
mes of socisl services and wellsre
schemes for the development of hack-

Hatao"
has
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ward aress; (viii) Introduction of
schemes for providing employment to
the educateq unemployed; and (ix)
Strengthening and enlargement of the
public distribution system for food-
grains and other essential commodi-
ties.

Removal of poverty is a long pro-
cess and constitutes one of the basic
objectives of the Draft Fifth Plan.
The document on the Draft Fifth
Five Year Plan outlines various pro-
grammes and measures that are pro-
posed to be followeq m the course of
the Fifth Plan period to remove
poverty as early as possible.

Financial help to Harljans for setting
tup Smalj Scale Industrial Unit

3778. SHRI JHARKHANDE RAI:
Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Government propose
to give financial help to Harijans to
set up small scale industria]l units;
and

(b) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): ( a) and
(b). There is no Central or Centrally
—gponsored Scheme for such assis-
tance. Some Btate Governments, how-
ever, have set up corporations to
accotd financial assistance to the
members of Scheduled Castes for
their economic upliftment,

Visit by 0.8, Energy team for deve-
lopment of new energy resources

3779, SHRI JHARKHANDE RAL
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to gtate:

(a) whether an energy-team from
the Unjted States had visited here to
discuss the possibilities of developing
new energy resources; end
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(b) if so, the outcome of the dis-
cuasions?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND 3CIENCE AND-
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a)
Yes Sir

(b) This team was visiting several
countries and op their way back to
U.S.A. also stopped over at Delhi
During their stay at Deli, they ex-
changed views on various options for
developing new energy resources with
scientists of Indian National Science
Academy, Council of Scientific and
Industrial Research, Department of
Science and Technology and others.

Electrification of villages during
1974-15

3780. SHRI SUKHDEO PRASAD
VERMA

Will the Mimster of IRRIGATION
AND POWER be pleased to state the
number of villages in each State that
are likely to be electrified during the
year 1B74-75 and the percentage of
increase as compared to the year
1873-74%

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The information is being
collected and will be laid on the Table
of the House.

Request from Faridabag Industries
Agsociation for Regular Supply of
Power to Farldabag Indusiries

3781 SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the power suspension
to the industrial town of Faridabad
has badly affected the industrial pro-
duction, csusing production loss of
crores of rupees;
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(b) whether, in view of the grave
situation, the Faridabag Industries
Association have urged the Centre to
take ateps for the regular supply of
power to Faridabad industries; and

{¢) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢)- Due to short-
age of power, there is a 60 per cent
cut on general industries with exem-
ptions to Defence orienteg ang a few
other industries ang essential services
like, P & T, ALR. and Railway ins-
tallations. These power cuty have
affected the industrial production al-
though the exact extent of losses can-
not be assesed. Requests have been
received from the Faridabad Indus-
tries Association for regular supply
of power to Faridabad industries.

A therma] power statio,, at Farida-
baq is at present under construction
with 2 units of 60 MW each, The
first unit is likely to be commissioned
in September, 1974 and the 2nd Umt
in February, 1975. A thermal power
station with 2 units of 110 MW each
at Panipat ig also under construction
in Haryana and its first unit js likely
to be commissioned in March, 1977

and 2nd unit in March, 1978. More-
over, there are a number of other
schemes also, whose benefits would

be available during the Fifth Plan. It
is expecteg that with the completion
of various new Sschemes, the power
supply position in Haryana would con-
siderably improve. In the meantime,
relief is being provided by supplying
energy to Haryana from the Badarpur
Thermal Power Station in the Central
Sector.
Setting up of Modern Thermal Power
Stations

3782. SHRI BANAMALI PATNAIK:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

{8) whether some modern thermal
power stations are proposed to be set
up in the country;

AUGUST 28, 1974
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(b) i so, the locations and salent
features thereof; and

(c) the stepy being taken in thia
direction with allocations made for
the purpose, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) The draft Fifth Plan
envisages an additional thermal gene-
rating capacity of 9:9 million KW
which woulg be wholly in the shape
of modern thermal power stations.
The new power stationg will mostly
have umt mzes of 110, 120 ang 200
MW. These power stations aie plan-
ned to incorporate the latest techno-
logical developments and advances in
the world to the extent these are ad-
vantageous to us

(b} The locations of these power
stations are given in the statement
laid on the Table of the House. [Plac-
ed in Library See No. LT-8324/74].

(¢) The Fifth Five Year Plan has
not yet been finalised. However. a
provision of Rs. 381.18 crores has been
made for the thermal as well as hydro
power generation Schemes in the
annual plan for 1974-75,
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Creation of Durable Productive Assels
Ensuring Employment guring  Fifth
Plap

3784 SHRI ARJUN SETHI,

Will the Minister of PLANNING
be pleased to refer to the reply given
to Unstarred Question No. 4995 on the
28th March, 1973 regarding schemes
for creating employment during Fifth
Plan and state:

(a) the specific schemes envisaged
in the 5th Plan which would lead to
the maximum possible creation of
durable productive assets ensuring
employment, and

{b) the amount earmarked therefor
and the employment opportunities ex-
pected to be created?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA):; (a) and (b).
The outlay op the investment pro-
gramme 1n the Fifth Plan would bring
about creation of durable productive
assets ang provide a base for econo-
mic growth and sustained expansion
of employment opportunities. In
addition to the programmes relating to
the industrial sector and power de-
velopment etc., the programmes of
agricultural development and intensi-
fication of agriculture in command
area of major ang medium irrigation
projects as well ag in drought-prone
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areas and for extension of assistance
to smal] and marginal farmers, deve-
lopment of medium and minor irri-
gation, land development, etc. would
adgq considerably to the employment
potential and to the creatiop of dur-
able assets It 18 estimated that 26
million rural households would bene-
fit from implementation of schemes of
Commangd Area Development,
Drought-Prone Areas Programmes and
the Small and Marginal Farmers De-
velopment Agencies The schemes for
support to smal] and village industries
included in the Draft fifth Mve Year
Plan are expected to generate addi-
tional job opportunities to about 33
lakhs person and also fuller employ-
ment for 33 to 34 lakhs persons.

Allocations for various sectors in the
fifth plan are yet to be finalised.

Completion of Transmission Tower of
AIR, Cuttack

3785 SHRI ARJUN SETHI.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the construction of 1ew
transmission tower at AIR, Cuttack
1s hikely to be completed soon, and

(b) i so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b). The ins-
tallation of the high power transmit-
ter at Cuttack has been completed and
it will be commussioned shortly How-
over, due to shortage of steel, some
delay is expected in the erection of
the new mast Therefore, as a tem-
porary measure, the existing mast will
be utilised.
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Assistance given t0 Bihar Electrickty
Boarjl for Extension of patratu and

Barauni Thermal Power Projects
3786, SHRI M. S8 PURTY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the total amount given 10 the
Bihar Electricity Board during the
year 1974-75 so far for the extension
of Patratu and Baraunj Thermal
Power Projects to enable them to
generate electricity in accordance with
its capacity;

(b) the provision made in the Fifth
Plan;

(c) the time by which the work
regarding the extension of thesc two
projects 1s expected to be completeqd;
and

(d) the time by which it will be
able to generate electricity?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1I SIDDHESHWAR
PRASAD): (a) During the Fifth
Plan, it is proposed to exteng the Pat-
ratu and Barauni Thermal Power Sta-
tions by four units and two uniis res-
pectively of 110 MW each During
the year 1874-75, Rs. 6.20 crores have
been provided for the Patratu Ther-
mal Extension and Rs 6.25 crores for
the Barauni Thermal Extension
‘Schemes,

(b) In the Draft Fifth Plan, provi-
sions of Rs. 50 crores and Rs. $5.68
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crores have been made for the Patratu
Extension Project and the Barauni
Extension Project respectively,

(c) and (d) Ag per the present prog.
ramme, it is expected to commission
the various units as follows:

Patratu

18t Unit . 3/76
2nd Unut 9'76
3rd Unit 1977-78
4th Unit 1977-78
Baraum

18t Unit - 1977-78
2nd Unit . . 1978-79

— e — e - ————————

Amendment of Indin, Electricity Acts
3787. SHRI N. E. HORO:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Central Government
propose to amend the Indian Electri~
city Act, 1910 and the Indian Electri-
city (Supply) Act, 1948 to improve the
working of State Electricity Board
and also to provide for financial or
commercial discipline in the business
of electricity; and

(b) if s0, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Proposals
to amend the Indian Electricity Aet,
1910 and the Electricity (Supply) Act,
1648 are under consideration.
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Barak Dam Project

3788. SHRI N. E. HORO: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Barak Dam Pro-
ject hag been abandoned;

(b) if so, whether any alternative to
the proposed project is bemg consider-
ed; and

(¢) if not, whether the project will
be taken up during the Fifth Five
Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) to (c). Investigations
on the Barak Dam Project are conti-
nuing. One site has been investigated,
but it has limiteq storage capabilities
Another site is being investigated,
which has a potentiaj] of much larger
irrigation, hvdro power generation and
flood contro] benefita, After the pro-
ject is investigated and detailed pro-
ject report prepared, the question of
its implementation, will be considered.

Water Pollution in Storage Reservoirs
to Dams

3789. SHRI M. S. PURTY:
SHRI G Y. KRISHNAN:

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) whether any study of certain
hydro electric projects in Indig has
been conducted by Government re-
garding the effects of water pollution
in storage reservoirg to dams and civil
structures and to the health of the
operating personnel; and

(b) if so0, the main features thereof
ang steps taken by Government to
check the pollution in the gtorage re-
servoirs?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Cen-
tral Public Health Engineering Re-~
search Institute (CPHERI), Nagpur
and the Central Power Research Ins-
titute (CPRI), Bangalore conducted
studies at the Bhadra Hydro Electric
Power Project in Karnataka, the Sab-
arigiri Hydro Electric Project in
Kerala and the Kundah Hydro Elec-
tric Project in Tamil Nadu. The in-
vestigations revealed the presence of
hydrogen sulphide, which is a health
hazard to the operating personne] and
also {o certain equipment in the power
stations. The report is under finali-
sation. In the meanwhile the project
authorities are being advised to take
necessary measures in the light of the
interim report.

Generation gnd SuPply of Power from
Hirakug Dam in Orissa

3790. SHRI GAJADHAR MAJHI:
Will the Minister of IRRIGATION
AND POWER be pleased to state

(a) the present power generating
capacity of the Hirakud Dam and
how much power is generated from
there daily and how much power is
taken out of it for supply to the in-
dustrial units in the State of Orissa;
and

(b) how much power is required to
be earmtrked for the purpose of rural
electrification in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The pre-
sent dailv generation from Hirakud
Power Houseg (No. I and II) varies
from 3.0 to 3.36 million units The
bulk of this power is being consum-
ed by industries Data for 1972-T3
shows that ahout 86 per cent of the
total power consumed in Orissa was
on account of industries and about
0.4 per cent only was for rural «lee-
trification.
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Production of Soft Drinkg by Indian
Bottlerg of Coca Cola Export Corpora-
tion

3791. SHRI N, E. HORO: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
that the Indian Bottlers of Coco Cola
Export Corporation have developed
and produced soft drinks from iotally
indigenous technology; and

(b) if so, whether Government is
patisfied with its performances?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHR1 C. SUBRAMA-
NIAM): (a) and (b). Messrs Pure
Drinks Pvt. Ltd., one of the Indian
bottlers of Coca Colg Export Corpora-
tion, were making soft drink ‘Orange
Special’ by purchasing ingredients for
the concentrate from different indige-
nous sources.

The need for development of a
wholly indigenous soft drink and the
necessity to pursue research ang de-
velopment through a nationaj organi-
sation like the Central Food Techno-
logica] Research Institute was discus-
sed with the Coca Cola bottlers. In
the light of these discussions neces-
sary research for developing flavours
etc. is being sponsored through the
Central Food Technological Research
Institute, Mysore.

Study by UNCTAD on Importy of
Technology by Poor Countries

3792. SHRI GAJADHAR MAJHI:
SHRI R. S. PANDEY:
Will the Minister of SCTENCE AND
TECHNOLqu be pleaseqg to state:

{
(a) whetheg poor countries do not
gain much by importing fechnologies
from advanced country; and

1
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(b) if so, whether the ONCTAD has
suggested measures regarding the cost
of imported technology by the poor
countries and if so, the main features
thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRA-
MANIAM): (a) Side by side with the
benefits flowing from the import of
technology from the advanced coun-
tries there are a number of problems
and limitations which have been
noticed. A study made by UNCTAD
on the basis of a limited response
from developing countries has brought
out some limitations which include
among aothers, tied purchases of im-
port of raw materials and interme-
diate inputs, plants equipments and
spare parls; restrictions concerning
exports; requirements of guarantees
against changes in taxes, tariff and
exchange rateg affecting profits, royal-
ties and remittances; limitations on
competition by restriction on imports;
obtaining local patents to eliminate
competitions etc.

(b) Some suggestions have been
made in the UNCTAD document re-
garding policies and institutions lead-
ing to the reduction of the limitations
in the import of technology. It sug-
gests the needs for Governments of
developing countries to devise appro-
priate policies and machinery relating
to the conditions or transfer of tech-
nology and for building up domestic
scientific and techmological infrastruc-
tures. It ‘has suggested ‘fade out’
arrangements and shifts from wholly~
owned subsidiaries of foreign firms to
joint ventures as possible ways of un-
packaging foreign technology in deve-
loping countries. The report has
quoted India’s success in gecuring the
withdrawal of restrictive processes
regarding tied purchases of imports
as indicative of the lines along which
action at national level may be neces-
sary in accordance with the specific
requirements of particular coumtries.
The establishment of institutiong in
India and some othier developing
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countries specifically relating to the
transfer of technology as well as
domestic research and development 1s
also considered as a movement n the
11ght direction

Fixation of Common Tariff for Power

3793 SHRI GAJADHAR MAJHI
1ll the Mmnster of IRRIGATION
ANpD POWER be pleased o <tzte

(a) the schemeg of Governweni to
poo] hydro thermal and atomic power
and hx a common tanff structure 1n
view o' the widely differing :ates of
2ont of production  and

(b) whether Guverrment propsge {0
nave mode! legislation in regard to
tarff <o that tanff rateg between
States do not differ widelv ond bal-
waited regional development 15 assur-
»d2

IHE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD) (a) While there 1s a
scheme to promote Integrated opera-
tion of s\stems on a regional and
infer-regional basis  there 1w no
«cheme to introduce a common tarift
stincture on this hasi Each state
however usually has a commoy tanft
for simular types cf comsuncrs

(hy No, Sir.
welt & frared &4

3794 ft TEEAR AR FT
L RAY o AT FT I T fE

(F) #ar 84 I Y FAT X
Faarcrys $feay ¥ s ¥ gorrdt safier
aqt ¥ o8 gu ¥ ey ey ¥
ATHY QWY a% Ay Y

(@) *&T AT T HTRCHTLR
WA¥rT & Hfgdy 93 aTF aray T
¥ 477 FIHT GRAT ¥, AT
1953 LS8

BHADRA 6, 1896 (SAKA)

Whritten Answers 98

() afza, armaraargmafesr
qarcy w7y & faw @ ITOr Y
Fraargy #r 7 § waar fey iy #v
faare 27

g wAT ¥ I3 (W QF quro

dAgfen) : (%) & (7) T«
afgar afear % TwEear & HARIT
faarga ffar F1 frer www

s & fanT § omiwdraa
@1 st q7A1 § Atv fafeay geaomer 91X
T AT R OTT FOAT q3aT ¥ 1
faarvdya  Afzar Y aear #Y frafq
O g IST q FEA AT # RIT
g8 et # fafam FIvmrs oF faerar-
Wi sfzar F1oarar T wE TR
qvad gfgFzur ¥ A% oafaw
afgar v, ar 1-4-74 A gE &
faarqstn 391 ¥7 579 G {17 T4
& wreAt & faaron ) wafa aw
%Y sqaear 108 2 /Y AT ST AT
g o Zw A fafas I=r g g
dfeal #v @ewr v iyvvz afsm ®
qafey &9 & #HI g1 FIFAT

Waiting List for Telephones

3795 SHRI Cc K JAFFER
SHARIEF Will the Mimmster ot
COMMUNICATIONS be pleaseq to
state

(a) the number of applications for
telephone connections 1p the country
iying pending with the Government
at present and

(b) the number of applicants who
are 1n the waiting hist for more than
three years®

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF SHER SINGH): (a)
The number of apphications for tele-
phone conneciions the country
lymng pending as on 3ist March, 1974
was 532 lakhs.
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(b) 1.67 lakhs applicants for tele-
phone connectiong on the general
waiting list were pending for more
than three years as on 3lst March,
1974. The waiting list for OYT and
special category applicants at most of
the placeg in the country is wiped out
within three years of the date of ap-
plication. No separate data is avail-
able for them.

Unearthing of Illicit Arms Faciorles
in the Country

3796. SHRI MOHINDER SINGH
GILL Will the Mimster of HOME

AFFAIRS be pleased to ctate:

(a) the number of illicit arms fac-
tories unearthed in the country during
1974;

(b) the nature and number of arms
seized from there; and

{(c) the namey of the culprits and
the punishment meted out to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOSHIN!)- t(a) tg (c¢)
Infurmation is teing collected from
the different Statey and Umon Terri-
tories and wil] be laid on the Table
of the Huuse on 1eceipt.

Price of Cigaretteg

3797. SHR} [ K. JAFFER
SHARIEF: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the prices of several
popular brands of cigarettes have heen
raised; and

(b) if so0, to what extent and the
reasons thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C SUBRAMA-
NIAM): (a) and (b). Government do
not maintain any statistics regarding
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prices of cigarettes. Since cigarettes
are not an essential commodity, there
is no price control
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Development of Handloom Industry is
Madhya Pradesh

3800. SHRTMARTAND SINGH: Will
the Minister of PLANNING be pleased
to state:

(a) the total allotment made In
the Fitth Plan for the development
of handloom industry in the State of
Madhya Pradesh; and
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(b) the names of the various items
and head of account under which al-
lotments have been made?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). Tentative outlay for the develop-
ment of the handloom industry under
the Draft Fifth Plan of the Madhya
Pradesh State is Rs. 1 crore. This
tentative outlay is subject to revision
when the Fifth Five Year Plan is
finalised. The development pro-
gramme envisaged under the State’s
Draft Fifth Plan for the handloom
industry consists of schemes for
rebate on sale of handloomp cloth,
share capital participation in existing
and new cooperative spinning mills,
loans for margin money to Apex
weavers cooperative society, re-
organisation of weaker cooperatives,
subsidy on interest on loans to
weavers cooperatives under the
Reserve Bank of India’s scheme of
finance, State participation in the
share capital of weavers cooperatives,
etc.

Revised Estimates of Salt Water
Barrier at Thannirmukkom in
Kerala

3801. SHRI A. K. GOPALAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Revised Estimates
of Salt Water Barrier at Thannirmuk-
kom in Kerala has been sanctioned;

(b) if not, the reasons thereof; and

(c) when the sanction is expected
to be given?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The revised
estimate of the Thannirmukkom Regu-
lator Scheme for an amount of
Rs. 458.50 lakhs was received in the
Central Water and Power Commission
in July, 1973. After examination, the
Commission requested the State Gov-
ernment in December, 1973 to furnish
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details of the Scheme in the revised
proforma together with certain other
information. These were received
from the State Government in May,
1974 and are under examination in the
Commission, in consultation with the
Technical Section of the Ministry of
Finance. The Scheme js expected to
be placed before the Technical Advi-
sory Committee of the Planning Com-
mission shortly.

Clearance of Kakkad Hydro Electric
Project, Kerala

3802. SHRI A. K. GOPALAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have given
clearance to the Kakkad Hydro Elec-
tric Project in Kerala; and

(b) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A modified
scheme report of the Kakkad Hydro
Electric Project has been received
from the Government of Kerala and
is currently under examination.

Advance
Periyar

project report on Lower
and Perinjakutty Hydro-
Electric Schemes

3803. SHRI A. K. GOPALAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) when the advance project re-
port on Lower Periyar and Perinja-
kutty Hydro-Electric Schemes has
been furnished to the Central Water
and Power Commission;

(b) whether Government have taken
any decision on this project report;
and

(c) if so, the main features thereof?
-

THE DEPUTY MNISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (). No project re-
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ports on the Lower Periyar and Perin-
jakutty Hydro-electric schemes have
been submitted for sanction by Gov-
ernment of Kerala, Only preliminary
project reports are available with the
Central Water and Power Commission.
It 1s understood that detailed project
reports are under preparation with
the State Government. Further action
weuld be taken as soon s they are
received.

Requirement of Water for Irrigatior
Projects from Allahabad to Farakka

3804 SHRI SAROJ MUKHERJEE:

Will the Minister of IRRIGATION
AND POWER be pleused t» state-

(a) how many cusecs of head water
will be required and absorbed for the
irrigation projects on the way from
Allahabad to Farakka;

(b) how many cusecs will be given
to Bangladesh; and

(¢} how many cusecs of water are
available from the main stream of
Allahabad?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K C. PANT):
(a) The utilisation of water by the
wrrigation projects and availability of
water from Allahabad to Farakka will
vary depending on the stage of deve-
lopment of the projects, rainfall,
river flow, regeneration, return flow
from irrigation area etc,

(b) An understanding on the quan-
tum of flow to be allocated to Bangla-
desh has yet to be reached between
the Governments of India and Bangla-
desh,

(¢) The dependable fow of water
st Allahabad varies from 7087 cusecs
in the month of May to 420332 cusecs
in the month of August
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Microwave System

3806 SHR! BHAGATRA.A MAN
HAR: Will the Mmister of COMMU-
NICATIONS be pleased to state:

(a) whether the microwave system
n the country has not proved success-
ful despite best efforts; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
No, Sir. The microwave systems
which have been commissioned so far
are working quite satisfactorily.

(b) Does not arise.



105  Written Anstoers

Foreign Toury of Managing Director
and Chief Consultant of NIDC

3807. SHRI D. K. PANDA: Wil]l the
Minister of INDUSTRIAL DFEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY bhe pleased to state:

(a) how many times the Managing
Director and the Chief Consultant of
the N.I.LD.C. have undertaken foreign
tours during 1974 and for what pur-
pose;

(b) how many countiries were visit-
ed and how much expenditure sepa-
rately in foreign exchange and Indian

currency was incurred on each tour;
and

(¢) whether the tours were approv-
ed by the Ministry of Industrial Deve-

lopment before these were under-
taken?

BHADRA 6, 18086 (SAKA)

Written Answers 106

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
{b). A statement showing details of
the foreign tours undertaken by the
Managing Director and the Chief
Consultant during 1974, names of
ccuntries visited, expenditure incur~

red and the purpose of the tour is
enclose.

(¢} As per procedure laid down by
the Board of Directors, the foreign
tours in the case of Managing Direc-
tor and the Chief Consultant are to
be approved by the Chairman of the
Corporation. All the tours of the
Managing Director and Chief Consul-
tant mentioned in the encloged state-
ment were approved by the Chairman.

Prior approval of the Board of
Directors to the tour undertaken by
the Managing Director to EEC coum~
tries was also obtained.

Statement

During the period January-July,
dertaken three foreigp tours, the

1974. the Managing Director has un-

particulars of which are given below:

Sr, Period Countries  Expenditure Expendr-
No. visited n foreign ture in Purpose
exchange Indian
vurrency
1 2 3 4 s 6
b - T
1. 2-2-74t010-2-74 Tanzama £ 50 Nil The tour was undertaken at the

invitation of the Capital De-
velopment Authority, Govt. of
Tanzama, to discuss work to
be undertaken by NIDC for
this authority. As a rsuit
of the negotiation the offer
made was accept in principle.
The cost of travel and lodging
was paid by the Tenzanian
Authority.
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’ 4956 The Mana; Director was the
2. T4-741022-4-74 th/lna;l:;s:}le. L3255 Redos leader g}n% delegation which
Thailand. at the instance of the Ministry
’ of Heavy Industry  visited
South East Asian countries
to identify specific projects for
juint ventures in those countries
and to have discussions with
consultants 1n those countries
on the gueston of providing
consultancy services & technical
know-how trom India. As
a esult of these investigations
a number of spegihc  projects
were indentified which can be
established with Indian help.
Potential Indian firms  have
been mnformed about this and
1 some cases negouatuon  have
already started.

3. 135-74w26-74 LK, £ 1§ Rs2vy4xz Tour 1o Belgum & EFC count-

France. rnies was  undertaken at the
Belgum, thistance of the Govt oy aesist
taly. the Indun  Ambassador

Brussels 1in evolving the basis
ot methodology for collection
and collation of technological
informattonn with regard to
export of  engineering goods
from India 1 EEC countmies as
av well as for import of sophise
ucated technologes from EEC
countries which the country
may need. The vistt to Iran
Was to mee* the Managing Dir-
ector, Technolopue for dis-
cussions vutstanding  19sues
with that urgamsaty \n on and
possibiliey  of further business
rom that country,

As 4 result of the discussion in the
EEC, a propusal 1s under con-
sideration of Gosernment for
holding a “Got together” of
Europcan and Induan consul-
tancy orgamsations to enable
them 10 establish business
possibilities for utihsing Induan
capabilities and capacines,

Foreign tours undertaken by Chief consultant during 1974

During the period January -July, 1974 the Chief Consultnant has undertaken une foreign
tour, the gamculm of which are given below ;-

Y Thailand, 210 Rs.4956 To negouate an  agreement with
I, 16-6-74 to 29-6-74 Malan ':‘n’ , £ 495 s‘"fN m*‘g“’"‘gm(h “":;
Singapo on o embi ysi
! re. and fo:’g‘u;inm promotion 1t
this area.
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Refusal for Import of Cement ‘inito
Delhi Territory by Agents

3808. SHR] RBISHWANATH JHUN-
JHUNWALA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
Jpleased to state:

{a) whether cement agents of Delhi
‘have decided not to accept and import
<ement into the territory of Delhi;

(L) if so, the reasons therefor; and

(c) the steps being taken to keep
‘the flow of cement steady?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 ZIAUR RAHMAN
ANSARI): (a) No, Sir

{b) and (c). Do not arise.

.Atomi; Power Station jn West Bengal

3504 SHRI SAMAR GUHA: will
the Mimister of ATOMIC ENERGY
e pleased to refer {o the reply given
‘to Unstarred Question No. 1213 on the
31st July, 1874 regarding setting up of
an atomuc power project in West
Bengal and state:

{a) the main pomnts of difference
between the West Bengal Planning
Board and the Department of Atomic
Energy;

(b) whether the West Bengal Plan-
‘aing Boarg has in its second memo-
randum tried to meet the objections
raised by the Department of Atomic
Energy; it so, the facts thereof; and

(¢) when further discussion bet-
ween the West Bengal Planning Board
and the Department of Atomic Energy
is proposed to be held?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
‘OF SPACE (SHNIMATI INDRA
GANDHIL): (3) and (b). The State
Manning Board of West Bengal sought
'« establish that the break-even radius
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at which both nuclear and thermal
alternatives are egually competitive
is 270 kms. by rail from the pit-head
of the coal mine. However, in the
assessment of the Department of
Atomic Energy, the break-even radius
15 more than 500 kms, and as Danton
falls within this radius, the setting
up of an atomic power plant at Dan-
ton would not be economically feasi-
ble. Objections raised by the Depart-
ment vt Atomic Energy have not been
adequately met 1n the Second Memo-
randum of the West Bengal Planning
Board.

(¢) 1t was indicated to the West
Bengal Government that in case they
are not satisfied with the feasibility
analysis made by the Department of
Atomic Energy, they could consider
deputing a team for detailed discus-
sions This discussion is now sche-
dulegq to he held on 20/2lst of
Septermber, 1974

Report of Survey by Association of
Indian Engineering Industry

3810 SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNQLOGY be pleased to state.

(a) whether Government have re-
ceived the report of survey made by
the Association of Indian Engineering
Industry,

{b) if so, the salient features of the
recommendations made; and

(¢) the reaction of Government
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b). The Association of Indian Bungi-
neering Indusitry has initiated a six~
monthly survey of trends in the en-
gineering industry on opinion survey
of performance and prospects. In
their first survey, covering the experi-
ences of 179 engineering units during

e
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October, 1873-March, 1874 the princi-
ypal conclusions are:—

1. 82 per cent of the jndustry ex-
pects further increases in
unit costg without a matching
increase m  selling prices.
Therefore, retur,, on capital
1s expected to fall.

2, Capaaity  utiisation ~ shows

deterioration.

3. The prmcipal factors limiting
output were raw materials/
components, power, credit/
finance. Steel continues to be
the principal constraint.

4. Whilst the total order position
shows marginal rise, there has
been further decline in order-

' ing by Railways, State agen-
cies, public sector units and
quasi-public bodies.

5. The principal causes of indus-
tria] unrest have been identi-

fied as wages, bonus, inter-
union rivalries.
b. The industry expects orders

for exports at higher prices.

(c) Efforts are being made by Gov-
ernment to remove the various con-
straints that have affected optimum
utilisation of installed capacity in
different industries. A series of mea-
sures have been taken for monitoring
the working of the public sector un-
dertakings and projects, with special
reference to rail movement, coal pro-
duction and power generation, encou-
raging import substitution ang conser-
vation of scarce industrjal raw mate-
rials, affording preferred treatment to
33 important industries for the allo-
cation of furnance oils ensuring a
more rational allocation of limited
foreign exchange between priority
and non-priority  Industries and
streamlining of the various procedures
for the coneideration of applications
mr various types of approvals requir-
ed by Government.
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Telephone connections in Tamil Nadw

3811. SHR1 MUHAMMED
SHERIEF: Will the Minister of COM-
MUNICATIONS be pleuseq to state’

(a) the tota! number of new tele-
phone connections provided i Tamil
Nadu during 1472-73 and 1973-74 and
the number of applications which are
pending at present;

(h) the reasons for delay in sanc-
tionmg telephone gonnections; and

(c) the action being taken to pro-
vide these connections to all the #p-
phcants at an early date?

THE MINISTER OF STATE IN THE
MINISTRY O} COMMUNICATIONS
(PROF. SHER SINGH): (a) Total No.
of now teclephone connectiong provided
i Tamil Nadu:—

Durmmg 1972-73 6004
During 1973-74 6542
No. of appheations

pending as on 30-6-74 10564

(by and (¢) The applications are
pending f{or want of exchange cuapa-
city, underground cables and other
materials Within the Limited avail-
able resources of ecquipments and
materialg every effort is being made
to expand the telephone systems and
to provide more telephone connections

Post of Managins Director in Nationa)
Textile Corporation

3812, SHRI RAJDEO SINGH- Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state-

{a) whether the post of the Manag-
ing Director of the National Textile
Corporation is lying vaeant for more
than six months;

(b)Y i¥ so, the Teasons therefor;

(c) whether a very junior officer
deputed by the Ministry to look after
the interim grrangement is being re-
comurended for the above post; and
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(d) whether the Ministry have cir-
culated for this post amongst other
eligible senior officers in other Minis-
tries and also whether they consulted
the Bureau of Public Enterprises?

THE DEPUTY MINISTER IN THE
MIMISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). Shri A. N,
Banerji, Special Secretary in the
Ministry of Industrial Development
was functioning ags Chairman-cum-
Managing Director of the National
Textile Corporation, in addition to his
own duties, till 3rq June, 1974.

(c) and (d). An officer of the rank
of Diréctor in the Ministry of Indus-
trial Development was appointed as
a part-time Director of the National
Textile Corporation, on 3rd October,
1973, and was delegated the powers
of the Managing Director, so that he
could provide assistance to the Chair-
man. The post of Managing Director
of the National Textile Corporation is
a Schedule ‘C’ post of Public Sector
Enterprises, and the officer has been
empanelled by the Empanelment
Selection Board in “Schedule ‘C’ exe-
cutive” category. A proposal to
appoint him .as Managing Director is
being processed in accordance with
usual procedure.

Post of C.E.O. in Ajudhia
Mill, Delhi

3813. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

Textile

(a) whether Ajudhia Textile Mill,
Delhi has no full time C.E.O. for the
last more than one year; and

(b) if so, the reasons for the dis-
contentment in the Mill?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir; a person was
celected in October, 1973 for the post
but did not accept the offer of ap-
pointment. Efforts are being made to
find another suitable candidate.

BHADRA 6, 1896 (SAKA)

Written Answers 114
Meanwhile, a full time additional
Chief Executive Officer has been ap-
pointed in March 1974, to work under
the overall supervision and guidance-
of a part time Chief Executive Officer.

(b) There is no large scgle discon-
tentment in the mills although a small
minority group has been indulging in-
acts of indiscipline and trying to dis-
rupt the work.

Opening of Time Deposit Account :
with Post Offices
3814. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to:
state:
(a) whether the rules obtaining’

under the Savings Bank Rules for the-
opening of accounts apply mutatis-
mutandis to the opening of Time De--
posit accounts of 3, 5, and 10 years;

(b) if so, whether many post offices
in the country have refused to open
such Time Deposit accounts of Co-~
operative Societies throughout their-
Secretaries on the pleas that the S.B.
account rules do not apply to such-
T.D. accounts; and

(c) whether the Head Post Office-
at Dehra has refused to open
T.D. account in the name of Dehra-
Co-operative Forest Society Ltd.
Dehra on this plea?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS:
(PROF. SHER SINGH): (a) No Sir.

(b) Does not arise

(¢) The Head Post Office expressed
its inability to open Time Deposit
account in the name of the Dehra-
Cooperative Forest Society Ltd,,.
Dehra.

Opening of SAX Telephone Exhanges:
in hilly gnd backwarq areas
3815. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to

state:

has:
for-

(a) whether a representation
been received by Government
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-upening of SAX Telephone Exchanges
.on a loss basis in the hilly and the
backward areas of the country;

(b) if so, the decision of Govern-
ment on this representation; and

(¢) if not, the likely date when the
decision will be taken?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Yes, Sir.

(b) and (c). Telephone Exchanges
.are not provided if these are expected
to run into a loss. However, alterna-
tive schemes are under examination
for reducing the cost so as to obiviate
losses as also proposals for charging
.equitable rates in such cases.

Finalisation of draft Fifth Plan

3816. SHRI SHANKERRAO
SAVANT: Will the Minister of
"PLANNING be pleased to state:

(a) why the final draft of the Fifth
‘Five Year Plan has pot been finaiised;
and

(b) whep it is expected to be fina-
.lised and published?

THE MINISTER OF STATE IN THE
"MINISTRY OF PLANNING (SHRI
"MOHAN DHARIA): (a) and (b). The
Planning Commission has undertaken
.certain exercises to determine what
.adjustments would be necessary in the
Draft Fifth Five Year Plan in the
light of the present difficult economic
.gituation and the rise in prices. At
‘this stage it is difficult to indicate the
exact time by which the revised Draft
of the Fifth Five Year Plan will be
presented to the House.

Sanction of Irrigation ang Power
‘Schemes from 1972-73 to July, 1974

SHANKERRAO
"SAVANT: Will the Minister of
IRRIGATION AND POWER be
pleaseg to state the State-wise break
up of Jrrigation ang Power schemes
sanciioned by the Central Govern-

3817. SHRI
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ment during 1972-73, 1973-74 1974
.up?o end of July, 1974 with their
irrigation and power potentialy

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): Two statements giving in-
formation about irrigation and power
schemes separately are laid on the
Table of the House [Placed in library,
See No. LT 8326,74].

Crisig in D.V.C. due to inter-union
rivalries

3818. SHRI R. N. BARMAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the D.V.C. is facing
crisis due to inter-uniopn rivalries:; and

(b) if so, the steps Government pro-
pose to take to bring an end to the
inter-union rivalries in D.V.C.?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD): (a) No, Sir.

(b) Does not arise.

Screening of film on Netaji Bose by
Shri Ashis Mukherjee

3819, SHRI SAMAR GUHA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether letters o° requests have
beep issued to different educational
institutions for showing the film on
Netaji Subhas Chandra Bose by Shri
Ashis Mukherjee;

(b) if so, the text of the letters and
the response received so far;

(c) response received from Motion
Pictures Association for showing the
longer version of the film; and

(d) the steps taken by Government
to appreciate the Director of the film?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) A copy of
the letter in this regard issued to all
State Ministers of Education/Informa-
tion is laid on the Table of the House.
{Plpced wn lbrary, See No. LT 8327,
74]

(¢) Three Associations from whom
replies have been received so far,
have appealed to the exhibitors for
vhowing the longer versiw, of the
film,

(d) The two-reeler film released
under the title, ‘The Flame Burns
Bright’ won the National Award for
the best information documentary
film for the year 1973, under which a
silver medal and a cash prize of
Rs 4000 will he awarded tn the
Director.

Monouring the late Rashbehari
and his colleagues

Bose

3820 SHRI SAMAR GUHA will
the Mimister of HOME AFFAIRS be
pleasegq to state:

(a) whether Government have fint-
Iised their consideration about acquir-
g the house and the place in Old
Delh1 from where late revulutwonary
Rashbehar1 Bose had charged Lord
Hardinge with a bomb;

(b) whether other steps have also
heen decided upon by the Govern-
ment for honouring the mewory of
late Rashbehari Bose and hig collea-
gues of Punjab, Delhi, U.P. who were
Jhanged;

(c) if so, facts thereabout;

(d) if not, the reasons for delay in
‘the matter for last several years; and
when this matter will be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
Teport of the Delhi Administration
about this House has now been ve-
ooived and is belng examined.
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(b) to (d). Further steps can be
considered only after a decision has
been taken on the basis of the report
of the Delhi Administration,

Production of 1.BM. ang 1C.BM. for
Development of Science of
projectiles

3821. SHRI SAMAR GUHA. Wwill
the Minister of SPACE be pleased to
state:

(a) whether the Space Department
hag developed the capabiity of pro-
ducing IBM, and L.CBM, not for
carrymng nuclear war heads but as
measures of scientific achievement, for
developing the science of projectiles;
and

(b) 1¥ s0, the facts about the nature
of such developmentg including their
propulsion capacities®

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) (a) and (b)Y The Depart-
ment of Space 1s cuncerned only with
the peaceful uses of outer space. In
consonance with this objective, the
development of rocket technology
under the programmes of the Depart-
ment of Space is confined to the
following two areas:

(i) Sounding Rockets; and
(ii) Satellite Launch Vehicles.

Production of Quality Films

3822, SHRI DHAMANKAR:
SHR1 VASANT SATHE:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleaseq to state:

{a) whether Government have for-
mulated concrete measures for promo-
ting the production of quality films a8
effective media of mass communica~
tion;
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(b) if go, the main features thereof;
and

(¢) what action is proposed to divert
entertainment tax for encouraging
production of quality films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (2) and (b). National
Awards Scheme and the Film Finance
Corporation are two major steps to
promote the production of quality
films, Details of these schemes are
furnished in the statement laid on the
Table of the House. [|Placed in La-
brary. See No LT 8328 74).

(c) Levy of entertainment tax falls
within the State jurisdiction. The
Central Government has repecatedly
commended the proposal to them.

News item captioneq ‘Power Famine
smoothers industry in Bengal’

3823. SHRI DHAMANKAR:
SHRI VASANT SATHE.

Will the Minister of IRRIGATION
AND POWER bhe pleased to state-

(a) whether the attention of Gov-
ernment has been drawn to the pews
repory appearing ipn the local daily
dated the 4th August, 1974 under the
caption ‘Power famin, smoothers in-
dustry in Bengal’;

(b) i! so. the reaction of Govern-
ment theretn; and

(¢) The
the matter?

steps taken/proposed in

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI  SIDHESHWAR
PRASAD): (a) Yes, Sir.
(b) and (¢). In West Bengal while

there is a shortage of capacity to meet
peak demand to the extent of 40 MW
to 140 MW, there is no significant
shortage of energy. Till the 12th of
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August, the West Bengal Government
had imposed a 15 per cent cut on
maximum demand and in addition was
resorting to load shedding in order to
match the supply of power with the
demand. From the 12th of August,
the Government of West Bengal has
mntroduced a system of rationing,
which  covers the whole of West
Bengal, except five districts of North
Bengal and the DVC area. Under the
rationing system, it is expected that
the consumers would be supplied
power on a regulated pre-determined
basis, and there would be no need for
lvad shedding. It would also be
possible to ensure adherence to certain
priorities in the consumption of
power According to the reports re-
ceived so far, the situation has im-
proved considerably as u result of the
1ationing scheme,

Efforts are also being made to
maximise the generation from the
existing plants and to accelerate pro-
gress of the construction of new pro-
jects.

Foreign know-how on Turn-key basis
sought by Industries in India

3824. SHRI R S8 PANDEY- Wil
the Mimster of SCIENCE AND TECH.
NOLOGY be pleased to state:

(a) whether a recent study by a
group of rescarchers ot the Economic
and Scientific Research Foundation on
Foreign Technology in India has re-
vealed that industry, both in public
and private sector, seeks foreign know.
how on turn-key basis instead of as-
similating indigenoug technology;

(b} if so, the Government’s reaction
thereto; and

(¢) the remedial measures propos~
ed to be taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY AND AGRICUL-
TURE (SHRI C. SUBRAMANIAM):
(a) Government’s attention has been
drawn to the Study Report on Foreign:
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Technology in India brought out in
December, 1973 by the Economic and
Scientific Research Foundation, New
Delhi, which makes a mention that ac-
quisition of advanced technology In
the past two decades has not led to
its full asuimilation ete

{b) and (c). The basic objective
of the Fifth Plan in the area of Sci-
ence and Technology is to support the
drive for self-reliance in the core
sectors of economy such as heavy en-
gineering, mining, metallurgy, chemi-
cals, energy and agriculture The
need to maximise indigenous R & D
is recognised and sieps are  being
taken in this regard Indigenous R &
D effort would tend to reduce rela-
tively the overall dependence on
foreign know-how and technology
New guidelines for foreign collabora-
tion, emphasising  selectivity in  the
matter of allowing foreign cnllabora-
tion and investment 1n our industrial
ventures 15 currently under-considera-
ticn of Government

Curfew in Nagalang Villages

3825 SHRI R S PANDEY Wil
the Ministcr of HOME AFFAIRS be
pleased tu state

(a) whether some villages in Naga-
land were put under day and mnmght
cuifew 1n the ~econd week of July,
1974; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) Yes, Sir.

(b) The curfew was imposed in the
course of security operations in the
wake of a spurt in the violent activi-
ties of the underground Nagas in that
areg,
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Absorption of Educated Unemployed
and Unemployed Engineers in Orissa

3826 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PLANNING be pleased to state:

(a) whether Government propose
to set up uncillary industries near each
big industry in Ormsa to absorb un-
employed educated men particularly
enginecrs,

(b) tne latest figures of unemploy-
ed men in Orissa, and

(c) whether any year-wise target
has been fixed for miving employment
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) It has been
mentioned in the Draft Fifth Five Year
Plan of Orissa that the development
programmes of small scale industries
will be integrated with that of the
growth of large scale units and estab-
Ishment of ancillary industries wil}
be encouraged In the small scale
industrie< sector, one of the main ob-
jectives in the Fifth Pan will be the
development and promotion of entre-
preneurship, partcularly amongst the
techn:callv qualified persons including
unemploved engineers, experienced
artisane and other suitable persons for
the development of small scale indus-
tries in Orissa

th) The exart figure of unemployed
persons in Ornissa 1s not available
According to the e register figure of
emplovment exchonges, 3,49.843 per-
sons were registered with the various
employment exchanges as on 30th
June, 1974

(¢) According to the Dra#t Fifth
Five Year Plan of the State, about
500 technically qualified persons are
likely to be provided employment be-
nefits per annum under the small
senle indusiries programme, In addi-
tion, 14,500 persons belonging to other
categories will also be provided with
employment benefits per annum. Be-
sides, the sectoral programmes as well
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as the schemes formulated under the
Employment Promotion Programme
will provide substantial job opportu-
nities

Irrigation of Lang in Orissag in Fifth
Plan

3827. SHR] SHYAM SUNDER
MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the percentage of irrigated land
in Orissa with particular reference to
Balasore and Mayurbhany districts;
and

(b) the target fixed for Irrigation of
land 1n Orissa during Fifth Plan
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD): {(a) The irrngation poten-
tial of major and medium Schemes,
expected to have been created in
Qrissa by 1973-74, is about 15.7 per
cent of the total cropped area Accord-
ing to the Fifth Plan document of
Onrssa, the percentage of irrigation
potential created at the end of the
Fourth Plan, to the ultimate potential
in respect of Balasore and Mayur-
bhanj districts, is 52.0 and 1.50 res-
pectively.

(b) The additional irrigation poten-
tial expected to be created in the
Fifth Plan by major and medium irri-
gation schemes would be 240 lakh
hectare.

News-item captioneg “22 Harijan
Families Leave Village”

3828. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news~item dated the 3rd August, 1974
under the heading “22 Harijan fami-
lies leave village”™;
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(b) whether the remaining Harijan
familiez in Chora village in .Bande.
District, UP. are also expected to
leave the village as a result of atroci--
ties of Upper Castes; and

(e) if so, the steps being taken by
Government to provide protection to
the Harijans?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): (a)
Government have seen such a news
item publisheq in the Times of India
dated the 3rd August. 1974,

(b) ond (c). The facts are being
ascertained from the State Govern-
ment

Homes for Aged, Infirm and Physically
Handicapped Freedom Fighters

3829. SHRI B R. SHUKLA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(4) the names of the State Govern-
ment< which 1 or about 1968 or 1869
declined tp acecept the advice of the
Government of India to  establish
ITomcs for the aged, infirm, ailing and
physically handicapped Freedom
Fighters in these states;

(1) whether subsequent to their re-
fusal, the Government of India made
the efforts to establish on their own
such Home; in the Stateg which re-
fused to establish them;

{c) if not, the grounds for the Gov-
ernment’s inaction in this respect; and

(d) whether Government of India
offered to bear itself the entire cost
of the Homes suggested to be estab-
lished in the concerned States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
Government of West Bengal Scheme
of a Home for freedom fighters was
commended to all the State Govern-
ments/UT Admnps. i, October, 1988.
No financial assistance was offered by
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the Goverrment of India. At that
time, State Governments/UT Admns.
dig not consider 1t necessary to set up
these Homes in view of the other
facilities that were being provided by
them to the freedom fighters.

The Welfare of the freedom fighters
is primarily the concern of the State
Governments/UT  Admns  Howwver,
during the 23th year of the Indepen-
dence, the matter was reconsidered
It was felt that the efforts made by
the State Governments UT Admns.
should be supplemented by the Central
Government In pursuance of this
decision, Central Pension Scheme was
introduced in 1972 and it was also de-
cided to set up twe Freedom Fighters
Homes one in the North at Delhi and
the other in the South ot Pundicherry.
Till such time these Homes are estab-
hished, a temporary Home is proposed
to be started from 2nd Qctober, 1974,
at Delhi

These Homes will he entirely
Centrally financed Stat, Governments
have also been reaquested to consider
setting up of &t least one Home for
such freedom fighters who are 1in need
of <helter from their own funds.

Admission t9 Homes for Freedom
Fighters

30 SHRI R P YADAV:

SHRI KRISHNA CHANDRA
PANDEY:

SWAMI BRAHMANANDJI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have de-
uded to admit to the Homes for the
aged Freedom Fighters all those Free-
dom Fighters who apply for admission
‘o them and (i) who may be of or
ahove 55 years of age; end (ii) who
May be infirm, ailing and physically
handicapped and may be sbove or be-
low 58 years: and
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(b) it so, the factg thereof?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HOME AFFAIRS
(SHR1 F. H MOHSIN). (a) and(b).
It has been decided to admit to the
Homes a limited number of eligible
Freedom Fig:ters who have attained
the age of 65 years In the case of
mtirm o1 diwsabled persons the mini~
mum age it cap be lowered at the
distretiny of the Government.

Completion of building ang transmitter
of A.1KR. Station at Rewa, M.P.

3831 SHRI RANABAHADUR
SINGH: Will  the Minister of
INFORMATION AND BROADCAST-
ING bhe pleased to state:

fa) ahether after the formal sanc-
non and heavy expenditure on the
Rewa (M.P) Station tuilding of the
All Indwy Radio, no funds are being
sandtioned for tne completion of the
sanme;

th) 1f zo0. *he reasons for delay in
the 1elease of funds: and

’

t¢) by what time this buiiding and'
te transmitter S:iation will be comp-
leted?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM.
BIR SINHA): (a) Estimate for the
construction of the studio building
has been sanctioned by the Govern-
ment and work is expected to be
taken up shortly.

{b) Does neot arise.

(¢) The studic building and the-
transmitting station will be ready by
1975-76. However, the installation of
studio equipment and other depart-
mental works will take another year
or so to complete, Until then, the-
transmitting station will relay pro-
grammes from Bhopal AIR station.
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Postal stamp on white tiger

3832. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are con-
sidering bringing out a postal stamp
on the white tiger of Rewa which has
brought international fame to Indian
wild life; and

(b)Y if so, by when this stamp will
be released?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGH)' (a) and (b
It 1s proposed to bring out a stamp
on White Tiger on the 2nd November,
1974 1n the Willd Life Series.

Bansagar Dam Project

3833 SHR1] RANABAHADUR
SINGH: Will the Miuuster of
JIRRIGATION AND POWER be
pleased to state:

{a) the present stage of the Ban-
sagar project;

(b) the time by which the design
-of the dam 18 expected to be finalized
and the actual work started; and

{¢) whether there 15 any other rea-
son far the delay of this vital project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (e), Project pro-
‘posals for Bansagar Scheme modified
i the light of the agreement reached
amongst the States on sharing of the
‘Some Waters, are yet awaited from
the Government of Madhya Pradesh.
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New Telephone connections in Calcutta

3837 SHRI PANNA LAL BABU-
PAL: Will the Minister of COM.-
MUNICATIONS be pleased to state:

(a) whether Calcutta Telephones
have virtually sealrd new connections
in General category more particularly
1 ‘41, 46 ang 47 Exchanges,

tb) how long this position wouid
continue.

(¢) the number of telephones pro-
vided and/or sanctioned during last
seven months under OY.T., Special
category and General category, Ex-
change-wise in Calcutta: angd

(d) the steps contemplated to in-
crease number of allotmentg under
General Category in the above Ex-
changes?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
and (b). The 46/41 ang the 47 ex-
changeg are heavily loaded at present.
2,000 lines are being added to serve
the area around 47 exchange. Thisin
stallation is expecteq to be ready by
the beginning of 1975. Similarly
6,000 lines are being addeg to serve
the area around 46/41 exchanges. This
installation is expected to be com-
pleted by the end of 1975.
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(c) Number of mew telephones provided andjor sanctioned during last

seven months:

Sanctioned Provided
Exch. OYT Special  General oYT Special  General
46/41 100 10 26 96 9 13
47 72 6 65 69 6 60
(d) Allotment under General Ployees of BARC. A scheme for pro-

Category out of 15 per cent quota 1s
made strictly according to turn. It
has been planned to adq about 92,000
lines to the Calcutta Telephone sys-
tem during the Fifth Five-Year Plan,
when the applicants under General
Category will have sufficient relet.

Demands of Workery and Employees
of the Bhabha Atomic Research
Centre, Bombay

3838. SHRI SAMAR MUKHERJEE:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Government’s
attention has been drawn to the
demands of the workers and emplo-
vees of BARC, Bombay regarding con-
firmation of service, five days’ week,
permanency of the work-charge
casual workers, subsidised meal
coupon ete.; and

(b) the stepg taken by the Govern-
ment to redresg the grievances of the
workers and employees?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MI-
NISTER OF SPACE (SHRIMATI
INDIRA. GANDHI): (a) and (b).
The Bhabha Atomic Research Centre
is a constituent unit of the Depart-
ment of Atomic Energy and its em-
ployees are governed by the conditions
of service including confirmation in
service ete. applicable to Central Gov-
ernment servants. Introduction of a
five-day week cannot, therefore, be
congidered in isolation for the em-

viding subsidised meal to low paid
employees of BARC is already 1n
force. The workcharged and casual
worker; are considereg for regular
appointment taking into account the
longterm needs of the Centre. The
demandg of the workers and emplo-
yees are continuously kept under re-
view and remedial action 1s taken
wherever necessary 1n consohance
with the rule, applicable to the
Centre.

Absorption, Confirmation and Fixation
of Seniority of Loanee Grade I Ste-
nographers in the Ministry of Defence

3839. SHRI E, V. VIKHE PATIL:
SHRI M. C. DAGA:

Wil the PRIME
be pleaved to state:

MINISTER

(a) whether persons junior to steno-
graphers grade III working in  the
Ministry of Defence, on loan basis
from other CSSS cadres, have been
confirmed and allowed to officiate in
higher grade, both in their parent
cadres as well as in the Ministry of
Defence;

(b) whether instructions have since
been issued by the Department of
Personnel to the Ministrv of Defence
relating to absorption, confirmatfon
and fixation of seniority of the loanee
stenographers in that Ministry accord-
ing to their positions In CSSS.;

(c) if 80, whether the gbove instrue.
tiong are in accordance with the pro~
visions of Centra]l Secretariat Steno-
graphers Service Rules, 1968; and
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(d) whether the above instructions
have been implemented and necessary
orderg regarding absorption and con-
firmation of the loanee stenographers
issued by the Ministry of Defence; if
not the steps being taken by the
Department of Personnel for expedi-
tioug finalisation of the case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) There have been 8
few caseg of stenographers Grade 1II
who were junior to the loanee steno-~
graphers, having been confirmeq in
that grade and allowed to officiate in
the higher grade on ad hoc basis.

(b) The Mumistry of Defence have
been advised to consider absorption
of the loance stenographers 1n their
own cadre with effect from the date
of mutial constitution of Grade III,
with protection of seniority.

(¢) The Department of Personnel
and A R. are competent to make in-
ter-cadre transfers under rule 22 of
the CSSS Rules, 1969.

(d) The matter 15 being considered
in the Ministry of Defence and they
have been requested to expedite deci-
‘on.

Retirement Age of Advisers in
Ministries

3840. SHRI RAM SWARUP: Will
the PRIME MINISTER be pleased to

state:

(a) whether any age limit for Tetire-
ment of Advisers appointed in various
Ministries by the Government, has
been fixed; and

(b) i so, the facts thereof?
THE MINMISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

P (SHR! RAM NIWAS
m (® ad ®). The age

1
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limt for retirement of Advisers
appointed in various Ministries of the
Government of India 18 dependent on
the terms and conditions of ther ap-
pointment. 1f an Adwviser iz appownt-
ed to a post under the Government
as a regular Government servant, he
will retire on attaining the age of
58 years. If he is on extension of
service or re-employment, he wil
cease t0 be in service on the expuy
of the period of such extension or re-
employment. If his appomtment is
on ‘contract’ basis, his tenure will be

determmed by the terms of the con-
tract.

Opportunity te Candidateg for Presi-
dential Election to Explain their
Election Perspectives on AIR
and TV

3841. PROF. MADHU DANDA-
VATE: Will the Minister of IN-
FORMATION AND BROADCASTING
he pleased to state:

(p) whether a proposal was ‘made
that candidates for Presidential elec-
tion should be given an opportunity
10 explain their election-perspectives
on Al India Radio and Television; and

(b) if so0, the reachion of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir, Govern-
ment did not receive any such pro-
posal

(b) Doeg not arise.

Sanction for Uduthore Project in
Kollegal Taluk in Mysore
Dimtrict (Kamnataka)

3842. SHRI 5, M. SIDDAYYA: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whethey the Government af
Karnataka bhag recommended to the
Central Government for the sanction
of Uduthore project
Talukt, in Mysore District, Karnatgka
State; and
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(b) if s0, whether it hag been sanc-
tioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) The Uduthorehalla
Project of Karnataka has been re-
ceived in the Central Water and Po-
wer Commission and is under techni-
cal examination.

(b) As the project lieg in the Cau-
very basin, its clearance will have to
await the gettlement on the sharing
of Cauvery waters among the States
of Karnataka, Kerala and Tamil
Nadu.

Reopening of Electrical Fan Unit
under Ganesh Flour Mills, Delhi

3843. SHRI SARJOO PANDEY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be plessed to
refer to the reply given to Starred
Question No. 467 on the 27th March,
1974 regarding take over of Ganesh
Flour Milis Co, Ltd, Delhl ang state:

(a) the steps taken go far to re-open
the Electrical Fan Unit under Ganesh
Flour Mills, Delhi and to see that the
unit startg functioning without any
delay;

(b) the reasons for the delay;

(c) whether Government have
receiveq any memorandum from the
Engineering Mazdooy Union, North
Delhi ang whether he has met any
deputation of the workers in this
connection; and

(d) whether Government are aware
that about 350 families of ex-emplo-
yees are in great difficulty on account
of the delay in re-opening the unit?

THE DREPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! ZIAUR RAHMAN
ANSARI): (2) and (b). A study re-
port prepared by an expert ocohsuli-
ant ang an officer of the Industrial
Reconstruction Corporation of India

AUGUST 28, 1974

Written Answers 136
Lid, on the feasibility of restarting
the unit, has been submitted in May,
1974 to the Industrial Reconstruction
Corporation of India Ltd., who have
forwarded their views on it to the
Management Committee on (anesh
Flour Mills, for consideration. Fur.
ther details of the question of re-
opening the unit are being studied by
the Management Committee.

(¢) A memorandum wag recewved
from the Engincering Mazdoor Union,
North Delhi, but the deputation of
workerg did not meet the Minister of
Industrial Development.

(dY Yes, Sir.

Ban on construction of Cinema and
Privatr “ommercial Buildings

3844. SHRI VARKEY GEORGE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state whether a ban on construction
of cincma houses and private
commercial buldings will also result
in a check on black money operations
in these areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): The Government have
issueq an order banning the use of
cement, for a period of one year, in
the construction of the following
buildings both in the public and pri-
vate sector which had mnot been
started or which hag not proceeded
beyond the plinth level, viz.:

(i) building jntended to be used as
an office, theatre or cinema
house;

(ii) residential hote], restaurant or
eating house;

(iily shop;
(iv) any roag or pavement

It will be observed that there is nC
ben on the construction of Cinema
Houges and private commercial
ings to be comstructed with building
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material other than cement. If black-
money was being used for construct-
ing, with the use of cement, Cinema-
houses and commercial buildings, to
that extent, this ban on use of ce-
ment in these buildings would check
the flow of black-money to these
areas.

Application of Third Pay Commission
Recommendationg to Staff in

Pondicherry

3848. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the categories of Government
staff in the Union territory of Pondi-
cherry to whom the gcales of pay
recommended by the Third  Pay
Commission, have not yet been given
and reasong for the delay:

(b) whether it is proposed to dis-
criminate in the matter of application
of C.PC scules between staff doing
the same job under the Central Gov-
ernment and under the Union terri-
tory Administration; and

{¢c) whether the Union territory
staff have made repeated representa-
tions and have launched an agitation
from August, 1974 for redress of their
grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) Notifica-
tiens prescribing the replacement
scales of pay as recommended by the
Third Central Pay Commission for a
large number of staff in the Union
Tarritory of Pondicherry have already
been 1ssued. Some categories of staff—
classes—II, III and IV—working in
certain Departments and some class I
posts, for whom the new scales of pay
have not been prescribed yet and the
reasons, therefore, are shown in the
statements laid on the Table of the
House [Placed in Library. See No.
LT-8320{74).

(b) No, Sir.

{¢) Members of staff belonging to
various Associations boycotteq salary
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for one day on 1st August, 1974 and
staged a demonstration on the 1ith
August, 1974 by fasting before the
Raj Niwas, demanding prompt imple-~
mentation of the revised scales,

Sending of Negatives of Film ‘Bobby’
to UK. for making Technicolour
Prints

3847. SHRI INDRAJIT GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government permitted
some negatives of the film “Bobby” to
be sent to UK. for making Techni-
colour prints;

(b) whether some prints have alle-
gedly been smuggled from UXK. to
South Africa and CBI inquiry has
been ordered; and

(c) the reason for sending negatives
to UK., when “Bobby” prints were
made in Eastmancolour i Bombay
itself and released throughout India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) It was alleged that the film haq
been smuggled to South Africa and
Afghanistan. As 3 result of Govern-
ment's intervention, the print in Kabul
was confiscated and the exhibition
stopped. On request by Ministry of
Information and Broadcasting, inquiry
by the Directorate of Revenue Intelli-
gence in respect of the alleged smug-
gling to South Africa, is in progress.
The source from which the prints were
allegedly stmuggled, has not so far
been established.

{¢) The producer, who had sold cer-
tain overseas rights to a UK. distri-
butor for £80.000 hag approached
the Chief Controller, Imports and
Exports saying that since the origi-
nal negative had deferiorateq after
yielding 130 printg for domestic cir=
cuit, he should be alloweg to take
the negative to London for the pre-
paration of an intermediate negative
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and to strike additional prints in
Technicolour therefrom. As in other
similar cases, J&B Ministry had con-
curreg in the proposal of the CCI&E
to allow despatch of negative for
making prints at Mjs Technicolour
Limited, subject to prescribed safe-
guards and guarantees such as com-
mitment to re-import the picture and
sound negatives; an endorsement
being made on the Custom Clearance
Permit that the additional prints
will be exported direct from London
on the basis of the permission of the
Joint Chiet Controller, Imports and
Exports, and an export obligation of
earning 270 per cent of the actual
cost to be incurred.

We were later informeq that, on
application being made by the pro-
ducer, the CCI&E permitted the work
being done in Kay Laboratores,
London.

Production of Bullet Proof Giass

3848, SHRI M. M. JOSEPH: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether India has started pro-
duction of bullet-proof glass in colla-

boration with a West German firm;
and

(b) #f so, in which sphere it will be
utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): (a) Yes, Sir. A
Small Scale Unit at Jaipur hag start-
ed production of Isolating Glass
Panes and Armoured (Bullet Proof)
Isolating Glass Panes in collaboration
with a West German firm,

(b) The Bullet Proof Glass will
mainly find its use in windshield and
side windows of armoured cars, cash
transportation vehicles, display win-
dows of jewellers’ shops, cash coun-

ters of banks and display cases of
Museums.
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News Report op Unfurling of Fiag en
Independenve Day

3849, SHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention hag been
drawn to the presg reports in a local
Hindi daily on the 16th August, 1874
under the heading ‘Swatantre Diwas
par jhanda nehin phaharane diya’; and

(b) whether Government propose
to make g thorough jnquiry mto this
:matter and take stern action against
persons found at fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) and (b).
Government have seen the relevant
news-report ipn the ‘Nav Bharat
Times' in its 1ssue dated the 16th
August, 1974. Factg are being ascer-
tained.

Telephone Bills

3850. SHRI VIKRAM MARAJAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it has come to the
notice of Government that the new
system introduced in the telephone
department for issuing duplicate tele-
phone bills has proved ineonvenient
to the public;

{b) the rensons for changing the
system for issuing duplicate telephone
bills; and

(c) the steps proposed to be taken
to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SNGH): (a) No ne¥
system for issue of duplicate tele-
phone bills has been introduced bY
the Posts and Telegraphs Board.

(b) and (c). Do not arise.
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Production of Orange ang Soda with
indian Brand name by Coca Cola
Bottlers

8851. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) the names of Coca Cola bottlers
who were producing orange and soda
with Indian brand names;

(b) the reasons why the production
of orange with Indian brand names
was discontinued and the reasons
why foreign brand names in orange
soft drinks were introduced; and

(c) the steps Government prupose
to take in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHR!I C. SUBRAMA-

NIAM): (a) M/s. Pure Drinks Pvt.
Ltd.

{b) M/s Pure Drinks bad not been
themselves manufacturing the

con-~
centrate for orange. They were
however making the soft drink

‘Orange Special’ by purchasing the
ingredients from different indigenous
sources. With the shifting of the
source of supply to ‘Fanta’ flavour
of M/s. Coca Cola Export Corpora-
tion, which is also produced in the
country with a small import content,
‘Fanta’ drink was marketed.

(¢) Necessary research for deve-
lopment of flavours etc. is being
sponsored through the Central Food

Technological Research  Institute,
Mysore.

Production of Soit Drinks with Indian
Names by Ceca Cola Botlers

3852. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
refer to the reply given to Unstarred
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Question No. 343 on the 24th July,
1974 regarding expansion of produc-

tion by Coca Cola Export Corporation
and state:

(a) when did Government take up
the possibility of Coca Cola bottlers
producing soft drinks with Indian
names;

(b) when was the meeting held with
the Coca Cola bottlers to study the
possibility for producing soft drinks
with Indian brand names; and

(c) what were the objeciions raised
by Coca Cola boitlers in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) to (¢). A meeting was
held with the Coca Cola bottlers in
September 1973 at which the possibi-
lity of developing a whole indige-
nous soft drink was discussed with
them. There was unanimity about
the need for efforts to eliminate im-
ports of ingredients common to all
soft drink manufacturerg in the coun~
try, and the need towards research and
development in that direction Follow
up actiop in the light of discussions
is being pursued.

Manufacture of Biscuits by Glaxo
Laboratories Limited

3853. SHRI SHASHI BHUSHAN:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state’

(a) whether the Glaxo Laboratories
limited has been licensed to manu-
facture Dbiscuits in India if so, their
licensed capacity;

(b) the terms and conditions under
which the Glaxo biscuits are being
manufactured in India;

() whether Glaxo Labocatories
limiteg are getting 5 royalty or any
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other  consideration  directly or
indirectly for the biscuits being manu-
factured and/or sold in India; and

{(d) in case there is a licensing
agreement made by Glaxop with gome
biscuit manufacturer, what action
Government propose to take under
Section 28(4) of Foreign Exchange
Regulation Act?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) No, Sir.

(b) and (c). M/s. Britania Biscuit
Company Limited are reported to be
manufacturing ‘Glaxo’ biscuits in
terms of an agreement between them
and M/s. Glaxo Laboratories Ltd. No
payment to Ms. Glaxo Laboratories
is involved in this regard.

(d) Thig aspect will] be considered
under the relevant provisions of the
Foreign Exchange Regulation Act.

Companies Manufacturing fn Excesy
of their Licensed Capacily

3854. SHRI NAWAL KISHORE
SHARMA:
SHR1 NAWAL KISHORE
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleaseg to
state-

(a) the names of the companies
which are manufacturing in excess of
their licensed capacity;

(b) the licensed capacity of each
such company and the actual produc-
tion during the last three years,
year-wise;

(c) penal actions provided for
under the Industries (Development
and Regulation) Act for such excess
production over licensed capacity; and

(d) the action Government have
tzken or proposed to take against each
such company so far?

AUGUST 28, 1974
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) to (d).Cases of unautho.
rised production over licenseq capa-
city have come to Government's
notice from time to time. Earlier, 45
cases of unauthorised production over
the licensed capacity were reported
by the Industrial Licensing Policy
Inquiry Committee and referreq to
the Sarkar Commission for investiga-
tion. During the last three years,
other individual cases of unauthorised
production in excess of licensed capa-
city have also been reported from
time to time. On the basig of the
information readily available with the
Directorate General of Technical De-
velopment, a statement indicating the
names, licensed capacity and actual
production during the last three
vears in respect of undertakings en-
gaged 1n industries under the charge
of this Ministry, which have manu-
factured in excess of thewr fncensed
capacity, is laig on the Table of the
Housee [Placed in Library. See No.
LT-8330,74]. In order to prevent un-
authorised expansion of industry, the
Government has issued general ins-
tructinos that raw material and other
assistance should not be given for
production in excess of authorised
capacity.

The relevant penal provisions are
contained in Sectiop 13(1)(d) read
with Section 24(1)(i) of the Industries
{Development & Regulation) Act,
1951 (65 of 1951).

Production i, Excess of Licensed
Capacity by Britania Biscuit
Company

3855. SHRI NAWAL KISHORE
SINHA:
SHRI SAT PAL KAPUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state: ‘
(a) whether a show cause notice

was served on Britannia Biscuit Com-
pany for producing eight times of
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their licensed capacity at their Madras
Factory;

(b) it so, the response of the Britan-
nia Biscuits Company thereto;

(¢) whether any prosecution has
since been launched against this com-
pany for violations of the Section
13(1) of the Industrial (Development
and Regulation) Act; and

(d) it so, the particulars thereof
and the further action proposed to be
taken 1n the matier?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRIl-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) and (b).Messrs Britannia
Biscuit Co Ltd. were intimated to the
effect that the production of biscuits
in their Madras unit in excess of the
licensed capacity was considered to
be unauthorised expansion without a
valid licence under the Industries
(Dev. and Reg) Act, 1951 and that
this, therefore, involved violation of
provisions of Section 13(1){(d) of the
said Act. The company replied thatl
the additional capacity had been ac-
hieved by improved technology and
change in product-mix. Their repre-
sentation has been rejected.

(c) and (d) Action against the
company for violation of Industries
(D & R) Act is under consideration.

Licence {o Glaxo Laboratories for
Manufacture of Talcum Powder and
Throat Losenges
3856. SHRI NAWAL KISHORE

SINHA:

Wwill the Minmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(8) whether the Glaxo Laboratories
have not been given any licence to
manufacture  taleum powder and
throat lozenges;

(b) whether it has come to the
netice of Government that Glaxo
Laboratories are manufacturing and
selling talcum powder and throat
lozenges;
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(¢) the circumstances under which
they are doing this malpractice; and

(d) the action taken agaimnst the
company under Section 18(1) ot the
Foreign Exchange Regulation Act and
the further action proposed % be
taken agamnst them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHR!I C. SUBRAMA-
NIAM): (a) and (b). M/s. Glaxo La-
boratorieg are producing throat lozen-
ges under a licence gnd talcum pow-
der under a registration certificate of
M/s. British Drug House (India) Ltd.

which they are reported to have taken
over.

(¢) The question Whether they are
indulging in any malpractices in
thiy regard is under examination.

(d) The apphcation of Ms Glaxo
Laboratories under the Foreign Ex-
change Act, as and when received,
will be dealt with under the relevant
provisions of that Act.

Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill

3857. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 2174 on the
1Gth March, 1974 and state:

(a} whether Government intend to
mtroduce the Scheduled Castes and
Scheduled Tribes Orders (Amend-~
ment) Bill during this session; and

(b) if not, the reasons for delay in
taking a decigion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (D). Every
effort is being made to introduce the
Bill. But in view of the diffteult
;ssues involved, it will not be poasible
to introduee it in the current sesgion.
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Upliftment of Persons belonging to
‘Jogl’ Caste

3858. SHRI NARENDRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 4727 on the
27th March, 1974 regarding inclusion
of ‘Jogi’ Caste in the Ldst of Sche-
duled Castes and state:

(a) what gpecific steps were taken
for the upliftment of persons belong-
ing to ‘Jogi’ caste and the extent to
which the steps taken proved effec-
tive; and

(b) the reasons why the steps taken
so far have not resulted in diverting
the persons of that caste from adopt-
ing beggary?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA: (a) and (b). Except for
scheduleq castes and scheduled tribes,
Government of India do not have any
specific programmes for advancement
of any paticular caste or community.
Many State Governments are, how
ever, tackling the problem of beggary
by legislative measures and social
defence programmes.

Electric Filament Lamp

3859. SHRI M. M. JOSEPH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether according to English
newspaper daily dated the 18th
August, 1974 an electric filament lamp
that can be lightened or dimmed
according to requirements has been
developed by a Danish firm;

(b) whether India desires to be
benefited with that experiment; and

(¢) if 80, the steps Government
propese to take in this regard?

AUGUST 28, 1974

Written Answers 148

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR] C. SUBRAMANIAM): (a) A
report to this effect has appeared in
a Local English language newspaper.

(b) and (c) The device is not likely
to be of any special economic advan-
tage to the country.

Telephone facilities in Punjab

3860. SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the numbey of towns and villa-
ges having telephone facilities in the
State of Punjab; and

(b) the number of villages, district-
wise proposed to be provided with
telephone facilities particularly In
Amritsar district during 1974-75?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The num-
ber of towns and villages having tele-
phoneg facilities in the State of Pun~
jab is 268.

(b) The information is given be-
low

Nameofthe No.of pro- No. of
District posed PCOs  new
Exch.
1. Amritsar . 8 3
2. Bhatinda . 1 1
3. Ferozepur . 8 3
4. Gurdaspur 1
5. Hoshiarpur 1 3
8. Jullundur 2 6
7. Kapurthala 1 e
8. Ludhiana 1 ve
9 Patiala 1 1
10. Ropar . 1 .
11. Sangrur . 1 o
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Activities of Indirn Brigade and Nehru
Brigade

3861. SHR] JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) State-wise number of private
armies like Indira Brigade and Nehru
Brigade;

(b) names of such private armies;

(c) the nature of activities carried
on by each;

(d) whether these armies were
raised with the permission of Gov-
ernment; and

(e) whether Government have per-
mitted Zamindars of Dhulia, Maha-
rashtra to raise a private army?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): ({(a) to (d).
According to information available
with the Government, some private
volunteer organisationg taking on the
names of Indira Brigade and Nehru
Brigade have come to notice in
Andhra Pradesh, Bihar, Gujarat, Kar-
nataka, Maharashtra, UP. and Delhi.

The proclimed objectives of these
organisations are the inculcation of
discipline among the youth, spread of
the ideals of socialism, democracy
and secularism and also provide social
volunteer services for relief during

emergencies like floods, fire accidents,
ete.

There is no law banning or other-
wise regulating the functioning of such
private volunteer organisations, and,
therefore, the question of their being
raised with Government permission
does not arise.

(e) No, 8ir.
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Specialised Training for Police
Officers

3862. SHRI JYOTIRMOY BOSU:
Will the Mmiste; of HOME AFFAIRS
be pleased to state: .

(a) whether many police officers are
sent abroad to get specialised training
in security, electronics; and

tb) 1f so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b):
Information with regard to police
officers sent abroad for training in
security etc is secret and it would not
be in the public interest to disclose it.

Profits and Dividends of Foreign Con-
trolied Tyre and Tube Company

3863. SHRI JYOTIRMOY BOSU:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) profits earned and dividend dis-
tributed by each foreign-cuntrolled
tyre and tube company, year-wise
during the last three years;

(b) whether these companies in-
creased the prices of tyres and tubes
during January to June, 1874;

(¢) if so, the details thereof;

(d) on what grounds the prices of
tyres and tubes were enhanced;

fe) whether foreign-controlled tyre
companies have been recently granted
licences to expand their activitiea in
the country; and

(f} if so, the facts thereof?

The MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) The
information is being collected and will
be laid on the Table of the House
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(b) and (c). The prices of automobile tyres ang tubes have been raised
by the manufacturers twice duringthis period as under:—

(i) From 29-4-74—

Lowest increase 1% ¢}, (scooter tyres and tubes
Highest increase 529, (truck tyre-nylon).

(x*x) From 28-6-74 —Lowest increase 7°; of 29-4-74 prices in the case of truck tyre-nylon.
Highest increase 16", of 29-4-74 prices in the case of truck tyre-rayon.

Changes in the price structure on ac-
count of increase or decrease of Excise
levy have not been included.

(d) The increase in the prices ot
tyres and tubes have been aggravated
largely due to increase in prices of
raw materials such as natural rubber,
rubber chemicals, bead wire etc. At

present there is no statutory control
on prices of automotive tyres and
tubes.

(e) and (f) Government have
approved the expansion proposals of
the following foreign-controlled tyre
companies:—

Name

Date of issue of

Capacity

letter of intent

1. M/s. Dunlop Indie Ltd.
2. M/s, Goodyear India Ltd.

3. M,s. Ceat Tyres of India
Ld.

4. Do. §

16-4-73 }

4-8-73

19-6-73

31-12-73

2 lakhs Nos. each of Bus'Truck
tyres and tubes,

2 5 lakhs Nos, each of automobile
tyres anditubes.

4 lakhs Nos. each of automobile
tyres and tubes (New unit n
Telengana Region of Andhra
Pradesh)

1 6 Lakhs Nus. each of automobile
tyres and tubes (Expansion
at therr existing unit 1n Ma-
harashtra)

Reference of Narmada Water Dispute
to Tribunal

3884. SHRI ARVIND M. PATEL:
DR. LAXMINARAYAN
PANDEYA:

SHRI R. S. PANDEY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have
again referred the case of Narmada
Water Dispute to the tribunal;

(b) if so, the reasong therefor; and

{¢) how much time tne tribunal is
expecteq to take to decide the dis-
pute?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b): The Narmada Water Dis~
pute was referred to the Tribunal in
1968. In 1972, the concerned States
entered into ap agreement and re-
quested the Prime Minister to give
an award on two of the issues in dis-
pute. The Prime Minister considered
the question in detail gnd had g series
of discussions with a view to arrive at
an acceptable solution. The issues be-
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ing complicated, a golution thereto
could not be reached. The changed
political situation in Gujarat made it
even more difficult. It was considered
that it would be advisable if the dis-
pute was decided by the Tribunal.

The representative of the four States,
after a series of discussions, reached
an agreement on the 12th July, 1974.
In accordance with the agrecment,
the concerned States have made suit-
able submissions {0 the Tribunal re-
garding the points o, which agree-
ment had been reached and the issues
remaining to be decided by the Tri-
bunal.

{c) While efforts are being made by
the Tnibunal to complete their work
as expeditiously as practicable it is
not possible at this stage to indicate
when the proceedings are likely to be
over.

Arrests in Gujarat for Hoarding,
Blackmarketing, and
Adulteration

3865. SHRI D. P. JADEJA:
SHRI VEKARIA.

Will the Minister of HOME
AFFAIRS be pleased to state the
number of persons in Gujarat State,
District-wise, arrested in case of
hoarding, blackmarketing, smuggling
and adulteration during the year
1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The requisite
information is being obtained from the
Government of Gujarat, and will be
laid on the Table of the Lok Sabha on
receipt.

Additiona] Capacity in Indusiry dur-
h,mm

3866. SHRI D. P. JADRJA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be plessed to state:

(a) whather guide-lines for creation
of additional capacity in different sec-
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tors of industry in relation to the
targets envisaged in the Fifth Plan
have been issued;

(b) if so, the outlines thereof; and

(c) whether the changes %made
from time to time in the licensing
policy have also been included in the
guide-lines?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI ¢ SUBRAMANIAM): (a) to
{c): Government have 1ssued ‘Guide-
lines for Industries 1974-75' by taking
note of the targetg for various indus-
tries envisaged in the draft Fifth Plan
and given an indication of these para-
meters for the guidance of the entre-
preneurs The latest policy and pro~
cedures relating to the licensing of
industiial undertakings have also been
given 1 thig publication. A copy of
these Guidelines is availdble in the
Labrary of the House.

Setting up of Public Sector Unit for
manufacture of Professional Grade
Ferrites and Electronic Components

3867. SHRI P. GANGADEB: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether g new public sector
unit for the manufacture of profes-
sional grade ferrites ang a variety
of electronic components has been
set up under his Ministry;

(b) it so, the investment involved
in the new company; and

(¢) whether it atms at maximuym
utilisation of indigenous raw mate-
rials?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) VYes,
Bir.

(b) The initial investment will be
Ra. 1.8 crores.
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(e) The new Public Sector Unit
viz,, Central Electronics ‘Timited will,
to begin with, take up manufacture of
professional grade ferriteg and a num-~
ber of other electronic components
developed in the National Physical
Laboratory. Utilisation of indigenous
raw~materials to the maximum pos-
gible extent is a gpecial feature of the
process developeq by the NPL, parti-
cularly in components based on cera-
mic technology.

Abolition of Sole Agency System for
Cement

3868. DR. LAXMINARAIN PAN-
DEYA: Will  the Minister of
INDUBSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have abo-
lished in principle the sole agency
system in the case of cement;

(b) if so, the number of factories
where this system is still in force;

(c) whether the Dakmia Cement
Factory and the Orissa Cement Fac-
tory allow 2 per cent profit by way
of sole agency commission; and

(d) the names of the sole agents of
these factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAIHMAN
ANSARI): (a) and (b): The Govern~
ment of India have not prescribed any
system of sole agency and therefore
the question of its abolition by the
Government doeg not arise. Sale of
cement through sole agency is a mat-
ter purely within the discretion of
the concerned cement producers.

(c) and (d). The Daimia Cement
(Bharat) Factory and the Orissa
Cement Factory are stated to be pay-
ing Rs. 1.75 per tonne ag sole agency
commission to the Cement Distributors
Lid., New Delhi, who are their sole
selling agents.

AUGUST 28, 1974
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Printing of Postal Stationery

3369, SHRI K. LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the agencies other than the
Government, who are given the work
of printing post cards ang inland let-
ters and the termg under which such
worksg are entrusted;

156

(b) whether it has come to the
notice of Government that the private
agencies for printing such inland let-
ters, make fabuloug profits by sup-
plying lesser number of such articles
and billing for higher number; and

(c) the steps taken by the Govern-
ment i the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Postcards,
inland letters and embossed envelopes
~—both ordinary and registered—are
got printed at the India Security Press,
Nasik During recent years, no other
agency has been given the work of
printing of postcards and inland letter-
cards.

(b) No.
(¢) Doeg not arise.

Research Programmes in States

3870. SHRI K. LAKKAPPA: Will
the Minister of PLANNING be pleased
to state:

(a) the research programmes en-
visaged by the Regearch Programme
Commuttee of the Planning Commis-
sion;

(b) the State-wige split-up of these
progrismmes especially the program-
mes for Karnataka State; and

(¢) whether there has been some
duplication in certain programmes
with that of ceriain Ministries?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (BHRI
MOHAN DHARIA): (a) The Re-
search Programme Commfttee of the
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Planning Commission was wound up
in September 1867. Since then, the
Planning Commission has been spon-
soring research studies on a limited
scale in areas having a direct bear-
ing on Plan formulation and imple-
mentation. The study proposals are
considered on merits as and when re-
ceived from various Research Institu-
tes/Universities,

{(b) Since some of the studies have
an all-India perspective while some
others relate to a group of States it
is not possible to indicate State-wise
split-up of these studies. One study
sponsored during the current year
covers Andhra Pradesh, Karnataka
and Kerala while another proposed
study 1s to cover the southern States,
including Karnataka.

(e¢) As far as the Plannng Com-
mission is aware, there has been no
duplication of the programmes.

Plan to Recycle waste from lndustry
and Agriculture

3871 SHRI P. GANGADEB: Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleased ioc state:

(a) whetner Government have
finalised’ a plan to recycle waste from
Industry and Agriculture; and

(b) if so, the broad features there-
of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHR1 €. SUBRA-
MANIAM): (a) and (b). Vol 1 & II
of the draft Science and Technology
plan 107478, which inter alia inclu-
des broad features of the plan for re-
search and development to recycle
wastes from Industry and Agriculture,
was placed on the Table of the House
on 26th March, 1074

In the ares of Industrial Wastes, the
projects identified for pilot plant
development, design and engineering
melude light weight aggregete from
blagt furnance alag; utilisation, of flash
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hydraulic masonry lime from carbo-
nated sludge of sugar plants; light
weight aggregate from water works
silts; building boards, panels and
moulding powder from agro-industrial
wastes etc. Important projects pro-
posed for laboratory investigations
include use of furnace slag for slag
cement and super-sulphateg cement,
phosphorus furnace slag in cement
manufacture, building materials from
red mud obtained from aluminjum
industry etc.

In the area of agricultural wastes,
the following are some of the RDD
Projects on Waste Utilisation as pro-
posed hy the NCST. Economic utilisa-
tion of rice husk; furfural from gagri-
cultural wastes like oathulls, corncobs
and stalks, bagasse, groundnut shells,
saw dust etc; conversion of cellulosic
wastes (like straw, corncobs, grass,
coconut-fibre, bagasse etc.) into pro-
tein food by microbial decomposition;
utilisation of crop-wastes ag manures;
chemical processing of organiec wastes
such as mahua cake into manure;
utilisation of Agricultural wastes/
by products for board making, oxalic
acid manufacture and activated carbon
manufacture and design and develop-
ment of bio-gas generator or “Gobar
Gas" plant.
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Suggestion from Chief Minister of
Nagaland to end Military Operations
in Nagaland

3873. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Nagalang Chief Minis-
ter has urged upon the Centre to end
military operations in Nagaland; and

(b) if so, Government's reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (ay No, Sir.

(b) Does not arise,
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Production
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3874. SHR]I MADHU LIMAYE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) whether the industrial produc-
tion in the country in 1973 was affect-
ed by the shortage of major raw
materials;

(b) the particulars of these short-
ages in relation to the total require-
menis of industry;

(¢) whether any attempt was made
to reduce these shortages by imports;
and

(d) if so, the magnitude of the
mport of these industrial raw ma~
terials in 19737

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b) Industrial production in 1973
which 1ecorded a nomunal rise by only
07 per cent over the previous year
was affected to a certain extent by the
shortage of major raw materials like
steel, non-ferrous metals, basic che-
micals, etc. The precise extent of
shortage in relation to total demand,
however, cannot be worked out be-
cause many of the items produced are
intermediate products, and the demand
for them is a derived demand, depend-
ing on the total final output.

(c) -Subject to the constraints of
foreign exchange, imports of raw
materials like steel, non-ferrous me-
tals, chemicals, etc. have been allow-
ed in order to reduce the shortages.

(d) The table below gives the value
of imports of certain major raw mate-
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1

rials during 1972-73
(April-—February) :—

——

and 1973-74

Items Value mn Rs. crores

1972-73  1973-74

(April—

Fpebruary)

Iron & Steel N 217 14 217 98

Non-ferrous metals 101 62 118 03
Chemical elements

and compounds 88 87 92 96
Plastic materals, re-
generated  cellu-
lose and aruficial

resins . . 1L 47 14 02

Agrariay Reforms during Fifth Plan

3875. SHRI BHOGENDRA JHA:

Will the Minister of PLANNING be
pleased to state:

{a} whether the Fifth Plan docu-
ments lay great stress on enforce-
ment of radical agrarian reforms in
the country; and

(b) whether suitable measures will
be taken to ensure the full enforce-
ment of thege reforms 1 all the States
and Union Territories by the end of
19742

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) and
(b). The Draft Fifth Five-Year Plan
has laid due emphasis on the speedy
ang effective implementation of land
reform The mmplementation of land
reform is a continuing process. State
Governments have been adwised to
undertake appropriate measures to
expedite implementation of the same.

Paper Mill in Gaya

8876. SHRI SUKHDEO PRASAD
VERMA: Will the Minigter of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(ay) whether Government of Bihar
have approached the Centre to set up

1956 LS8
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paper mull near Gaya (Bihar) as raw

material for the same are available
there in abundance, ang

(b) if so, the reactions of the
Central Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICUL-
TURE (SHRI C. SUBRAMANIAM):

(a). No such proposal has been re-
cewved

(b) Does not arise.

Provision for Silent Valley Spill Over
Scheme in Kerala

3877 SHRI M M JOHEPH Wil
the Mimster of IRRIGATION AND
POWER be pleased to state:

(a) whether no provision has been
made for Sient Valley spill over
scheme in Kerala due to want of
sufficient resources under the Power
Plan 1n the State for the current year,
during the first year of the Plan,

(b) if so, whether Government of
Kerala have requested the Govern-
ment of India mde letter dated the
18th June, 1973 to post the Project for
aid assistance from friendly coun-
tries especially from Canada; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) The Silent Valley
Scheme was sanctioned in February
1973 and the benecfits would be avail-
able in the Sixth Plan Due to con-
straints of resources no funds have
been provided for the year 1974-75.

(b) and (e¢). The Kerala Govern-
ment have recommended to the Gov-
ernment of India the acceptance of
the proposal of the Kerala State Ele-
etricity Board that tlus project may
be posed for aid assistance from
friendly countries, specially Canada.
However, even if such foreign assis-
tance was available, the Kerala State

»
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Elactricity Board would still have to
locate the rupee resources for financ-
ing the project within their State Plan,

ag foreign exchange received from
any ald giving country does not be-
come available to the State Govern-

ment,

Fwirizw oWt wrfo Qo Qo
wfewfall & teawmit #
aaa
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wow R T AT AT PO H R

(%) w amwzw aurario Lo
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Sick Mapagemeat of Sick Mills

8879. SHR1 VIKRAM MAHAJAN:
SHR! NAVAL KISHORE
SINHA;

Will the Minister of INDU

SCIENCE

mgmm"pmzmww
styte:

(a) whether hia attention has been

drawp to.a news, item which -xm‘
the Bombay, Weekly: 11t

i!?ugunt, 1974 under mm ‘Siek

management of eick milly’; snd
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(b) the yeaction ®* of Government
thereto and the measurds taken to
amiprove the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). The facts
of the allegations made in the Blitz
issue of 17th August, 1874 under the
heading ‘Sick management of sick
mills’ are being ascertained and will
be laid on the Table of the House.

RE. ADJOURNMENT MOTION
(QUERY)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I have given an ad-
journment motion regarding firing by

CRP in Cooch-Behar....(Interrup-
tions). .
MR SPEAKER: The CRP in

under the directions of the State Gov-
ernment which it acts in the State.

So many hon. Members are speak-
ing together. What is this?

SHRI KRISHNA CHANDRA HAL-
DER: I have given an adjournment
motion regarding firing in  Cooch-
Behar. ..

MR. SPEAKER: This is a State
matter. It has been said here a num-
ber of timeg that the CRP when they
are posted in the State act under the
direction of the State Government. I
shall ask the Home Minister to make
a statement. It is a State matter.

I have not called any Member and
yet so many are speaking. I against
say this is a State matter. What has
happened in the State is a question
which is within the cognizance of law
and order of the State. The CRP
when posted there act under the direc-
tion of the State Government. This
has been zaid here so many times.

I am not allowing any Member. All
that T can do is that I shall conaider
it, if the Home Minister could collect
some information and give it to the
House. Will he adle to do so?

BHADRA 6, 1896 (SAKA)
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SOME HON. MEMBERS: Today.

MR. SPEAKER: Mr. Daschowdhary
may sit down. This is what 1 have
asked the Home Minister to do. I am
not allowing any Member I am not
allowing him or anybody else. Let
him please sit down. I am not allow-
ing him. I shall ask the Home Minis-
ter to make a statement. Mr. Daschow-
dhury, please sit down. I am not
allowing you. I have asked the Home
Minister to come out with a statement
as soon ag possible, at the earliest.

SHRI JYOTIRMOY BOSU (Dia-
mongd Harbour): What about my ad-
Journment motion?

MR. SPEAKER: I am not accepting
it.

PROF. MADHU DANDAVATE
(Rajapur). Before Shri Subramaniam
rises, I have a suggestion to make. No
doubt, my privilege notice is put on
the order paper today, but since there
is another privilege issue which is a
burning problem and which was
sought to be discusseq during the
question hour. I would seek priority
for that. I would request that my
motion may be taken up tomorrow.

MR. SPEAKER:
by that.

SHR! PILOO MODY (Godhra): He
is appealing to your good sense.

oft vy fed : (3iwT) 0 Amal
% fard ot ww g faER s

) W s Ey Ry § AY ER W
aREls Y awar d?

MR. SPEAKER: I will listen to the
Minister.

PROF. MADHU DANDAVATE:
Priority may be given to the other
issue.

SHRI JYOTIRMOY BOSU: Under
Direction 12, sub-para (4) which says
‘Leave to a motion for adjournment of
the business of the House’, I have
given notice of an adjournment
motion.

I am not bound
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MR. SPEAKER: I have not held it
in order. I am not accepting it.

SHRI JYOTIRMOY BOSU: I have
not been told about it.

MR. SPEAKER: If I had accepted
it, you would have been told

PROF. MADHU DANDAVATE: 1
have made a concrete submission that
in view of the urgency of the other
matter, my privilege motion might be
taken up tomorrow and the other
issue given priority In the past there
have been precedents when members
have requested that such motions
might be taken up the next day, Since
the other motion involves the question
of the dignity and honour of the en-
tire Housv-—1L 15 not a question of any
party—I suggest it might be taken
up today and mine may be taken up
tomorrow.

MR SPEAKER: I can say laler on,
but not definitely  tomorrow; it de-
pends on the order of the bhusiness.

SHRI JYOTIRMOY BOSU: I have
asked for suspension of the rule with
regard tp a privilege motion which
stipulates that not more than one
motion could be taken up on one dav.
There also I have a motion.

MR. SPEAKER: This is a pending
matter. It cannot he treated as a
second one.

PROF. MADHU DANDAVATE:; Let
it remain pending for one more day.
Earlier some members had demanded
that the question hour should be sus-
pended to discuss the other privilege
motion and you said it could be taken
up after the question hour. I have
also snid that there have been pre-
cedents when privilege motions have
been postponed to another day. So
mine may be taken up on some other
day.

MR. SI’EAKER: 1 am not treating
it is 5 precedent. It is just a sub-
mission. Why do you bring it like
this? Tomorrow the Minister might
not be available, Today I had specially
directed him to come and explain it
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bere, I cannot cemmit myseit to to~-
morrow. It may be later on. Do you
agree to thaty

PROF. MADHU DANDAVATE: I
am suggesting that it might be put
up on any day that you consider con-
venient.

MR. SI’EAKER: That is all right.
We can take it up on a later day.

QUESTION OF PRIVILEGE

CERTAIN STATEMENTS MADE BY

THE MINISTER OF COMMERCE IN

RAJYA SABHA RE. ALLEGED

SIGNATURES OF SOME M. PS. ON

A REPRESENTATION FOR ISSUE
OF LICENCES

MR SPEAKER: There 1s a privi-
lege motion given notice of by many
members, Shri Madhu Limaye, Shri
Shyamnandan Mishra, Prof. Madhu
Dandavate, Shri P. G. Mavalankar
and Shri Jyotirmoy Bosu.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior); What about my motion?

MR. SPEAKER' I do not find it
here.

SHRI ATAL BIHAR] VAJPAYEE:
I huve given notice under Rule 184. 1
want a Parliamentary Committee tu
be set up.

MR. SPEAKER: This will come

later on.

oft wy forwd : (F777) - wonw
oEET FF #Y § ¥ T Avavw ¥ &aA
*t qre-gifa 77 Afen wvg o fear g
TA VT Y 6 7 § T TIT AT #T
wTHAAY 1 AqEA ¥ fAm war a9y 6
T FriEATdr Y gAY ¥ A, wen
wEIET, qR v S B 0 af A w
& qry vy e | gufam W S
1t Afrg o ¥y wry o fewr &
oUW AP, TR A A Ay ¥ A
wrfr i & sy % § 1 Ao 1 WYY
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faeft § gor #Y & wr § 1 sefag
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RAEFTIAT drar R Y 1 30w
Wy ¥ formy dwr ¥ 4 7F & Wi
a5 {97 30 Ay €9y ¥ ATEAAN § |
I At ¥ wfer gav fe iy
¥ 1 % wawatfer St o wEr
growdwas § —

SHRI N. K. SANGHI (Jalore): On
a point of order, Sir. The hon. mem-
ber is not in possession of any papers
or documents containing facts. It is
based only on information gathered
from hearsay. Unless he ig in posses-
sion of facts, he should not be gllowed
to say these things.
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oY wfer g (afiqw feeet) I
ot wT § far gard fantear wfr &

ot wy forad : s0atR F e §
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SHRI K NARAYANA RAO (Bobi-
1h) Sir, I rise on a pownt of order I
have listened with patience to Shri
Madhu Limaye's explanation From
all these things I fail to understand
where precisely 1s the question of pri-
vilege If we analyse it into two or
three powints one fact i3 that some
people have forged the signature of
some people If there 18 any such for-
gery, he can go to a court of law.

MR SPEAKER Why do you give
your own pronouncement?

SHRI K NARAYANA RAO What
Shri Madhu Limaye has stated cannot
be a matter for a privilage 1ssue Both
the signatures are there and it is a
matter for the courts of law to decide

MR SPEAKER Kindly mt down I
have received a motion under rule
184, some motions under other rules,
a motion of privilege and so on, So
far 1t hee not been decided what shape
it will take T arn just listening to the
discnssion. 1 have not decided about
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[Mr. Speaker]}
any motion, as to what shape it should
take. I would informs Shri Madhu
Limaye that if. allegations against
certain members are to be made, then
there is a different procedure. If you
want to put it in that shape, then you
will have to give notice to those mem-
bers. But if in a broad sense you
are taking it in the shape of some
broad interest, the interest of the
memberg and so on, I have no objec-
tion. .
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SHR] SHYAMNANDAN MISHRA
(Begusarai): Sir, there are, in fact,
two 1ssues mvolved wmn this  matter.
But both converge on the issue of pri-
vilege. There is one 1s8ue of miscon-~
duct of the hon. Members which is
implied. ...

SHRI K. NARAYANA RAO: Let
him explain how it is a misconduct.
It 18 not a misconduct. He should
not use that word.

MR SPEAKER It will he better

you change it to ‘“conduct” of the
Member.
SHRI SHYAMNANDAN MISHRA:

1 am explaining the 1ssues The mis-~
conduct of the hon. Membhels also
constitutes a breach of privilege

MR SPEAKER If you use that
word. it comes to the same thing

SHRI SHYAMNANDAN MISHRA!:
Why do vou interrupt me agamn®

MR SPEAKER. He is objecting to
it. So. I am suggesting you could
change it.

SHRT SHYAMNANDAN MISHRA:
I have not yet begun my sumbission
on it I am explaining the issues

MR SPEAKER: What should I tell
him?

SHRI PILOO MODY (Godhra): You
tell um to sit down.

MR SPEAKER: That is a very good
solution.

SHRI SHYAMNANDAN MISHRA:
It is a clear case of privilege. The
first one also could be a breach of pri-
vilege because the hon. Member is
deemed to have acted in a ~manner
which is inconsistent with the dignity
of the House, because he has enjoyed
the privilege which the House confers
on him for promotion of his personal
interest. In both the cases, it becomes
a matter of privilege.
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What iz the the Iissue that we
are discussing todeay? Are we dis-
cusging the issue that the hon. Minis-
ter of Commerce disclosed the names
of the hon. Members in the other
‘House? That is not the issue. Any
Minister can disclose the nameg of the
Members who have acted in a parti-
cular manner. The issue is that the
hon. Minister discloseq the names
-when the matter was under investiga-
tion and when it was in his knowledge
that many of these hon. Members
have denied that they have signed
any paper of the kind. 1 cannot ugree
to the proposition that no Minister
can disclose the names of the hon.
Membeis of this House in the other
House. That depends upon the con-
text and that also depends upon the
cireumstances in which he discloses
ihe names.
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Now, here, it hag beep established
that these hon. Members had, in fact,
told the investigating authorities,
quite a few months back, three or
four months back, that they had not
signed any paper of the kind That
was in the knowledge of the hon.
Minister why disclosed the names on
the floor of the other Houses There-
fore. a question of breach of privilege
arises hecause here is a guestion of
deliberate intent because he knew
about it, that the hon. Members had
denied about their assotiation with
such a paper. So, there was a delibe-
rate intent established on the part of
the hon. Minister in defaming those
hon. Members. That could be the pre-
sumption in this case.

Another thing is that the hon.
Minister has not yet cleared decisively
these hon. members from this unsa-
voury thing. What he hag gaid on the
floor of the House towards the even-
ing iz that these members have denied.
The Minister has not made any clear
and decisive statement that these sig-
natures happen to be forged ones. He
hasg not. So, the members remain
under cloud because of the act of dis-
<losure by the hon. Minister in this
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case He need not have discloseq the
names; he could have taken the plea
of public interest because the matter
is under investigation and that is a
fact subject for a plea under public
interest. But the Mimster did not
think it fit to take the plea of public
interest and  he has  disclosed the
names. Ultimately also, towards the
end of the day, he did not clear these
hon, members decisively, categorically
and finally So, these members re-
main under cloud. The hon. Minister
still seems to suggest that the matter
requires further investigation and
determination. Therefore, if 18 cut of
those 21 hon. members—I do nnt
know whether all those hon. mem-
bers happen to be present in tle
House at this moment—had thougrt
that the hon. Minister had cleured
then:, I would point out fhat that has
not happened. So. what is the duty
of thy House in this matter ay tlas
particular stage® My submission 15
that this matter.

TIHE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): 1 am listening with great
altention to the hon. Member. Obvi-
ously he has not read the question
which was asked of the hon. Minister
or the answer which he gave origi-
nally, apart from the explanation
afterwards.

SHRI SHYAMNANDAN MISHRA:
I have not understood the Prime
Minister’s observations. I am sorry.
Would you kindly repeat your obser-
vations?

SHRIMATI INDIRA GANDHI: I
have said once. I do not want to
repeat,

SHRI SHYAMNANDAN MISHRA:
I have read all the papers connected
with this. The hon. Minister said in
that House that the matter wag under
Investigation. ...
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Ntag fmdt - & o AT g
“forza” ¥ serfre @ & AR
H QT §) AT wW@T ar ¥h oty
QO & afd = e ¥ siw sk
wE . fam qug qee KAk ¥ oy
AT ST § T SREiA MO 9T gErT
feg € 57 & W W YW | W
aforer Waram ¥ 23 A¥TT, 1972
Ty gl (wawara)

MR. SPEAKER: You must take my
permission.

sft vy fomdr ;. SRl Ty fr
WqY qFr ALY, yEfaw & < w®@
¥T g WEL W gga e
X7 & fo sgr war fx R agr Y
(vawws) . ..

MR. SPEAKER: He can answer.
Why should you bother yourself?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): If the hon. Member
is kind enough to go through the body
of the question and the body of the
answer given in the Rajya Sabha, a lot
of further clarifications on this could
be avoided....

SHRI PILOO MODY: We want to
go through Mr. L. N. Mishra's body.

SHRI A. C. GEORGE: If he reads
the question and the answer, a lot of
misunderstanding could be avoided. I
have a doubt that the hon, Member,
Shri Shyamnandan Mishra. has not
read the guestion and the answer.

SHRI SHYAMNANDAN MISHRA:
1 have not read it ? )

MR. SPEAKER: After they finish,
1 will give a chance to your side also.

SHRI A. C. GEORCE: We agree
with you, but since he is digressing
sway from the main body of the
question, may I read it with your
premission? .

MR. SPEAKER: Yes.
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SHRI A. C. GEORGE: Let the House
know what was the question and what
was the answer.

Question No. 750.

SHRI ATAL BIHARI VAJPAYER:
Canauinisterbelﬂowmtoutup
mi;); :lme he likes and make a submi-
ssion?

MR. SPEAKER: If $hri Madhu
Limaye can get up at any time, why
not the other side?

st wew frd w0 s
sq wrr e TR S¥ wgr A A
TEY 95 T Iw g7

gwnw@nw: ar et a@ T
W ag @1, g difan g w1 W wr
Tetr ¥

o refgrét sddt : oz san
EAT qrE W g, gATAT gw AR g, ..
(i) |

MR SPEAKER: There is no harm
if he reads it

SHRI A. C. GEORGE: The ques-
tion is:

“The names of the M. Ps. who
have allegedly signeq the represen-
tation referred to in the Blitz Week-
ly of March 30, 1974 and the date
on which it was received in his
Ministry.”

ANSWER: “(a) to (c). A statement
is laid on the Table of the House."

The statement says:

“When the newg item published
in the Blitz came to the Govern-
ment’s notice, secret verification
through CBI was injtlated. The
names of the MPs, who are put-
ported to have signed the memo-

ave ..."

There are 21 names.
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SHRI PILOO MODY: You can ask
the Minister what does ‘purported’
mean?

SHRI SHYAMNANDAN MISHRA:
After the hon. Minister has read out
the question and the answer, I am
confirmed in my observation that the
hon. Minister has disclosed at a stage
when he was not sure if these hon.
Members are really involved in this
affair because he has actuaily used the
word which the Minister used, that
is, ‘purported’. Now, if that was so
and if it was within his full know-
jedge that the matter was under in-
vestigation, the hon. Minister should
have taken the plea of public interest
and not disclosed the names and
thereby, by this act he has brought
these hon. Members into disrepute as
also the House.

The second point I want to make is
that the hon. Minister of Foreign
Trade at that time....his subsequent
disclosure hag also  established—has
alse brought the House and the mem-
bers into ridicule and contempt. How?
The hon. Minister by granting licence
on the representation of 21 Members. .
(Interruptiong), 1 am bringing the
issue of privilege against the then
Minister. The implication is that the
hon. Minister granted the licence on
thc representation of these 31 Mem-

SOME HON. MEMBERS; No, no.

SHRI SHYAMNANDAN MISHRA:
Licence to whom? It was given to a
party who had been black Nsted; the
party was not entitled to it and,
theredy, they have hrought the House
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and the Members of the House into

contempt. (Interruptions).

SHRI A. C. GEORGE: Thig is false.
You are going absolutely on wrong
assumptions (Interruptions),

ot 7 fomd : wowr A fraw,
u1e &4 g7 @ &~

They are trafficing in licences.
(Interruptions)

MR. SPEAKER: What is going on?

SHRI SHYAMNANDAN MISHRA:
Now, the letter signed by these
twenty-pne Members ig supposed to
be material to the grant of licence
and lends one more support to the
implication that it is because of
pressures of the hon, Members that a
licence was given.

I would go by what the hon. Mem-
berg on the other side say that they
are not associated with it. 1 shall go
by the version of the hon. Members.
If that is so, the House has a duty to
find out how this conspiracy was
hatched to defame the Members; how
was this forgery brought about.
Therefore, an enquiry is needed.
Whether that enquiry is to be con-
ducted by the CBI or not, that is
the question. In a matter of this
kind, ag the Houge itself has estab-
lished a convention in the past, that
enquiry should be conducted by a
Committee of this House because it
relates {0 the misconduct of Mem-
bers. I do not say that the Members
are guilty of misconduct. It would
be proper for the House to find out
the basic reasons as to how the for-
gery wag brought about; who brought
about that forgery—wag it brought
about by the Ministry or was it
brought about by the Minister him-
self or whether it wag brought about
by anyone of the 31 Members. And
who conspired to bring about the for-
gery out of these Members?

That is & very important peint
which has to be established. We can
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come to some conclusions in this
matter only when the issue is, in the
dirst instance, referred to the Com-
mittee of Privileges and, in the second
ingtance, a Committee of the House is
appointed to probe into the conspi-
racy that had been hatched to defame
21 Members of this House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, before wp pro-
ceed, I would like to draw your kind
uttention to a vital document—1952—
Bulletin Part II of 17th May, 1852.
1t reads:

“A Member should not try to
secure business from Government

for a firm, a company or 1elation
with which........ ”
“A Member should not :2ndorse

incorrect certificate ete,, ete”

“A Member should not wirle re-
commendatory letter or speak to a
Government official for cmploy-
ment of businesy contacts or any
relation.”

There are clearer rules as to what a
Member should or should pnot do
Now, Sir, on 30th March. ..

MR. SPEARER: The other day
when I wag quoting, it was not  ac-
cepted. He says that there are clea-
Ter rules.

SHRI JYOTIRMOY BOSU: You
were quoting from a Hand Book The
Blitz, in its issue, dated 30th March,
1974 makcs a clear and categorical
allegation which has not been con-
tradicted so far. Nor hasg anybody
chosen to proceed against the paper
in g court of law. What does it say?
1t says: '

«“Congress MPs. in a shoddy
probe forgery drama. Recently,
the Commerce Minister recelved

letters signed by two dozep Con-
gress Members pleading for a
licence for a particular party, ete,
etc..”
“There is one thing final. The officer
called on the Congress M. P. who
headed the list ang after some polite
interrogations, the whole thing broke
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down. He admitted that he had taken
from the party for wliom the licence
was recommended Rs. 1.%0 lakhs.
Has anybody proceeded against this
raper? Hag this news-item been con-
tradicted?

Yesterday, they read out the names,
I have a feeling, some people have
tried to kill two birds with one
stone-—one 18 to feather hig own nest
and secondly he has tried to damage
his party opposition. In certain fac-
tions they are fighting with each
other. The other day we had a case
when a visilor was iniroduceq to the
gallery by a Member on the recom-
nmicndation of somebody who did not
know about 1t.

Sir, the most significant 1emark of
Mi. Chattopadhyaya yesterday was,
‘I made 1t clear there was some defect
mn the ongnal notfication and  the
defect was rectified As @ 1eat't of
that some people debarreg oicinally
were  given  hicences  accardang  to
rules” No, these seven pattws  n
Fond.cherry Wwere given licence, w.th
a tolal vulue of Rs 30 lakhe and 1t 18
alleged that 1upees one and a  hult
lakhs have becn given tr some blooms-
g person somewhere

The question that comes to myv
mind is to do these modificatiuny
the rules which debaired these seven
perties from getting hcences some-
body wanted g lever in hand Sc. he
has cngineered a memorandum sign-
ed by gsome MPs. Therefore, the fore-
man wag chosen and he was asked to
organise this massive forgery and the
rules were amended which debarred
these parties from going for licences

Sir, another important thing is the
hon. Commerce Minister—although
the CBI had revealed the name of the
Member—has not revealed whether
any actlon has been taken. He has
instead chosen to beat about the
bush. One hon. Mémber in the otl:xer
House said, the corridors of Foreign
Trade Ministry have become darker
How right he is! Why did the pre-
sent Minister choose to conceal the
fact that one Member has already
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made a confession before govern-
mental agency. That part he has
chosen to keep out. So, many peogle
are hand in glove with whole affair.
In May’s Parliamentary practice it is
clearly said:

“If any complaint 1s against any
individual Member or against any
officer of the other House the usual
mode of proceeding 1s 1o examine
into the fact and then lay the state-
ment of that evidence before :he
House of which the persop con-
plamed of is Member™

So, thus i; a flagrany violution of the
said procedure. The Commerce Mi-
nister has chusen to go in hiding the
ncws vislating the normg of proce-
dure.

So, T will say there 1, a breach ot
privilege and the Memher conceined,
Mr. Tulmohan Ram till he gets ab-
soived from that charge. has commt-
ted an act which has brought down
the House 1n the eyes of the people.
S0, he has commitieq a breach vt pri-
vilege.

13.00 hry

Seconily. the Commerce Minister,
instead of gving full facts abnut the
confessimal part of it, has chosen o
w thhold information, and thus he
has committed another breach of pri-
vilege.

Thirdly, to get all the information,
two things sre mmmediately necessary,
firstly that all the files connected with
this matter should be seized by you,
Mr. Speaker, and the files should be
scaled at once, so that the files are not
tampered with, because my informa-
tion is that people have been working
very briskly last night in the Foreign
Trade or Commerce Ministry and they
have been altering the pages ol the
file, and secondly that we require a
parlimentary committee, an all-party
parliamentary committee chosen from
both Houses, to sit in judgment, ake
a thorough probe and fix responsibility
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as to how much money was squeezed
out of these licences, how much has
gone to party funds, how much FLas
gone to individuals, andq Mr Tul-
mohan Ram, if he has committed
this— this is what we are alleging—
should be removeq from thig House.

=it wew fagrQt avonddy @ weAE
HEYEY, IH AT AR § e H
£9 TG WA R AW THA FOT |
qg#i arr a7 ¥ f& oy wArmg §
23 FH4TT, 1973 F1 MTF AOT THT,
grat & mrATEE § wRrATT 97T § o
2 ot & For et g A w3
WX & WY 21 TR HA, K FTFT
F T 4 ) warT a7 & fx fas e
7 FE Hq F ST E QAT 9 iV
d1 1972 W NE W FHAT WA
o feme @y foqm war® =@y A
QAT EFN iE WH WA AT AT
FI7 9, 77 T4 {45w1 (e, #9147
T97 S § AT IV TG WA AWl
wgE & 7rd i R w30 917 48 AiwA
frgd far—ag ow w40 ¢ wqOiE
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¥t 7@ frar § o1 T 6T A 4R
TS AR W fane @ e
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“That with 8 view, to ensure high
standards of conduct in public life
apd, particularly by Members of

of
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Parliament, 8 Parliamentary Com-
mittee presided over by the Speaker
and comprising of 10 members nomi-
nated by him be constituted to exa-
mine the entire episode relating to
the representation made to the Mi-
nistry of Commerce over the alleg-
ed signatures of 21 Members of Lok
Sabha, the revelation made by the
Minister that most of these signa-
tures are forged and the actual allot.
ment of licences to parties men-
tioned in the representation and to
make necessary recommendations in
this regard”.

§ wigm =A@ WY W
AT WY @I F apfE 97 wraer
WY ¥ oed) WTY U2 WA & AUAS
T | 3 frewry & 9 e feaY acg &1
#iaT waY serar Arfge AfeT A myoaY
§ 32 W Faw w7 T A N
war &Y oAy Wi
SHRI S M. BANERJEE (Kanpur):

Sir, nobody has spoke, from my
party.

MR SPEAKER: It is not a ques-
tion of debate. These are the motions
given and to those Members who have
given the motions, I sm giving 5 few
minutes.

SHRI 8 M. BANERJEE' Sir,
kindly allow me five mmutes.
MR SPEAKER: No, please.

MR. DANDAVATE, your wmotion is
on the same matter.

Mr. Madhu Limaye has already
spoke, om behalf of your party.

PROP. MADHU DANDAVATE
(Rajapur): I have nothing to add to
what my colleague Mr. Madhu Limaye
heg said.

MRB. SPEAKER: Mr. Mavalankar.

SHRI HAR! KISHORE SINGH
{Pupri): Sir, we shouid be given an
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opportunity. Our names are involved.
We have written to you.

MR, SPEAKER: I will permit a
few Members. I will permit the Mi-
nister also.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, 1
must say, I look at this problem from
a shghtly different angle. Sir, in the
spreches that have been made so far,
it has been made clear that the whole
matter relates to the dignity of the
entire House, ang political considera-
tions and political controversies need
not be projected into the whole affair.
But, 1 am sorry to find, both from the
tone of speeches made on this side
as well as from the interrup-
tions from the other side, that
aithough it is said to be a matter per-
taining to the entire House, certan
poiitical and controversial tinge is be-
g given to 1t. I do not want to do
that. Therefore, Sir, I think we ought
to look at this probleyy from two spe-
cifi angles. One is, Sir, the question
of privilege The other is, the ques-
tion of all that has happened with re~
garq to the hcensing procedures and
practices that obtamn in the Mimstry
of Foreign Trade or now the Mimnistry
of Commerce. I am not here raising
this issue under that guise, trying to
pass any malae fide comment or alle-
gations against this or that Member
because I @m not in possession of the
facts. This is left to the CBI and
other appropriate authorities to go in-
to all these questions. But, Sir, what
really disturbs me is that the conduct
and honour of not one, but several
Members of this House, and therefore,
of thig entire House, is involved. This
is not s matter to be dealt with
merely by a CBI enquiry. My point
is, the entire episode needs a thorough
probe under your direct guidance, un-
der your direct control and Chair~
manship, by an all-party Parliamen-
tary Comrmittee, all parties including
some people who do not belong to any
party. Let the Speaker choose from
among those who are unbissed. Sir,
1 would put it this way. B8ir, it is
below the dignity of any hon. Member
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of this House that he is subjected to
a scruting by g Government autho-
rity. If something wrong has been
done by us separately, individually or
collectively or in a group, let this
House itsel! constitute a small Com-~
mittee under your Chairmanship or
under your guidance and let that
Committee inquire fully and decide.
1 ask for a Parliamentary Committee
to go into the whole matter, probe in-
to it thoroughly, objectively, impar-
tially and fully, and then come to a
decision. This is one important point.

Secondly, my point of privilege
comes here. 1 agree that whatever
happens in the other House is a mat~
ter for that House. May's Parliamen-
tary Practice is clear on this. I am
referring to the practice that obtains
in the House of Commons as well as
in the House of Lords Both the
Houses are totally independent one of
{he other and one cannoi go into the
other’s proceedings. According to
May there subsists a perfect equality
between the two Houses.

If ap allegation 15 made against a
member of one House in the other
House, instead of bringing it up in
that House, the matter should have
been referred by the Presiding Offi-
cer of that House to the Presiding
Officer of the other House, to which
the member belongs. Moreover, it 18
no use the Deputy Minister of Com-
merce quoting his senior minister as
having said, “purporied to have".
Even then, the Commerce Minister
should have withheld that information
from the other House apd passed it
on to the Speaker of this House
through the Chairman of the other
House, Therefore, a privilege is in-
volved, because only this House can
go inlo the conduct of members of this
House, ang none else, including the
other House, can do it. So, this mat-
ter should be referred to the Privi-
leges Commitee.

1 agree with Mr, Vajpayee that it
is unfortunate that all the 21 mem-
bers belong to the same party, ie. the
Ruling Congress. But it ls fortunate
in this sense that since they all be-
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long to the same party to which the
minister also belongs, he could have
consulted them first before he came
out with this information publicly in
the other House. He has not orly in-
sulted his own party people, but he
has insulteg this whole House. It does
not matter that he has now gone to
Teheran; ultimately this Government
is jointly responsible to this House.
So, it needs to be looked into from
two aspects—a thorough probe by a
committee nominateg by the Speaker
and functioning directly under the
Speaker, and secondly, a reference tc
the Privileges Committee as to how
far the Commerce Minister, who is not
a member of this House, wag within
his rights to raise in the other House
a matter pertaining to the conduct
ang dignity of members of this House
without referring it to the Speaker
of this House through the Chairman
of the other House. I feel the mat-
ter is very serious and grave. There
ought to be some areas in our public
life, in parliamentary democracy,
which must be above suspicion. Mem-
bers of Parliament and members of
the judiciary must be independent and
upright and beyond the doubt of any~-
body indeed their behaviour must be
such as Caesar’s wife is above suspi-
cion. But, here on a mere suspicion,
and with an unfortunate charge of
forgery, the Commerce Minister
chooses to list 21 members of this
House, a substantia] majority of whom
are saying that they are innocent and
thus discredit the whole House and
bring down in the esteem of the pub-
lic of this country the honour, dignity
and the fair name of this House. It is
a grave offence he has committeq and
this must also be referred to the Pri-
vileges Committee.

MR. SPEAKER: I have received
notice from about 15 members that
they want to offer their personal ex-
planatio,, under rule 357. Presumably
all of them want to contradict the
genuineness of their signatures. They
are Shri Jagannath Mishra, Shri R. P.
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Yadav, Shri Md. Jamilurrahman, Dr.
Sankata Prasad, Shri Mohammad
Yusuf, Shri Shambu Nath, Shri Bhola
Raut, Shri Ram Swarup, Shri M. P.
Yadav, Shri K. C. Pandey, Shri
Mothammag Tahir, Shri Hari Kishore
Singh, Shrimati Savitri Shyam, Ku-
mari Kamala Kumari, Shri Uikey and
Shri Indey J. Malhotra. Because their
names are involved, I will allow them
an opportunity to offer their personal
explanation.

SHRI PILOO MODY: Forgerers
now become perjurers.

=Y gew |0 AL (A1) ¢ W
ar oY 2@ ¥ wgf &1 ¥ WY gamesaaT
QAT FTZAr g |

qeq "R, AT &7 LeHT AT

2, a1 mg wr 2 dfsm
SHRI H. N. MUKERJEE (Calcutta
—North-East): It is exactly op giving
them an opportunity that I wish to
make a submission. There are s
many hon. Members involved in this.

Are we, here and now, sitting o
judgment? I presume not.

MR. SPEAKER: Since their names
have beep mentioned, I have to allow
them an opportunity.

st seara fasy  (srgaEdd)

Teo8 ARIeT, aidifea 79w a€AT 730
faqt® 27-8-74 & ST & FIA A
arforsq wdlY Sro dro wedmTsAT T
F T 4GS GIEAT & 19 HE AT HT
s ST IoH@ ey @wT § fEar 99
qqT ¥ 77 fqazq g & fadr oA & fadr
arzag & fad 9% #w@HEw @ 9%
ar & 7a geqra fm Mk A Sey
7 fFdy a8 #7 aeds 2

F® ATg @ o AL (qaTa a1 97
dlo dYo ATE F AR IAKATH FiF
SRATT & TH AT w ATegd =fawa
{1 T ;I IAF €A eyezq: war % 3|
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(i sreara fas]
9% HY gEATHT @ AT § WX FQ
TEgI MATE | Tz 399 [odli avg
FT G g1 g |

zq feafg A ST gar g AT AW
& AT 6T 7 gaAarg s Ak afq =
gt faar mrd | wd: Amg g fF A%
g AfaI TTRHTO F1 AL FT
yeafg g @ Sz g arfs
T sfqeer &t @r g aF |

SHRI R. P. YADAV (Madhepura):
Mr. Speaker, Sir, I beg to say that I
am pained to note that in reply to
Starred Question No. 730 dated 27th
August 1974 in the Rajya Sabha, the
Commerce Minister, Mr. D. P. Chatto-
padhyaya mentioned my name to be
one of the alleged signatories to an
alleged 'memorandum on the  basis
of which some licence had been issued.

In tinis connection, I may tell that
one C.B.I. Officer had visited .y house
several months back anq asked me
showing a memorandum that whether
that signature was mine. I denied it
emphatically and said that it is forged
one.

It is very unfortunate that in spite
of this ntlear knowledge, the hon.
Minister of Commerce had mentioned
'my name.

I want to make it crystal clear that
I have got no concern with any of
such memorandum gng my alleged
signature is forged. My name has
unnecessarily been dragged.

Sir, you are the custodiap of the
prestige of the me'mbers of this House
and hence I will pray that my name
should be dropped for ever anq after
due inquiry the culprit who forged
the signature should be taken to task.

SHRI PILOO MODY: It appears
that the same lawyer has drafted all
the replies.

SHRI C. M. STEPHEN (Muvattu-
puzha): We object to the observa-
tion made .. . (Interruptions).

MR. SPEAKER:
on his part and
cbservation.

It is very wrong
it is an uncalled for
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SHRI MD. JAMILURRAHMAN
(Kishanganj): Mr. Speaker, Sir, I beg
to submit that I was much shocked
on 27th August 1974 to hear that my
name has been dragged unnecessarily
while replying to the Starreq Ques-
tion No. 730 dated 27th August 1974 in
the Rajya Sabha and I would like to
submit the following points by way
of personal explanation:—

(a) That I have not signed the
allegeg application for licence.

(by That my signature is forged
one.

(c) That I have no concern with
the application for licence.

(d) That I emphatically denied
before the C.B.I. Officer who came
to me some months back to my flat
for enquiry and verification of my
signature and I asserted that my
signature is forged one.

(e) That I have been defameq and
injureq by the hon. Minister for
Commerce as he unnecessarily drag-
ged 'my name in the Rajya Sabha
though, as a matter of fact, I had
already stated that my signature is
forged one and I have been defamed
ang this House has also been de-
famed.

(f) That you are my custodian
and guardian of the honour and
prestige ang of this House also and
as g guardian I seek your protection.

For Mr. Piloo Mody’s information,
I may say that I am also an advocate
and a practising lawyer. I can very
well draft such things. For Mr.
Piloo Mody’s information, I may tell
hipy that Mr. R. P. Yadav is also an
advocate. I know him personally. I
may also tell Mr. Piloo Mody that I
am a practising lawyer in courts for
the last 15 years.

SHRI PILOO MODY: It ig possibe

he drafted for all of them. I do mot
know.

DR. SANKATA PRASAD (Mis-
rikh): I beg to submit that I was

very much shockeq on 27 August
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dated 27th August, 1074 in the Rajya &Y & uré ¥ Y wewr< Fo 701 o5 A

8abhy and I would like to submit the —e
foliowing points by way of personal wiz 9T oty q’-ﬁ a8 T oY
.explanation:— F xad feg SR Frar ar A
(a) That I have not signed the 1 (® ARgm@TaTR ¥ wr ffrer
allegeq application for licence. ¥ faar qig vy AT T quT F TER
(b) That my signatuie is a forged T I § o uh deewry Ef 4

one.

{c) That I have no concern with
the application for licence.

(d} That I emphatically denied
before the CB1 officer who came
some months back to my flat for
enquiry and verification of my sig-
nature ang I asserted that my sig-
nature was a forged one.

(e) That I have been defamed and
injured by the hon. Minister for
Commerce asg he unnecessarily drag-
ged my name in the Rajya Sabha
though as & matter of fact I had

d gad ai g g 2 e F gy A
#% AT oy fo W A A ) W
TF 757 Fr3q %) A7 TaH ST
£ 21 W eTIAAYLIRT ¥ ury wifeww
mr adifegq & gir § grosly S
=Y TEART FAT F |

W wega (Az17)  ww i
27~8-74 T 97 ¥ §ge ¥ aydr A
w1 gwt ff e mwy  anforer b oY
o @ s 7 OGN F AT
A FY TEa Arcfaw W TWL 730

already staled that my signature
was a forged one, and by giving
out my name in the other House
1 have been defameq and this House
has als¢ been defamed

Toew oy P A ote v &
oTaA ga § ¥y wigA gEveT § 9l
R AT A @R AR W
T gea g & wie & faer safwma
Tqediw T I AT F

(1) wfaa sz 93 T ¥

(#) That you sre my guardian
and custodian of the honour and
prestige and of this House also, and
a8 a guardian I seek your protection,

Sir, g waly af &
oft g qye ( frama) 27 (2) u gEmaT s ¥ 0
o, 1974 ¥ =¥ S (3) T W wAwr @ ¥ AE

730 % frafr ¥ ow awr How ¥4 v Y
A T wfer aw A WO T T
R T T EET AT R e (1) 38 wrE qF & & vt & 0w

gfirerd A T T ug ¥
oz qf g Taear ar
35 www & 8 g §
R frmwrdi wEr W
fr Iy e wrelY e
T 2

o & oty o & 1 ard wroer P
¥y wrAr T E

o geware mrgda ¥ Ry raf oy
W e 8 weren o R 1y S i
vy femr oav X fr 8% eraw felr
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IA% W7 AW N fear gwr ¥ A Ay
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Fr¥ genw AE Ry o ) T Ay ¥ Ay
@ qré wfwsr W Aw 9 qEATS X
a9 T Y v 57 frav o f I
AT @R T AN, A
¥ A% A9 ¥ 3R AT £ 0

EREC IR G
Tz & A A urt ooy WY Sy gEaTe
Y FME £ T 7, 39 9= qrivew
qAY ¥ ¥ A F @ frav o

FTYAT KT qra°W | qT FqrATIr
%t w7 77 3Ifaa faw A arfw
TG A TR N F /T gfaesr &
forea £ wrearE 7 A w1 AW )

oft wrv s v (AAE):
WO WY, faArR 27— 8—74 WY ¥ IX
¥ wa ¥ wray | s g 5 qeg ger
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SHRI MOHAMMAD TAHIR (Pur-
nea): I beg to gubmit that I wag much
shockeq on 27th August, 1974 to hear
that my name has been dragged un-
necessarily while replying the Star-
red Question No. 780 dated 27th
August, 1974-0of the Rajya Sabha and
1 would like to submit the following
points by way of personal explana-
tion:

(a) That 1 have not signeq the
allegeq application for licence.

(b) That my signature is forged
one,

(c) That I have no concern with
the application for licence.

(d) That 1 empbatically denied
before the C.B.l. officer who came
to me some months back to my flat
for enquiry and verification of my
signature and I asserted that my
gignature is forgeq one.

(e) That I have been defamed and
injured by the Hon'ble Minister for
Commerce as he unnecessarily drag-
ged my name in the Rajya Sabha
though as a matter of fact 1 had al~-
ready stateg that my signature is
forged one and by giving out my
name in the other House I have
been defamed and this House has
also been defamed.

{f) That you are my guardian and
custodian of the honour and pres-
tige and of this House also and as a
guardian I seek your protection.

1 furthey submit that full investiga-
tion be made into the matter o bring
the culprit to the book and I further
adq that the licence so granted be can-
celled forthwith.

SHRI HARI KISHORE SINGH
(Pupri}: 1 beg to make & statemept
eoncerning Starred guestion No. 730 in
the Rajva Sabha on 27th August, 1874
in which Shri D. p. Chattopadhyaya,
Minister of Commerce mentioneg my

name to be one of those wha have alw

legedly iigned 3 mamorandum oy
arantotneemtomngm.

I most emphatically deny this and
had made this clear to the CBI offi-
cer who had come to enquire in this
matter. It ig a very serious matter
and has larger implications. Not only
the dignity, integrity and honour of
some hon’ble Members at a stake but
it things like this get currency the
whole institution of Parliamentary
democracy will be undermined. It is,
therefore, necessary that the truth
should be found out and those respon-
sible for this most reprehensible act
be punished, whether they are mem-
bers of Parliament, Ministers or offi-
cers or businessmep and their agents.
Unless this is done ang the entire
matiter is made public the doubts cast
on the fair names of the Members shal}
not be cleared Therefore, Sir, I
most emphatically demand a Parlja.
mentary probe in this whole issue

SHRIMATI  SAVITRI SHYAM
(Anola): I beg to say that I am pained
to note that in reply to Starred Ques-
tion No 730 dated 27th August, 1874
in the Ralya Sabha, the Commerce
Minister Shri D. P. Chattopadhyaya
mentioned my name, to be one of the
sighatories to an alleged memorandum
on the basis of which some licence had
beer: issued.

Sir, in this connection I may tell
that perhaps C.B.I. Officer or someone
had visited my house some months
back and asked me showing a memo-
randum that whether that signature
was mine. I denied it emphatically
and said that it is forged one.

Sir, it is very un’oriunate that in
spite of this clear denlal, my name was
mentioned.

Sir, 1 want to make it crystal clear
that T have got no concern with any
of such memorandum and my alleged
signature is forged. My nama has
unnecessarily been dragged.

Sir, you are ihe custodian of the
prestige of the Members of thiy House®
ang hence I will pray that my name
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Mﬂd be dropped and after the en-
quiry therculpris who forged the sig-
nature should be taken to task.

garh waen gl (e
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AT-qeT & ¥ | I T T
Tu & Wi sfirra ersftar X TR
§ (1) =fea wdaT 9@ = #U
gy sl @ 4 (2) Forgenee
st ¥ (3) 9 weET 9@ & 9
wrrer Agr & 1 (4) O WTE TH fro o
"rio & & wfwsrd T AT 10 AR
N ¥ #7 Ay g feard oY 9w
aug Y ¥ geer & v Fear qr i
wgrav s F77 grmaT A 93T A
£ (5) welt ¥ auw ¥ w4 st 7€
w17 uryr qgwr &1 (6) w@er o
FIT AT FATE MY ENT AT @ A
AT &Y vy Sy FY 2feger far ST )
SHRI INDER J. MALHOTRA

(Jammu)* In all seriousness, I would
like to submit most humbly at the
very outset that I have got nothing to
do with the document which 1s under
discuss on  In fact, if I can recall cor-
rectly, about four months back, two
officials of the CBI came to my resi-
dence, they showed me a document
in which along with the names of other
Members, my name was also wrnitten.
Those officets wanted to know whe-
thery those weie my gignatures I
immediately showed them the other
papers where I had put my signatures
only a ‘ew minutes before and placed
those papers before the officers The
style 13 which my name was written
on that document wag entirely differ-
ent from my usua]l way or normal way
of signing puap.Ts

1 am roally pained at one or two
points, particularly at the way ths
matter hes been answered and this
maiter has beey brought up in the
other House Ag Shit Vajpayee and
Shri Shyamnandan Mishra wanted o
know from Government, who asked
the CBI 1o gu to the Membe: s to verify
or gscertain whether those Members
had signed that document or not? 1t
the Min stiy of Commerce or the Min-
ister of Coramerce had asked the CBY
officers to go and verify from the
Members, then it wag the duty of the
hon Minister tn have placed the entive

206



207 Question of Privilege

[Shri Inder J. Mathotra]

facts before this House or to the other
use.

It is really very un‘ortunate, and
I am really pained to make these
submissions.

In spite of the fact that the Govern-
ment knew that the CBI officers had
made enquiries and had made xorifi-
cation, what was the neced for huding
those facts from the other House when
the answer wag given?

Therefore, I would very humbly
submit to wou and through you to
this House that we must take g very
serious note of this. As has been
demanded by other hon. members, I
would also like to place my demand
before the House that a Special Par-
liamentary Committee be constituted
tc go into the entire episode and then
come out with a report before this
House so that the names of those
members whose signatures have been
forged and who are being maligned
without any reasop or for any mistake
or act done by them, are absolutely
cleared and placed before this House
and the country.

SHRI S C BESRA (Dumka): Mr.
Speaker, Sir, I beg to say that I am
pained to note that in reply to Starred
Question No. 730 dated 27th August,
1974 in the Rajya Sabha, the Com-
merce Mriigster, Shri D. P. Chatto-
padhyaya, mentioned my name to be
one 0 the :ignatories on an alleged
memorandum ¢n the basis of which
some licence had bheen issued

In this connection, T may say that
onc CBI officer had visited mv housc
some mnnthe back and asked me show-
ing a memorandum whether that sir.
nature wae m e T dented it empha-
tically und said that this was a forged
one.

It 18 very unfortunate that in spite
of this clear knowledge, the hon.
Commerce Minister hag mentioned my
name.

1 wan¢ ts m- k-~ it crv-tal clear that
I have mot n~ concern with any of
such memorandum and my aileged
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signature is forged. My name has un-
necessarily been dragged.

Sir, you are the custodian of the
prestige of th= member of this Fouse
and hence I pray that my name should
be dronpped for ever ang after due
inquiry the culprit who forged the
signature ghould be taken to task.
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were wEEd, A st yafore Ad 9,
wmHEfAT AT IET e R e
B 7Ry, & T gt wy o Ay
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10 7% 917 ¥ QY7 9%z fear &Y
I WWT W {7 FEIYT A gERTY faay
a7 91X T A7 5 {37 geTrerT e FATgT
TaT ¥ 1 7 & T | A wfagesT av
STCHTIT AT ¥ | O T e A
AAM A AN I TE AT AT AT AGy
ard; 57 afors fqar sor

st fadolw wy (swgesr) . WD
MG WENEH, AT KT Ho 730
farim 27-8-74 F I@T F W
anforser weft oft €ro o wgtameaTy ¥ v
WA WWE /IO F A A AT AT N
F SeA v war | oot , 9w R
¥ ooy frdae & B sl ot & g
fore 3@ & wraes o o7 T A #A geam
frar § o 7 9w & Fw fdy wog &

ey 8
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14.00 hrs.

B W 99 o9 43 fRamg &7 9
o dto WTSo F 3T FFAT 3T TET &
T gearer T AT ar A Arysgafwa
B AT | IT A TTEq: FgT i T/ITAR
TEATIT AL & | TR for a3 & |7 qravd-
TFAT AJAT FEATAT FTAT § SHY TFHIN
o g gemer< ot 91 &9 O oo
gEeAT S agl (6T A1 ST @RI F FaT
THy faw 98 gramee § | 9 99 SeAr
F foas am ¥ arza" & fag s
oY foreft a<g T H1S aEaSH T4 g | Oy
Feafa & Tso g1 § 3R 907 w1497 FT
#F gwzar g A gfq searm fwar @ g
oa: AT g g fF wY 3w afema
TQEEVFLT FT TAFL FL AR Gfq AT
FHIA FT FAT &F ¢ qrfE 7O gfqesT
FT AT g FF |

qeTeT WEIEA, €19 & A4 fAaad ag
3t g 5 g7 it 919 grn o 39 fawg
F1 A BIF-AT FF TG HR A Bra-AT
FE ST TG JN14T & IF fveq forar
AT | THY THFY GGG G0 A G Iy
T 3q T &1 TFHAT qa7 7FTRT FV 57
- TET g ogaar fmd oo qerw g |
at zgar 70 a3 § o1 &7 A1 JE
=1fRT, T AT A g 7E ? |

MR. SPEAKER: I have heard those
Members who gave the motions; I
have heard those Members who are
involved. Now, I will allow the M-~
ister and then I will gllow a 3Jebate,
nct today, but I will consider under
what rule this should come.

I have allowed those Members who
gave the motions. Now, I will allow
the Minister. I will let you kiow

later on, what procedure I will follow.
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HYEFT T FGAG : A& TG
# ¥37 o fave TRAT § | 9 gAY
71

MR. SPEAKER:  {3~Fe &7 g |
FTTEY TTIT T GHY FT GAAT 2T |

I am not allewing you. Kindly sit
down.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Sir, at the very out-
set, I would like to humbly submit on
my behalf and on behalf of my senicr
colleague, Prof. Chattopadhyaya

SHRI ATAL BIHARI VAJPAYEE:
How can you do that?

MR. SPEAKER: You can speak on
behalf of the Government.

SHRI A. C. GEORGE: At the outset,
riay I humbly submit on behalf of
the Government that we feel extreme-
ly pained to have hurt the feelings
ot this august House, especially ihe
members whose names were mention-
in reply to Question 730 in the Rajya
Sabha yesterday. If you bear with
me for a moment, I am sure you will
appreciate that this was unintentional.
Az I said, the question asked was:
“what were the names of the MPs
who had allegedly signed the repre-
sentation referred to in the Biiiz
dateq 30th March, 1974 and the date
on which it wag received in the min-
istry”. In reply, we reiterated that
when the news item published in the
Blitz came to Government’s notice, a
secret verification through the C33
was initiated. Once a question is
admitted in a clear and unambiguous
manner and the ward “alleged” is
there, we take it that it is a direction
from the Chair for the minister to
answer unambiguously. We wculd
otherwise have been running ihe risk
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of the opposition accusing us that we
were trying to protect these members.
They will say, “We are only asking
for names of MPs who have allege ily
put their signatures”. That is why in
deference to the House and consider-
ing il as a direction from the Charr,
these names were given out agnd we
never meant it as ap insult to the
members.

SHRI SHYAMNANDAN MISIIRA:
We could have taken the plea of pub-
lic interest.

SHRI A. C. GEORGE: If you go
thiough the replies further, you will
see that my senior colleague has made
i{ amply clear more than three timnes,
that after this complaint was brought
to our notice, our norma}l presumption
would be that the signatures on this
repiesentation were not genuine, wi-
lcss anything to the contrary came {o
light. It was made clear in the other
Hcuse 1itself that as soop as the news
item came in the press and there was
an air of suspicion, from that moment
we presumed that the signatures were
not genuine, because we coansider the
members’ honour as important as any-
one else would consider it. Ag soon
as thig news item was brought to our
notice, immediately the matter was
refeired to the CBI for verifi:ation.
It was a matter for quiet and discreet
verification because the names involv-
ed were those of 2! hon. membeis.
&ir, in matters of signature you and
1 are not experts Naturally exper-
tise was needed and here wag a s:tua-
tion ‘or making some quiet and dis-
creet verification.

SHRI VASANT SATHE (Akola)’
What was the report of the CBI?

SHRI A. C. GEORGE: The most
ymvortant fact relevant to the situa-
t10p is, till the hon. Members declared
in their own handwriting, we did not
huve any interim or final report from
the CBI. Only when thls question
came up we asked for the names and
only when 18 merbers yesterday and
two members today, if I remembher
correct . . .

SHR1 C. M. STEPHEN: Are we to
take it that vou did not have the re-

presentation before you when you
reported the matter to the CBI?

SHRI A C. GEORGE: You must
eéppreciate that this representation waas
submitted on the 23rd November 1972.
In the Ministry we get so many .epre-
sentations.

st o wr gz (@demER) ¢
WER WEIEA, U T WIE WET )
TEM dro Mo Hrfo 7Y FHFATTR WX
% forg ga ¥y fear | AfeT wq S
W w9 faur Tow AaT W 99 awr
= & 9. f& dro Fro wmo e}
A T EH { QOT F AT Y & 1 g A

o @ w1 fF gL gromerT woff & ww
Far AR acfaad i owagd

MR. SPEAKER: Thig is not a point
of order.

SHRI A. C. GEORGE: I am only
poiating out two facts—one Was
ririctly abiding by the gpirit  and
letter of the question asked and, sec-
ondly, we were going on the basig of
the aformation gvailable with us. AN
the same, as I pointed out in the
beginning, since this hag hurt the
feelings of the House, on behalf of the
Guvernment 1 feel sorry and I express
iny 1egret,

st wy fomd : AT =Y, 9w Aw
FARNT U 7 &

MR SPEAKER: We will continue
thi, debate opn some other day. In the
meanwhile, I will try to find out what
should be the procedurc. Personally,
I fec! it 15 @ very important subject
«ver which we must apply our mind
ang settle down certain procedures.
Now the rule is that when une mem-~
ber makes an allegation against ano-
the; member, he should give notice to
the other member. If some people go
to the extent of getting even forged
o fictitious signatures, we have (o go
into the matter thoroughly. We should
not only consider the present case in
jts proper perspective and consider
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what action ghould be taken about it
bul also see, if such cases occur and
the Minister ig in possession of ce--
tain facts, whether it is not necessary
that he should either ask for informa-
tion from the member or at least con-
vey to the Speaker that somec members
are involved !ike this and ask for his
dircctions.  These are the various
iesues over which we can haye some
views I cannot give any off hand
1ulmg, at present Wo will take up
this subjcet w2ain some other day.
Weoe will consmider by that time what
proccdure should be adopted.

SHRI SEZHIYAN
Even

(Kumbakonam):
regarding the procedure we

have not yet heard the Minister
concerned, namely, Prof Chatto-
padlisava. Only the Deputy Minister

has rephed to the points.

SHRI A C GEORGE: Even yester-
day night 1t wus made plain that Prof.
Chattopadhyayu has to go to Iran on
a missioy, of national mportance.

SHRI SHYAMNANDAN MISHRA:
The hon Minister has not told us {wo
things which would be very material
frr your consideratim  The point that
¢ have submitted is that certain .n-
4 rmation, the denial of the Members,
wus withheld from the Heuse and the
confirmation of the information was
wiss withheld from the House.

st wew fagrdt woldY @ wew
v, T e AW # AR AT
Ta1, W7 el & AW AL I T A
o 1 R T o) wd Y =g
T Y G0 T 1A O F[ A A
& o & o e Ao wrde F g A
hw%m,swm%rwﬁmﬁ:
g aera Ad §, T W 21
72 v grew & Ad Tt wf | grer e
s RO’

oy Wy foredt : g ¥ oRE N AR
wgy T wT W T § IwH q T
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AT HIGH GO TIAT OEATE | TR
wgr &
“Madam Vice-Chairman, during

Question Hour today I had stated in
reply to suplementaries arising out
of Starred Question No. 730 about
<@ tepresentation received by the
Ministty of Commerce on 231d Nov-
ember, 1972 allegedly bearing the
sirnature of 21 hon. Members of
Failiament that the matier wag sisll
under verification and tha{ our nor-
mal presumption would be that the
signatures on this representation
were not genune unless anything
to the contrary came to light"

7g Gard USTenT § | W AL AT
& 1€ g7 9 § 97 3 feard wd
w7 g Y ug NOwETR fromew 73 7
oY WA A1 4g W 6 37 wrw
& v av 5 frofromrio *mw*iﬁ
Feavé faram o 1 e TR v W A
qg ITTETE T AWT & §TR i
wrfgg &7 | wwi gy &

“I would like to reiterate that tiil
the process of verification and con-
firmation 1z completed, I would
maintain mv presumption that the
alleged signatures of the other hon.
Memberg are also not genuine”

sy 7% ag femf Ay FA a9 ¥
srorrqma #a ? Feard fegr & sSrevraw
Aw & R feard afy B 9w
¥ arv ¥ 5 AEvT ¥ ¥y § P gATq
PR & ) ST 9T ward T

SHRI A. ¢ GEORGE: It is verv
¢lear that after this news temn appear-
ed in the Bhitz Wecklv of 30th March,
1974 and, after it was referred to tha
CBl in the case of the hon. Membhers
of Parliament, we have to presume
that this is the position. That is why
he hayg said that.
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=t [HT WA f%fg (q‘m) - gregey 14191 hrs.

wgRE, 39 T & gae fag & fay
@t J@ qfew e §osgrar W
% 3¢ T I ATHY F1 AT &<
@&t THIRAr &1 3@ g

1MR. SPEAKER: Papers to be laid.

‘14.19 hrs.
PAPERS LAID ON THE TABLE

Review and Anual Report of Hin-
dustap Cables Ltd. for 1972-73 and
.Annual Report of Controller General
of Patents, Designs and Trade Marks
for 1973-74.

THE DEPUTY MINISTER IN THE
‘MINISTRY OF INDUSTRIAL DEVE-
‘LOFMENT (SHRI ZIAUR RAHMAN
ANSARI): Sir, on behalf of Shri C.
Sukbramaniam, I beg to lay on ihe
“Table—

(1) A copy gach of the following
-papers (Hindi and English versions)
under sub-section (1) of section
819A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Hindustan
Cables Limited, for the year 1972-
"73.

(ii) Annual Report of the Hin-
dustan Cableg Limited, for ihe
year 1972-73 along with the Audit-
ed Accounts and the comments
cf the Comptroller and Auditor
General thereon.

‘[ Placed
8313/741].

in Library. See No. LT-

(2) A copy of the Annual Report
(Hindi and English versions) of the
Controller General of Patents, Des-
igns and Trade Marks for the year
1973-74, under section 155 of the
Patents Act, 1970. [Placed in Li-
brary. See No. LT-8314/74].

QUESTION OF PRIVILEGE—contd.

CERTAIN STATEMENTS MADE BY THE MiIN-

ISTER OF COMMERCE IN RAJYA SABHA RE.

ALLEGED SIGNATURES OF SOME M.PSs. ON

A REPRESENTATION FOR ISSUE OF
LICENCES.

THE MINISTER OF RAILWAYS
{SHRI L. N. MISHRA): Sir, I want
to give a personal explanation. (In-
terruptions)

A q3ET : 3T FT FEAT g fF
JT W i ar-ar faan g zefar
F 6o g9 A7 T0Rar g |

SHRI MADHU LIMAYE (Banka):
Have you read and approved it, Sir?

weaer wg1Ea : Wy 4 fag W
a7 JfSr ife srwe @ g 5

I must get a copy of that.

SERI L. N. MISHRA: Because my
name hag been brought in the discus-
sion....

MR. SPEAKER: On the spct glso you
can give, because the matter was rais-
ed today.

it et fagrt e (F=ifea):
qg A9 7 Fgr F fog w7 2 dif
o T8 My FT3T & 5 oageamuA
2 i | gadT sl q1 A gafar )

MR. SPEAKER: Because allegations
have been made, he has the right o
reply. He can reply on the spot. But
if he wants to be more careful, tihen
he can give in writing. It is upto him.

SHRI L. N. MISHRA: Mr. Speaker,
Sir, since my name has been mention-
ed, I would like to make a brief state-
ment by way of persoaal explanation.
I recollect having received a letter
purporting to bear the signatures of a
nuraber of MPs whey I was in charge
of the ‘ormer Ministry of Foreign
Trade. As far as I remember, I passed
o:: the letter to the cfficer concerned
i the normal course of business. :No
crder was passed by me, nor anv
licernce was issued during the perind
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1 remained in that Ministry. I strong-
ly repudiate the allegation that I had
anything to do with the obtaining of
signatures on the application or grant
of licence I repeat Sir, none of ihese
Jicences were ssued during my stew-
ardthip of the Muustry of Foreign
Trade.

oft wy forad :  m= A7 WA agA
g = TN g T =T 357 &
gy g W qrEv 3

MR. SPEAKER; We shall take it
up later. not today

MR RAM NIWAS MIRDHA.

PAPER» LAID ON THE TABLE-—
contd.

14.22 hrs

Reprort 0r COMMIoswNER 10R S O &
8 T, 3w 171-T. A 97273 Axp
NOLIIILALIONS FIC.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) I beg to lay on the Table.

(1) A copy of the Report (Hindi
and English versions) of the Com-
mission ‘o1 Scheduled Castes and

Scheduled Tribes for the years 1971-

72 and 1972-73 under article 338(2)

of the Constitution. ([Placed in li-

brary. See No LT-8314|741.

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) GSR. 878 rublished in
Gazeite of India dated the 17th
Auugust, 1974 containing corri-
gendum to Notification No. GS.R.
885 dated the 8th July, 1974,

(i) GSR. 879 publisheq in
Gazette of India dated the 17th
August 1974 containing corrigen-
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dum to Notification No. G.SR,
686 dated the 6th July, 1974.

[Placed in library. See No. LT
8315|741,

(3) A copy of Notification No.
S.0. 3092 (Hindi and English ver-
sions) published in Gazette of India
dated the 17th August, 1974, under
sub-section (3) of section 139 of
the Border Security Force Act,

1868. [Placeq in Library See No.
IT_8316/74 ]

(4) A statement (Ihind:i and Eng-
lish versions) regarding reported
eviction of Adivasis from agricul-
tural land in Jhargram area of
Midnaprie district 11 West Bengal.

{Placed w hibrary, See No. LT-8317]
741,

(5) A copy of the Statistical in-
formation (Hind: and English ver-
sions) regarding the working of the
Maintenance of Intermal Security
Act. 1971 guring the vperiod 1st
Juiy, 1972 to 30th June, 1973.

(6Y A copy of the Statistical In-
formation (Hinds and English ver-
sions) regarding the working of the
Mzaintenance of Internal Security
Act, 1971 during the period 1st July,
1973 to 31st March, 1974. [Placed in
Library. See No LT-8318 74]}.

REGISTRATION AND LICENSING OF IN~

DUSTRIAL UNDFRTAKINGS (4TH AmDT.)

RuLes, 1874 axD NOTIFICATIONS UNDER

InousTriEs (DEVELOPMENT AND  REeGu-
LATION)  AcT, 1951,

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARID: 1 beg to lay on the
Table:

(7Y A cupy of the Registration
ang Licensing of Industrial Under-
takings (Fourth Amendment) Rules,
1974 (Hindi and English versions)



Papers lLaid

[Shri Ziaur Rehman Ansari}
published in Notification No, GSR.
369(E) in Gazette of India dated the
17th August, 1974, under sub-section
(4) of section 30 of the Industries
(Development and Regulation) Act,
1951, {Placed in Library. See No.
LT-8319!74].

(8) A copy each of the following
Notifications (Hindi and English
verrions) under sub-section (2) of
section 18A of the Industries (De-
velopment and Regulation Act,
1951:—

(i} SO. 212(E) published in
Gazette of India dated the 26th
March., 1974 regarding manage-
ment of the New Maneckchock
Spinning and Weaving Company
Limited, Ahmedabad.

(i) SO. 213(E) published in
Gazette of India dated the 26th
March, 1974 regarding manage-
ment of the Bengal Nagpur Cotlon
Millg Limited, Rajnandgaon.

(iii) S.O. 265(E) published in
Gazette of India dated the 26th
April, 1974 regarding management
of Sri Bharathi Mills Limited,
Pondicherry,

(iv) S.0. 397(E) published in
Gazette of India dated the 28th
June, 1974 regarding management
of Digvijay Spinning and Weav-
ing Company Limited, Bombay.
{Placed in Library. See No. LT-

8320/741.

SHRI SOMNATH CHATTERJEE
(Burdwan): I want to make a submis-
sion on item 4, sub-item (5). I have
already written to you,

MR. SPEAKER: It is not here. 1
did not get it.

SHR! SOMNATH CHATTERJEE:
1 have given notice. I will take only
one minute. Kindly see this item,
Sir. This is regarding the working
of the Maintenance of Internal Secu-
rity Act during the period 1st July,
1072 tn 30th June, 1973. We &re on
28th August 1974, It desls with the

219
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warking of the Maintenancee of Inter.
nal Security Act. People are in jail,
Naturally we want to know how many
people have been released by the
Advisory Board, how many by courts,
what are the nature of charges, etc.
Here no explanation has been given
for the delay. This relates to the
period 1st July, 1972 to 30th June,
1973.

AN. HON, MEMBER: See the next
item.

SHRI SOMNATH CHATTERIJEE:
That is cufferent S far as thus period
1s converned, the veport has  come
after so much of delav, and no expla-
nation has been given for that. This
1 a matter of personal libertv. Mem-
bers ought to know what 1s happen-
ing In respect of a vital matter like
this, no explanatinn has been given for
the dclay,

SHRI SAMAR GUHA (Contai): 1
want to draw sour attention to item
4(4)—A statement regording reported
eviction of Adivasis from agricultural
land in Jhargram area of Midnapore
district in West Bengal. It looks as
if it is an independent statement the
hon, Minister is making.

MR. SPEAKER: It does not arise
here.

SHRI SAMAR GUHA: You remem-
ber that on 26th July you admitted
a call attention motion. One part of
it was regarding the eviction of Adi-
vasis in Maharashtrs ang the other
part was regarding the eviction of
Adivasis in West Bengal. In regard
to West Bengal, the hon, Minister
gave a one line reply that they have
called for the information from the
Government of West Bengal.

Now, the matter is very serious. A
call attention motion was admitted by
you and ufter a month they have
given the reply and that reply makes
it as if 1t 18 an independent statement
by the hon. Minister He has not made
any reference Whatsoever that this is
in relation to that reply or in relstion
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to the commitment that was made
during the call attention motion. That
has not been mentioned. Therefore,
the procedure adopted by the Minister
is wrong.

About item 6, just two weeks ago
an information was given that in
Bihar the Government had deployed
42 companies of CRP....

MR. SPEAKER: You cannot go into
the details now. You can say about
delay, if there is any.

SHRI SAMAR GUHA: Now, in to-
day’s reply....

MR. SPEAKER: No, please. You
may raise it through other procedures.

SHRI SAMAR GUHA: I am just
wanting to show it to you what kind
of factual error they have committed.
15 days before they said that 42 com-
panies of CRP were deployed.

MR. SPEAKER: When I am ex-
plaining to you something, you think
as if I am going to stop you.

SHRI SAMAR GUHA: I am just
strengthening my argument. 1 was
just wanting to show you that in the

latest information they have given
they have said only six companies.
To this I want to draw your
attention . ...

MR. SPEAKER: If you have any-
thing to speak on this about delay you
may do so. But if it is about other
matters and if there is some discre-
pancy, you come through other pro-

cedures. It is not to be mentioned
here.
SHRI RAM NIWAS MIRDHA:

Ttems 5 and 6 refer to statistical in-
formation regarding the working of
the Maintenance of Internal Security
Act, 1971. Ttem 5 gives information
from 1st July, 1972 to 30th June, 1973
and item 6 gives information from 1st
July, 1973 to 31st March 1974. There
has been some delay in collecting the
information from the various States.
Only when we got the information
from them, we could compile them.

BHADRA 6, 1396 (SAKA)
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There were some discrepancies. Now
that we have g t it, we have brought
it uptodate. Als ¢there has been some
delay in the earli reports. That is
because of lack of \pformation from
the State Governments

SHRI SOMNATH CHATTERJEE:
Because this is a matter of personal
liberty, the Ministry should be little
more alert.

SHRI SAMAR GUHA: What about
my point that the Minister has made
it as if it is an indevendent statement.
He has not mentioned that it is in
relation to the answer that he has
made in reply to the call attention.

MR. 'SPEAKER: I have told you.

If there is anything about such
matters, you write to me.
SHRI SAMAR GUHA: 1t is in re-

lation to the Call Attention, but that
has not been mentioned.

MR. SPEAKER: This might have
come. Otherwise, there is nothing to
prevent at the time of calling atten-

tion Is it in response to calling
attention?
SHRI RAM NIWAS MIRDHA:

There was a calling attention motion
regarding this incident. There was
also another incident in another State.
At that time I gave full facts as I had
obtained. Since we had not received
any information from the West Bengal
‘Government regarding this alleged
eviction of adivasis, I was not able to
give any information. It was sugges-
ted that I should receive the informa-
tion and then, later on, I should lay
it on the Table of the House.

SHRI SEZHIYAN (Kumhakonam):
Then why is this statement made?

MR. SPEAKER: There may be
difference of opinion about the method
of laying it. He has to lay it on the
Table of the House. This also is in-
cluded amongst so many papers when
they are to be laid on the Table of
the House.
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SHRI SAMAR GUHA: 1T told you
that two Central Ministers took up
the matter with West Bengal Govern-
ment when a calling attention matter
was taken up. Bui, the point is,
can they delay it for one month
and five days? That is what I am
making out. This is a sowing season.
And adivasis are evicted now. You
took vne month to reply to this. That
was the point which I wanted to
raise,

MR. SPEAKER: At least on this
I agree with you.

SHRI S M. BANERJEE rose—

MR. SPEAKER: Let me deal with
him first Why do you get up in bet-
ween®

SHRI RAM NIWAS MIRDHA: 1
can say by way of explanation. We
took up this matter with West Bengal
Government. We very much would
like to get this information, On that
day when the calling attention was
discussed, the information was not
available. It was only now that we

had received it from West Bengal
Government,

1483 hrs

PARLIAMENTARY COMMITTEES—

SUMMARY OF WORK

SECRETARY-GENERAL: Sir, 1
lay on the Table a copy of the Par-
Hamentary Committees—Summary of
Work' pertaining to the period 1st
June, 1978 to 31st May, 1974,

14,333 hrs.
MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL:; Sir, 1

have 1o report the following message
received from the Secretary-General
of Rajya SaLha;—

“In aceordance with the provi-
sions of sub-rule (6) of Rule 186
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of the Rules of Procedure and Cone
duct of Business in the.: Rajya
Sabha, 1 am directed to return here~
with the Finance (No. 2) Bill, 1974,
which was passed by the Lok Sabha
at its sitting held on the 20th
August, 1974, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make
to the Lok Suabha in regard to the
said Bill”

1134 hrs

COMMITTEE ON
PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS

Forry-rFIrTit REPORT

SIHIRI G. G. SWELL (Autonomous
Districts): T beg to present the Forty-
fifth Report of the Committee on Pri~
vate Members' Bills and Resolutions.

SHR!1 SHYAMNANDAN MISHRA
(Begusaral): 8ir, I have requested
you to give me some time to make a
statement with reference to this re-
port that has been presented by the
hon, Deputy-Speaker. 1 am now con-
fronted with a difficulty. My Resolu-
tion secured the first place for the 30th
and 1 had to put myseli to a great
deal of strain in framing the Resolu-
tion, getting it amended so many times
and so on. Now, I am heing told
that another Resolution which was
there by Shri Panda is going to take
the place of my Resolution because of
the Direction from the Chair. It is
not according 1o any rule but accord-
ing to a Direction that the Chair had
given,

Now, the whole thing is that when
the meeting with the Deputy-Speaker
who is the Chairman of this Com-
mittee took place, T was not at all
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told, The Deputy-Speaker too will
bear with me that he did not know
avout this that another Resolution
wus coming in the way.

Now, Mr, Panda's Recsolution, if it
is taken up on the 30th, then my
Resolution gets knocked out. So, I
have talked to the Minister of Parlia-
mentary Affairs to find a way out
and something should be done to give
me at least half a minute or a minute’s
time to move the Resolution,

Which Chair do
the  Deputy-
There is no direction from

MR. SPEAKER:
you mean—me Or
Speaker?
the Chair.

SHRI G. G. SWELL: There have
been some occasions when a matter
is not taken up in the Private Mem-
bers' Business, then it falls through
and it has to take a ballot again.
Under your instructions—it is not
under the rules but it is in the Direc-
tion—any item listed soon after the
subject under discussion will be given
first priority on the next day,

MR. SPEAKER: That is under the
Directions.

MR. DEPUTY-SPEAKER: May I
explain the position. When we dis-
cuss this matier in the Private Mem-
bers’ Bills Resolution Committee
normally a slip is given to us as to
what is the subject under discussion
and soon after that what are the
Resolutions standing in the name of
different Members for which we are to
allot time. I saw the name of Shri
Shyamnandan Mishra and we were
under the impression his Resolution
came next. It then transferred that
the name of Shri Panda came before
that of Shri Shyamnandan Mishra.
I made enquiries and I was told that
the Resolution of Mr. Panda was al-
ready there although it was not in the
order paper before the Commitiee.

1859 LS8
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MR. SPEAKER: This is a new direc-
tion. There is the Rules Committee's
decision that pari-heard Resoiution
continues next time.

SHRI S. M. BANERJEE (Kanpur):
It 1s not part-heard Resolution,

MR. SPEAKER; That is right. The
time was extended.

MR. DEPUTY-SPEAKER: The
Resolution in this House was in the
name of Shri Gadadhar Saha. We
originally allotted two hours for that
discussion but the House extended the
time. May I also draw the attention
of the House to this that the Resolu-
tion of Shri Panda relates to a subject
which already was a subject of discus-
sion Bill we passed yesterday. (Inter-
ruptons).

Yesterday we duscussed for about
eight hours this Bill about Additional
Emoluments (Compulsory Deposit)
Bill which some Members termed as
wage freeze. The pith and substance
of Mr. Panda's Resolution is more or
leas the same. So, 1t is for Mr. Panda
and this House to consider whether
we should take up this Resolution
next or we skip it over and cousider
Shri  Shyamnandan Mishra’'s Re-
solution.

SHR1 S. M. BANERJEE: Sir, Shri
Shyamnandan Mishra discussed this
with us and we agreed to accommo-
date him. Fortunately, as the time
was extended the Resolution of
Mr. Panda got survived. Now, that is
has survived we want the Resolution
to be brought, voted and give us an
opportunity to expose this Govern-
ment further in regard to Additional
Emoluments (Compulsory Deposit)
Bill.

In that case, two hours will remain
for Shri Shyamnandan Mishra's
resolution. If that can be reduced to
one hour, it would be better. I know
that his resolution is also important
and its importance must prevail. But
the resolution of my group is equally



227 PMBR Committge
“ Report

[Shri 8. M. Banerjee]

important; it is as important as
Shri Shyamnandan Mishra's. So, we
have to weigh the importance and
ultimately adjust the things. It is not
for us to decide whether Mr. Panda's
resolution is a repetition and so on.
It is not a repetition....

MR. SPEAKER: The Bill was passed
after this allocation was made,
ot ay fomd: (aver)  wers
wgreg, forra vtz @d § A T &qrEA wig
AT & AR A AT 47 ) A AT AR
gty e, ¥ awg § T qwx -
HalY % Seava 9 | ¥ HWg TG 7 @Wrav
i\ o7 %Y wafa ® s@ray ong ) A
g g i gure 4 dwe o vy nafcdr
aeae 1 T AT o | Ao
¥ T HyC Y R | T o ¥ wgAT angan
£ fir forr Sy 1 st fedt e 1 et
§ 5w ¥ g wrE A e wrg ) # A
st e arer ot & quew w1 arfad
ez 1 fafr & ar 78y ey e w0y
¥ geava &1 (w47 &)1 o fawr 7 A
wrafed avaT 1 (ad & 37 & oA THeat
Fr 3y w1 #1E Tear (Awmr g g7 a
fireft et % ¥ #1 aw 8, °F W
&u¥ FA # A 2 G R T Y aoag
o &Y weq 3 T NOEAT AR AT HT T
& g AT 99 g 9% Tgw ifag
Qe aersdt & srerry a7 Y O it @ Fw
fix §off mga 7T <€ § 9T wWH A A
ot o § w7 way (e fyar oy fae
F I HEe W R I qfe wER
#r§ q=1 garT o T § gAfaw &
g § wiw s § Frag o w9
g g wT femr W@ W A
qeedi F T O Tl
oft wrew fugr®t qrogady @ (Ffaa)
ST qITT A7 ARG 40 £ At qg Y Wy

AUGUST, 28, 194
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¥ wrar 8, < o2 ) wai ow gnf; § W
Iq # gk w2r iy weT AW T Ay Ay
Y a1 W 1Y Terg gl § AT qrv-ure
fart o ag T vt 7§ 0w & wea qT
T ATEY & T TeAvT W7 § Oy figd
g A Wrzde XA F 99 19 A
& & ST 1 W ¥ AT A T WY wrk
W[ T wIAAT AMlEw S q4f FY,
qlerea wat §Y ¥ garet w=i ) Wi
AT FY A AIX G674 TEA T /YT
Fadr, & g =nfeg

ot wy foraqd : ot o7 weT MY gETT
A fopur & AT N 7, BN Ay ¥
faar g

SR WEWG : HA §H FT AT FAT
¢, T wr T

I cannot g@ive any offhand opinion
on 1it.

SHRI SHYAMNANDAN MISHRA:
The hon Minster should cooperate in
finding a way out.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): I would not
stand in anybody's way. 1 shall cer=
tainly cooperate and see what beat
can be done.

MR. SPEAKER: I shall also coope-
rate with them. I shall try to adjuat
the time. We shall try., In such
matters when the discussion on &
resolution is unnecessarily prolonged
for a long time, why should the
others be kept waiting? There shall
be gome procedure about it. I agree
with hon. Members on this.
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1443 hre.

CONSTITUTION (TRIRTY-SECOND
AMENDMENT) BILL

APPOINTMENT OF A MeEmBER or Rasva
SABHA

10 JoINT COMMITTIEE

DR. SHANKAR DAYAL SHARMA
{Bhopal): I beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya Sabha
to the Joint Commitiee on the Bill
further to amend the Constitution
of India in the vacancy caused by
the retirement of Shr; Suitan Singh
from Rajya Sabha and do communi-
cate to this House the name of the
member so appointed by Rajys
Sabha to the Joint Committee.”

MR. SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Jomnt Commutiee on
the Bill further to amend the Cons-
tituion of India in the vacancy
caused by the retirement of Shri
Sultan Singh from Rajya Sabha and
do commumcate to this House the
name of the member so appointed
by Rajya Sabha to the Joint Com-~
mmittee.”

The motion was adopted,

1444 hrs

BUSINESS ADVISORY COMMITTEE
Fonrty-SEVENTE REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

“That this House do agree with
the Forty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 27th
August, 1974

MR, SPEAKER: Mr. B. V. Naik has
perit me some chit Indicating that he
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wants to speak. But we do not allow
speeches at this stage. He can speak
at the time the business for the next
week is announced.

The question is:

“That this House do agree with
the Forty-seventh Report of the
Business Advispry Commitiee pre-
sented to the House on the 27th
August, 1974.”

The motion was adopted.

ot an fowy (q97) : B W F
AT WA P A AL AZA | KA A AW
# ¥ Qfew Y, wrr 7y <o o

TR TERG A W F G

a1 q=er g

oty fomd : 7t o, frarC T
G |

W WERE : wE T A g
gw 92 | A v & 0T qEA |

=t wa fowd : ST ST, 7 O

fae % forg oY 7Y frwet o1 {0

SHRI K. RAGHU RAMAIAH: 1
will make a suggestion. We have got
now four Bills' one is allotted two
hours, the next one hour, than one
more hour and then two houra In
all, six hours have been allotted. Now
it is 3 P.M. May I suggest that we
finish at least three of the four Bille
sitting up to 7 P.M.?

SOME HON. MEMBERS: Ne.

o wy formd : wore WEEE, ¥Q
Tra g9 Hifog ) wra s s A
werva o € e 3R A eww &
& qaT F o Frere § aTg 7 o gIn
T oWy A qR A TRy §?
gw Wif dard & AT a7 € We-
wfcrar fA & fag ey ? ag
g A FW A g
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SHRI K. RAGHU RAMAJAN: Till
9 PM. we will complete whatever
business we can. I am not suggeseting
that we sit beyond 7 P.M. The time
allocation is there.

ot wy fondy : g g i
gwy v s ow &Y sl & s A
Wiegew ¢F & famr & 7@ mar g

SHRI K. RAGHU RAMAIAH: We
never expected that you would give all
the four Resolutions.

oft aq fored : g, wiw smfeds o d
W i WX gw 99 % fewaygaw &
WEm AT

ST WERAW : T AT T W 9%
AT 9T 4% WYL G A4T AT §O T~
gEHe q grr w@nfen

=it oy fordt : agd qTw gET e

W ARY - F "5 479 F%aAT )
oY TTEF TR FT 91 9 WX FAG AW
& ol oY QEarEeae gt wrfgy fn g
WET T I Y Wy

oft vy fom®: w30 R
1 T guE a1 aw wrd gy ff Tl
o 8

SHRI B. V. NAIK (Kanara): May
I make a submission?

MR. SPEAKER: No submission
[ow.

SHR] B. V. NAIK: You have been
kind enough to say that certain con-
ventions are tfhere. I am following
the convention of Shri Limaye. The
problem is one of gazetting of the
Krishna waters dispute...

MR, SPEAKER: N, no, I am calling
the next jtem. Item 11,

ot wrg fomi ¢ srrey € Roker oft Y
W g ammbir o @w

An

arg uw faae 78 #3714

werR W : © ;¥ arg v wfRg
qrer X Iae FL AP | w13 & S
W 7 4% g% FEF AT ATY AR AT
&z Wifag ) 38 & ave wa &fsqam

They say upto 7 PM. It is per-
fectly all right; not beyond 7 P.M.

1449 hrs.

(MR Drpurvy-SPEAKER in the Chair)

SHRI SHYAMNANDAN MISRA
(Begusarai): Let there be an adjourn-
ment for 15 munutes then.

oft wq frerd : Forat serAag §
fis o 5 & fag geg Y rda@i Wy
o frgr A A1 7 A% AR RN
T § IR AAIT N AAS )

MR. DEPUTY-SPEAKER: I do not
follow what you are saying.

SHRI K. RAGHU RAMAIAH: We
can adjourn now, meet after half an
hour and then till 7.30 PM. we can
sit.

MR. DEPUTY-SPEAKER: If that is
the consensus, I have no objection.

We adjourn now for half an hour.
We meet again at 3.30 P.M.

14.50 hrs,

The Lok Sabhg adjourned for nch
till Thirty Minutes past Fifteen of the
Clock.
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Insappl, of Indus.

The Lok Sabhg re-assembled after
Lamch at Thirty-four Minutes past
Fifteen of the Clock.

(Mn. Derury-SpEAer iy the Chair)

BATUTORY RESOLUTION RE. DIS-

APPROVAL OF THE INDUSTRIES

{DEVELOPMENT AND REGULA-

TION) AMENDMENT ORDINANCE,

1974 AND INDUSTRIES (DEVELOP-

MENT AND REGULATION) AMEND-
MENT BILL

SHRI MADHU LIMAYE (Banka):
1 beg to move:

“This House disapproves of the
Industries (Development and Regu-
lation Amendment Ordinance, 1874
{Ordinance No. 8 of 1874) promul-
gated the President on the 28th
June, 1874

Iuver wEe, 43 aY ag wsradw
AT D121 71 wARW § WY (AT G4
o wgw & @ifar §oeeEdiA au o
fIRFTwARRI g I 4 frarfen
LR

“The Medel Mills Nagpur Ltd,
Negpur is one of the textile under-
takings whose management was
taken over on 18th July, 1958, ini-
tially for a period of 8 years and
this period was being extended
from time to time. However, the
total period for which the manage-
ment coulg be retained by Govern-
ment was dueto expire on 17th July
1974. 1It, therefore, became neces-
sary, in view of the declared inten-
tion of Government to nationalise
this and other textile undertakings
‘whose management has been taken
over, to empower the Central Gov-
erament to make an order extending
‘the total period of continuance
under Government management by
@ further period of two years over

Ordin, & Amdt, Bill

+

and above the period of fitteen
years already provided in the Act”

e aTey faw A wer A1
TATT AN W9 EAA XA ¥ AT 15
I AT § | TX SFH I xE Py
®Y w ¥ faQ qowre 7 & foar o
AT E ¥ W g ¥ A e g
mRI AN s Qg
afer a Afag gaat i s WX
& A 9@ [ R WA QY
@k A wfew § 39% g9 ¥ fae e
& 7 gufaq sl g gn AV X amr
£t oY e 37 fawr faery & el
t for¥ = @R w1 awa seawgm
& ar T2 Y g% ¥ 37 sl & wawmy
* %% g ¥ fagr adar A ave ang
IR UEITOT § Aty vk GAr
TR FATANE | 15 Ty
TF AT BT AT A R S A T WY
WY AR o fEAn A e o
T T ag g e witvorg 9y feafy
Tt O a3y wemiv e
HTSE WHAT 9F @ ¥

7o va & ag AT SETA ArEA
g T TR wsandw w1 o wrd s
srrRwar 4 ? oY aaer 1S W ¥
I A T GUT § W I A &
THE TR A hawT i wT awd § 7
aefiuwer wr fedae e ww qae
o= ¥, famy g & W e
ar Iak TN wA T ST oA § ?
v wrd ot o A for e
X & Wt T € Aifr ¥
iy o e Al & o iy ool ot
AR ¥} T wwd A Wk, Sak ey
# ot ot feafy @ 1 o wF Qg o=
wreR aveA ot g€ ot e i et
T usfarer & IR 7 W wiwd e
faot ff forar 1 o Wy wRiY & oy
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# fawrow g o ok § 1969 &
et wfude g @ wmd ey
el & Tftaaron st searr v faray
Y | WY FTRAE A7 SR Iqy ave A
#row fag 1 ArwR T vadr gag
@ § fr sy TFraeor w4 A &
@ § | 37 a7 ag AW g q fir gadH
o 2w &7 ave 3, 2w F dury 97 G
gt @ | X F ATET TR &,
ot w2, oY &, W Wy F@r
wgdht & T TR w o e g
wifee « (weww) | T w Y aw
&1 werar< 7 2t wrar @ fe aedaae e
wt Feer T T 9T g iy
HAYETT W FNT TG qATA qvd A
g5t ®E) aE ARlEN AT GaA
Tt &, a7 & FNLET wE piew
ey wifed | F 7o Mg § faw Avg
¥ O Foreit & ame & medy w8 Faoig
afi foar ot qvr Svenw fawi &
ank & oft A5 Foot o ) Bprr 1 s g
AT AT SRy oY e @ wife 15
AR Y A€ STHAT WO QT ¥ )

& AT gaR qgan Ay oy §
oA W ol 77 & o wfgwre
w1 AR FEIE faT € | WY BT AR
fadaw or &g 95 g i qv
qg AX TV OF TR OT T T GO
I F1 AT 7 17 & far A wrsaner
& &, faduw gr & S &
ah gar § AT § ved T AW

AUGUST 28, 1978

(Dev. & Reg.) Amdt, 236
Ordin. & Amds. Bill
it fanfre Ofr st fig «
T vy ok v <Y g TwAT wnga
£ 1 O A T g7 Sxmergw fawl wr
5% "t SR femare
an o fgemr o= Faala & fag, owagte
wrHe & fqn < | darare wr o figear
e & fare g) AfieT cak fag firel
w7 s fretwer wedt &1 A w
Ffor i waw dar s | T TR
ag €17 STy i avadY davars 7 Paaer
feear &, Y wwey werta o & fag
AT &, A FIT FILT Y 1 sA% fog
oY &t owaw fram aar Rl
fe forg a7 W1 g gy wmv &, o
ot fomay woA for & T3,
#ifean oy, ady grm « 97wy A
FA0 | et ROTOOT FAAT AT AT AT
# vl & WA AT T AT TFIRIES
YT & A fort & o Gar wvR @
&1 T | §F q1T K) AraewaT griad
2 fir w3 AFTAT ® oweR o
Fqt & gearaw & v § Faa¥ fram wre
{ g1d 9 97 ol A g gAT

T T § &1 AW g AET g
¥ 7y awaey feat fo faet & f0 e
fags ammay wr av fe o= &Y oY Fa
fe@rT § 39 ¥ 25 BT Ag HiE
®9eT TG W w7 9T § ferr
gy wrar qr (frr fird et weT
& w6 Wad ) 2.5 wiwe
Y g 2. 6 sfewer aw FarATe WY
gadk fad g srpef atar frfieqa et
war qv #fpw g oy @ fa e
YT goe B ¥ O Saver wfv v
fcfirey art vy &3 & s %1 o7 w0l
aferte® QU ¥ & ANE AW FA
o gex s farey & ged
qAT FWTE 4, IEH § WX
g qat 2 W A o
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wrls o vy oy & fr ford gee ¥ Mnmfpurv.simamyvouun
- me very frankly, honest ou are a
W feet 2 3 ot wrfedm, W oy kmowledgeable Member Are all
wredft & ¥ IR Y, KX 1068

these matters relevant? They may be
7 ARew feqr o Ffer gAY s
v ANE WA gar ferwmEn
HO Oy A w1 ol W9 TR A TET )
Wit a at = Wy & 5 far fet X
qatr Af fear & vA 7 & 55wl
TpraT wF Frifeangy ¥1E wafsar
U9 7 $U9 T4 98 % fam) a1 sedwe
X &, 97 ® FT7 FREAT ST TN

¢

MR DEPUTY SPEAKER What 1s

the thrust of your argument?

ot 7w fom¥ yre oz & fe Awaw
R SN a0 9T &
fax g2 Tarq 9T T I AT

MR. DEPUTY SPEAKER

two years

oY vy fmd YW W ag SRl
arfag v

H AATA ETHERH FIINE WY
afafriy 71 & arv 7 9 A &
TR A AT IGAT g AV F s fw
TETR KT A5 4, FIOE AT A
WELEH THE £1 1 T A WA L i
up SFF G 77 v A 35 guiar o
TEY &, o7 {427 2T WA A e
g yumt &y a0 A k) WRE W
AR Fgree O Mg qfrw
A AT LR SRV 3
W ot & e & gl O w9
®7 AR 97 AT FAT ARATE

w7 ax iy ot avw ¥ €9
far wedr &% v qur e A ¥ AN
T 9y

This
Bill 1s only to extend the time by

important But ar® they relevant?

st wy ford : faopw A g
fo Anmfaemrar v @
T AT W o & A s
FARANAA WE M UL
o & Y ooy w1 e
¥ 7 7¢TE AT WIH TABT 71O
gmr wrfza tata o saw Ay &
A 9T § B Ty wT 7 e we
v qvf et = gfve w rem |
amy & | wvwE #7 T € fr o gader
Wor wfermey 2w oo wde ey
T § P v Am =
e AT A wOTA L A e Sy glr
FTER J R T ¥ 97w A
garTe ¢ R g, faT AR wmAn
t 1 feaam & fa qast @
frata & fav ¥ Pty v Y e R afew
AT TP FLTPT § AT 9R 9
oY Wl I F AW W S9E T
TIFT AET T ET w1 ¥ oprted
amad £ sa wIvarooe & fad
T ¥ TRE | WAT AT TR
&1 F75 T T § A W e
P 3R YT wy giaar Hifad )
fafs &ta T v 71 gfor 7 Ofsd

800 ®TT 1IT T § TR 4T
o fean o wr w9 e w R
fa 3 1 g ¥ o wad
frlr & ford ey TATaT W0 v A
o rE frepe afidar ¢ o v ¥
ag 8 F@ O ¥ Faw wd vl
Fan ¢ fr vaaor & for g g
¥ aofie SR Y s ferd s g o Y
TqiF  f1r AT ¥ 800 850 ¥O¥
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o o fadelt ar W Sfew wea
ey v Mm@
2w & ol @y vy g, AT
wr W a ww o wogwr &
wwfad a7 wzar & f frafa o whar
g, €¥r i T U ek
TR FIRY AT TAAIEEN ST
& afQ@, v g %1 3w $0 ¥ wd )

wio% qgr W qfr drd § Y
T aferw daed W 1 AT 99
Faaereex HrOEE #1 fredy ol
§ wire o % 7 Fwan g, o SwAri
¥ ar ¥ ey qg¥ :

“Advances against release of
pledged cotton, Rs. 70,080,850, shown
under the head ‘Loans and Advanc-
es—Unsecured Considered Good. In
terms of clause 5(b) of the agree-
ment, the Corporation advances
money from time to time to India
United Mills, Bombay, for the pur-
chase of cotton. The cotton so pur-
chased by the mill is pledged with
the Corporation and the same is to
be released against payment. The
Corporation has releéased the cotton
without payment being received.
The accumulated losses of India
United Mills, Bombay, are much
higher than its paid-up capital and,
therefore, in our opinion, the advance
of Rs. 7090850 is considered
doubtful.”

g wrT ¥y mfez ¥ for §
I wUW § 70,90,650 To |

Then-—Unsecured Loans:

“The Corporation has advanced
loans to the extent of Rs. 3,21,78,600
to various textile mills against the
mortgage of movable and immova-
ble assets. It is observed that the
Corporation holds first charge on
movable and immovable assets of
mills only to the extent of

(Dev. & Reg.) Amdt,
Ordin, & A m«m

Rs. 48,70,000 whereag in the

case, the Corporation holds
third and fourth charge On
movable and immovable assets. In
our opihion, loans to the extent
of Rs. 37,830,000 iz not fully secured.
We are not furnished the mortgage
deedg in respect of three milly for
loans of Rs. 1,26,00,000. It is stated
that the same are under finalisation.”

AN oTarEE ¥ A H, ohw oy F
¥ Yo 2w e Ruw T g
o F agaad Sar acmswn 4y

%E%

o & F Wy ¥ wgeT gy § £
Fwaw dfeEney FoRne ¥ agy Ot
frdt &, x7 & O Aoife qr¥Y W §, @
am +€ Az §, wfowen adwy §
AT quR #2d wieA ¥, dar awy &
s X Wi ge ¥

it orw ferg W€ (20 ) v
AT X

ot Wy fowd : ¥ oF T & wfod
Tw fag Wi WY | $9 Wiy ¥ fag oY
orRar g |

foT woei & genea w1 oY 3
¥ froly fe Ty agwe M wTT R Q@ 8,
Ry & w7 fom & oy A
w4 gy &, agr vy wear ATY freran
AT § G & T H W IV 6T g
Hdwoarm & ww i 3o fgemr W
graded w7 g & 6YT anet A
wergw wRew & wiuwr ar
£ | e Wy, dfew dwee W
AR a § e 4y W) & oo car g
feag T iIoRz E wlT g E R AN HT
W wY ) 38 & 9T ofeT 5 FreC e
& @1 &, vferw wrrcEiew s
) & 1w F QY e wfwerd §
ga faurs Wi ox a6 qer- St
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e i< drmrw Svrerew SR
¥ aer o o foew § S ¥ g W

I W Ty gy afY A, X 9 59
ngf gt

R qrw feeelt & g Paeit & A
o) faw goery dA3ade ¥ §, § W
4 Al A wgrarie wfawia)
¥ fams s g AT va fg 9 4
IN TR WY TAT A A 979 Y JwT
q 8 WYX F ¥ AR AT AT AR F
forar ar Ffew @ & sz fadl a@ Y
s wgY g€ 1 A oF AR ofew
AW TN AT TN W W@ § WK
AT eI R W 98 F AT WAt
u% WA T W ofew T AR
fa¥ gu & 7' M) fr v fggem
#Y A 60 wUre A0 AT &, 39 BT
AN TEIAFCRE
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e v@ ge wAY wPem ¥
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uTaR ®ve | Wi X afan e agen
¢ uR “semwe ) oy gareR”
&7 faar & fox W A aedw
w1 ¢ 1w w1 faw g gar a,
0 W i gt T e 1971 ¥ Ay
%Y 4¥er AT o fr g3 ofoda o
g7 & W Y warar way e sfia
whet Y wly Ky weofe dar ot alv
afi aY oo 7 Y WY wdaafa
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gt war §, A AT ® AW QT q@
WY %T @ § 1 W 3w fae W) e
AMAATEN T FTHW HfY, qaeT
sfewfat & faars sHaEr Sifam
o 3 93 fqan ded | 7@, W
aNT  FEAT 41 |
MR, DEPUTY-SPEAKER: I would
Iike to  understand. Mr. Madhu
Limaye, you have criticised the Na-
tional Textile Corporation. Are you
opposed to this extension of two
years? That ig your resolution 1 want
to get a clanfication.
st g fawd g, 7w qxated
W fagaw 71 fadg At w7 @ g
fF 39 werdw Y wy yww 9? W4
graoanetfFisaragi g, ..
MR. DEPUTY-SPEAKER: Mr,
Lamaye, I think I have understoad
your pomnt But then, this Resolution
seeks to disapproved the whole thing
WY oy faad g7 well W mAR
f& v wve a¥w oAl Ay fosar
W WY KANT FEAT VAT, IAH 7 AT
T §) ST AT WX 9% W gy
o™ qeAT 7 8 e &7 fadiw Ag)
WwE!
MR DEPUTY-SPEAKER: That is
all rght.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR ZIAUR RAHMAN
ANSARI): 1 beg to move*:

“That the Bill further to amend
the Industiies (Development and
Regulation) Act, 1851, as passed by
Rajya Sabha, be taken nto consi-
deration.”

T WEYEW, W uy feed ot
¥ 99 A av Sy e ferr g,
A 4R S Y wrey 2 o, e ddy

*Moved with the recommendation of the President.
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T ®Y sy f fe ag ke w Wy
a1 &Y T e agweg KR, sl gl
W ¥w wvw o ogd & dwr wnw
ey ar fe wox @ w e
FEAT ¥, O wARW TN ¥ www v
9% W1 I W@ EN § 97w ww fawr
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MR. DEPUTY-SPEAKER: The hon.
Minister has said that the purpose of
the Bill is limited; that may be so and
it ig perceptibly so. What I would
like to know from him before we go
further is this. This policy of taking
over the management of certain mills
or industries with the idea of ulti-
mately nationalising them has been
before this House for the last two or
ihree years, as far ag I understand.

SHRI MADHU LIMAYE: 1§ years.

MR, DEPUTY-SPEAKER: This
policy of taking over with the idea of
ultimately nationalising them and not
handing them back to the management
has been here for the last two or three
Yyears that I have been here. Now, he
is not proposing to nationalise all the
103 millg all at a time because the
period of fifteen years begins from the
date of their taking over? I think that
that ig the correct position...

SHRI VASANT SATHE (Akola):
No, Sir.

MR. DEPUTY-SPEAKER: The
period of 15 years begins from the
date of taking over.

SHR]1 VASANT SATHE: Whenever
the nationalisation is done, it will be
done simultaneously.

MR. DEPUTY-SPEAKER: Let me
explain it. Suppose you take over the
management of a particular mill at a
particular period, and you can retain
the management for a certain period,
which is now 15 yearg and which you
would now like to extend to 17 years.
But the nationalisation will have to
be at different periods because the
taking over takes place at different
times,

SHRI MADHU LIMAYE: Nationali~
sation can be done simultaneously.

SHRI ZIAUR RAHMAN ANSARI:
That is not the position. The poei-
tion is like this that within this period
of 17 yesm, which was originally...
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SHRI MADHU LIMAYE:; Govern-
ment were not able to make up thelr
mind. That is what he wants to téll

the Deputy-Speaker?

SHRI ZIAUR RAHMAN ANSARI:
Originally it was 15 years, and for 1§
years, the Government could retain
the management of those mills which
had been taken over...

MR. DEPUTY-SPEAKER: Let me
put a simple question now. How many
mills are there the management of
which has been taken over? 1 think
he said 103. Is it his proposal that
within this extended period, he would
nationalise all these 103 mills?

SHRI VASANT SATHE: Correct.

MR. DEPUTY-SPEAKER: Then,
there might be some justification
there.

SHR] ZIAUR RAHMAN ANSARL:
Yes, that is it.

MR. DEPUTY-SPEAKER: That was
the point on which I wanted to seek
clarification from him. 15 years from
which date?

SHRI ZIAUR RAHMAN ANSARI:
A decision has been taken to na-
tionalise all the 103 mills which are
presently under the management of
the National Textile Corporation, The
decision has been taken...

MR. DEPUTY-SPEAKER: From
which date?
SHRI VASANT SATHE: From

different dates.

SHRI ZIAUR RAHMAN ANSARI:
There seems to be some confusion.

These mills have been taken over
on different dates,

MR, DEPUTY-SPEAKER: That was
what 1 was saying at the beginning.

SHRI ZIAUR RAHMAN ANSARL
if within a period of 17 years we
nationalise those textile miils....
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MR, DEPUTY-SPEAKER: The posi-
tion is very clear now, and I under-
stand it. I have said at the beginning
that the taking over of management
takes place at different dates, and this
Bill will enable Government to decide
that within 17 years that particular
mill will be nationalised...

SHRI MADHU LIMAYE: Let wus
hope so.

MR. DEPUTY-SPEAKER: Here is
where I feel that the question raised
by Shri1 Madhu Limaye has rele-
vance. Why did Government have to
resort to an ordinance in relation to
this one particular mill, the Nagpur
Mills Ltd or something like that?...

SHRI VASANT SATHE: Modern
Mills.

MR. DEPUTY-SPEAKER: It has
been with us for the last 15 years,
This policy of nationalisation has been
aired here in this House for the last
two or three years. Why did Govern.
ment have to wait till almost the last
date of expiry before they resorted to
ordinance?

SHRI M C. DAGA (Pah): Govern-
ment could not take a decision.

MR. DEPUTY-SPEAKER: Just 24
days before the expiry of the date
they wake up suddenly and say that
they have 10 do something and extend
the period and come out with an
ordinance.

SHRI ZIAUR RAHMAN ANSARI:
As a matter of fact, the decision to
nationalise all these 103 textile miily
is a recent decision taken by Govern-
ment,

MR. DEPUTY-SPEAKER: In the
Iast two or three years.

SHRI ZIAUR RAHMAN ANSARI:
No, it is a recent decision.

MR. DEPUTY-SPEAKER: I do not
kpow, because when Shri Kumara-
mangalam was here....

Ordin, & Amdt. Bill

SHRI ZIAUR RAHMAN ANSARI:
That may have been under discussion
for 15 years, That is immaterial. As
a matter of fact, the decision of Gov-
ernment to nationalise these 103 mills
has been taken recently, not two or
three or four years back.

MR. DEPUTY-SPEAKER: When

wag that?

SHRI ZIAUR RAHMAN ANSARI:
When this Ordinance was....

SHRI VASANT SATHE: In the
statement of objects and reasoms, it
is stated ‘subsequently the manage-
ment of 46 textile undertakings was
taken over on 31 October 1972 imder
the Sick Textile Undertakings (Take-
over of management) Ordinance 1972.
It was also decided in principle to
nationalse all these 103 textile under-
takings.’

MR. DEPUTY-SPEAKER:
years ago.

Two

SHRI VASANT SATHE: Two
years ago, in 1972, the decision to
nationalise was taken,

SHRI MADHU LIMAYE: He has
not answered your question.

T 997 fr 20 B oz Y @ WY
Az 3 gel1 7 T Auw ¥ a @,
Pz Fem & dt Y, o7 o7 e fga?

MR. DEPUTY-SPEAKER: Unfor-
tunately that is how we function, We
always function on an ad hoc basis

Y fomd T X AT T H
AT WL F | Uy FgrAq § fe
oy A AR AT @A ofF &< famr |

MR. DEPUTY-SPEAKER:
moved:

Motions
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[Mr. Deputy-Speaker]

“This House disapproves of the
Indusiries (Development and Regu-
lation) Amendment Ordinance,
1974 (Ordinance No. 6 of 1974) pro-
mulgated by the President on the
29th June, 1974.”

“That the Bill further to amend
ithe Industries (Development and
Regulation) Act, 1951, as passed by
Rajya Sabha, be taken into conside-
ration.”

Now the Statutory Resolution and
the Bill are before the House.

SHRI NOORUL HUDA (Cachar):
Ag you have rightly observed, the
argument advanced by the Minister
for promulgation of the Ordinance is
most unconvincing. To us it appears
this Government wants to rule by
ordinance, It hag become a habit with
it.

Regarding this Bill, I wish to say
that thig Bill, at least the object and
implementation of it, would clearly
veveal that it is totally Dbiased in
favour of the employers, owners and
industrialists. Gemerally, when are
the sick units taken over? Experi-
ence of the last few years would clear-
ly show that when certain owners,
industrialists, amass a good amount of
wealth after cheating the workers and
employees, depriving them of their
due share and also depriving the ex-
chequer of due taxes, because of the
mismanagement of the owners the
mills or establishments face great
difficulties and Government steps into
the field and decides to take over the
so-called sick mills or establishments.
Thereby we find that the liabilities
which the previoug Owners leave
accrue to Government and the public
exchequer and the owners are not
held responsible.

This concept of nationalisation has
been discovered very recently. But,
previously, they used to say that after
ten or fifteen years, these mills, affer
becoming viable, woild Be retumed
to the previous owners, previous
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managementg ete. Sir, we are fetally
against nationalisation of industries
with adequate compensation to the
owners. We are totally against such
nationalisation. If these sick mills or
establishments are to be taken over
by the Government, then, our conten-
ion is this. We have repeatedly sta-
ted on the floor of this House and
some Members from the ruling party
have aléo agreed that there should be
no compensation to the owners; there
should be no such payment to the
owners for whose default, for whose
mis-management, for whose. callous-
ness these mills have become sick or
these mills or establishments have
been facing crises. That is why, Sir,
we are against the concept of nationa-
lisation, with compensation.

Now, Sir, ancther thing which
strikes us is this. When compensa-
tion is paid, what is the criterion of
such compensation? What would be
the quantum of compensation? Would
it be judged by the present market
value of the establishments or things
like that? Three yewrs bock or five
years back....

MR. DEPUTY-SPEAKER: That will
come when the Bill to acquire these
units comes up before the House.

252

SHRI NOORUL HUDA: So, such
compensations, on principle, should
not be paid to the owners. Even after
taking over ithe sick units, another
practice which the Government resorts
to is to tell certain employees of these
gick establishments that their services
are dispensed with; they are forced
to accept half pay, half of the payment
which they were to receive from the
previous owners. This sort.of prac«
tice should be put an end to. Sir, that
is why, I want to stress this point
that in spite of the Government's loud
mouthed pronouncementg on the floor
of the House, the way the industries
are being taken over indicates & cer-
tain bias and that bias is towards the
capitalist owners, but, that considers-
tion is not shown to the workers and
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employees of these sick mills or estab-
lishments. That is why, I would say,
the whole purpose of the Bill is self-
defeating. The Minister has said just
now that the other mills would be
sationalised after a certamn period.
But, the concept of nationalisation,
the way the Bill has been framed and
the Statement of Objects and Reasons
which has been given to this House
are self-defeating and the Bill that
hag come before us cannot be support-
ed by us. That is why, I would say
that the whole attitude of the Central
Government, should be changed to-
wards a concept which goes in favour
of the working class, in favour of the
working people and against the in-
terests of the capitalists and the de-
fanlting owners.

MR. DEPUTY-SPEAKER: Let us
be brief and confine ourselves to the
ambit of the Bill. Shr1 Ram Singh
Bhai,

ot uw fo wi€ (337)  cameme
QT A wi2q 59 fam oo &
®EA X T44F T A1 AN FY
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SHRI 8. M. BANERJEE (Kaopur
Sir, I 1ise to support the Bill wil
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some observations. The hon, Minister,
while moving the Bill, has said that
the period has been extended from
15 to 17 years, 1 do not know why
this Government, which talks of socia-
lism and nationalisation, should pon-
der over a matter for 17 years before
taking a final decision on nationalisa-
tion of a textile mull. The history of
the textile mills ;5 well-known to us.
Al the big business houses, whether
it is J.K. or Badauria, have ptactically
converted the textile mills into junk
and then forced the government to
take over those mills. 1 fully agree
with my hon. friend, Shri Ramjibhai
that money to the tune of several
lakhs have been spent for the moder-
nisation and expansion of these mills
by the Government. But when the
machinery in the mill has been chang-
ed and it is working al a profit, it is
handed over to the mill owner. This
1s happening over and over again,
even though we have been pleading
in this House that all such textile
mills should be taken over by the
Government and run either by the
National Textile Corporation or the
State Textile Corporation,

Now these 103 mills are likely to
be nationalised. Still, my hon. friend,
Shri Ziaur Rahman Aansari, who comes
from Unnaov—! come from Kanpur
and only Ganges separates us—has
not said when it is likely to be na-
tionalised. Government must be clear
on their policy. I want to know when
these mills are going to be nationa-
lised.

For instance. there is the Luxmi
Rattan Cotton Mills in Kanpur, run
by Shri Ram Rattan Gupta, one of
the ex-members of this House, who
after independence has evaded mot
merely sales tax, but income-tax,
wealth-tax and gift tax, whose capital
is evasion of tax. An investigation
was held under the Act at the instance
of the Central Government and a.re-
quest' weg sent to the State Govern-
ment that it should be takem over.

1939 L8—9
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The State Government wanted to
take it over when the Industiries
Minister was somebody else, Later
on, they suddenly realised that a par~
ticular mill has been paying bonus
and so it cannot be taken over. He
has not paid bonus for years together.
This report was shelved. Still wages
have not been paid, bonus has not
been paid and Government themselves
have to receive Rs. 31 lakhs by way
of income-tax arrears. He got it writ~
ten off by the then Minister of State
for Finance, Shri Gopala Reddi, who
was later appuinted the Governor ot
Uttar Pradesh. Again, with the great-
est difficulty we have re-opened the
case and now 1t is under investiga-
tion.

So, I would like to know from the
hon. Minister whether it is not possi-
ble to nationalise the mill. What is
stopping them from doing that? Why
a particular action hag been taken in
regard to a particular mill...

MR. DEPUTY-SPEAKER: Mr,
Banerjee, this is a specific case which
has nothing to do with thig Bill. We
are not discussing nationalisation., It
is only extension of time,

SHRI S M. BANERJEE: For what?

MR. DEPUTY-SPEAKER: For na-
tionalisation.

SHRI 8. M. BANERJEE: That is
what I want to say. Then, there is
another mill which has been comple-
tely spoiled by a particular businesss
man. We want that this mill should
also be taken over. A selemn assu-
rance was given in this House and
outside that it will be taken over.
It has not yet becn teken over.

My suggestion 1s that all thex mills
which are telen uver should be na-
tionalised. Otherwise, again, gome
people will convert them into junk
and they will become gick mills, Is it
not possible for the Governmnent io -
take over, gpart from sick wmills, the
healthy mills? The entire textile in-
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dustry should be nationalised. That
is my slogan and the elogan of my
party. il

Further, some technocraft should be
the head of a particular mitl. The
difficulty is this that it is run by an
IAS officer. 1 do not deny iheir wis-
dom; they are genius people. But we
want technocrats to run the textile
mills. When come IAS officer is
placed there as the administrative
head, as the General Manager, it is
very difficult for him to understand,
whether it is medium or coarse cloth,
and other problems. That is why, I
suggest, a technocrat should be placed
there. There should be 3 coordina~
tion between the National Textile
Corporation and the State Textile Cor-
porations,

With these words, I once again re-
quest the hon. Minister to reduce the
time and see that all the textile mills
are taken over and are nationalised.
The entire textile industry should be
nationalised.

SHRI VASANT SATHE (Akola):
Mr. Deputy-Speaker, Sir, I rise to
support this Bill although at the nick
of time this was brought and it saved
the Model Mills, Nagpur, from going
back to the previoug owner,

I was responsible for this mill being
taken over under the Industrial Deve-
lopment and Regulation Act. It was
1he first industry, in fact, in the coun-
try to be taken over. Although the
Act was passed in 1951, this mill was
the first to be taken over in 1959. I
«till remember that day when we had
approached the late Prime Minister,
Pandit Nehru. I was then the Presi-
dent of the Textile Federation and 1

E Y
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this mill was handed over, its running
and management was handed over,
again, to another employer nearby, an
employer in the same regiom for
running it.

All these years. these mills have
been run by employers. The workers
wete forced to agree io o lower wage,
a cul in tne dearness allowance and
the Acts which gave protection to
workers, like, the Industrial Disputes
Act und the Bombay Relations Indus-
trial Act, etc., were suspendeq and the
workers were made 1o work as slaves.
This is how the so-called sick mills
are being run.

Whut has our Government come to?
Are we a Nwsing-home Government?
Ave we a Governmeni supposed to
be baby-sitters? Are we a Govern-
ment only to take over sick mills? The
employers cxploit the mill, suck its
blood, bleed it white, don't renovate,
don't plough back their money, take
overdrafis, pat heavy burden on it
and, when the thing is reduced to a
skeleton, more or less, a junk, and
one fine morning they say, “We can-
not manage this; this is a sick thing;
you take it over”. And Government
comes to oblige them saying, “Now
the mill is sick; we shall take it over”,
Then what happens? Why hag this
Industrial (Development & Regula-
tion) Act not been operating properly?
Then, jt goes into liquidation. You
take over only the management. You
are not able to decide what compen-
sation is to be paid. You cannot put
in any money for development because
if you do that, it will again go back
in the form of assets and labilitiey to
the previous employer. What kind of
work is this? This happens because
you have not made up your mind to
nationalise. So many years, are
wasted; so much of valuable maney
and assets to run these mills remain
2 waste because you have not made
up your mmd...

MR. DEPUTY-SPEARER: They
shold not lose any further thme,
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that.

261

If someone were to tell us how
much money has been spent uptill
now in all these 103 mills, it will be
worth knowing. Now when you take
over, I am sure, you will come to this
House and say, “We must pay them a

good compensation; after all, we
are mnationalising”. Is this the
price that you are gging to

give for exploitation? This is the at-
titude that we are adopting. I do not
know wherefrom you get your advice.

Although I congratulate the Minister
for extending this, I want a commit-
ment from him that he will bring the
nationalisation Bill at least before the
end of this Session—he may at least
move it—so that the nation is assured
that there are not going to be any sec-
ond thoughts over nationalisation and
that we really mean business, we
really mean nationalisation. And that
should be without payment of any
compensation to these mills.

*SHRI E. R. KRISHNAN (Salem):
Mr. Deputy-Speaker, Sir, on behalf of
Dravida Munnetra Kazhagam, I rise
to express my views on The Industries
(Development and Regulation)
Amendment, Bill. While I welcome this
Bill, I wish to raise one or two rele-
vant points. The Government were
aware of the need for enacting a legis-
lation of this nature even two years
before. They knew that before 17th
July, 1974 such a Bill shoulq be got
passed. As is wont with this Govern-
ment, only at the eleventh hour, on
29th June, 1974 the President promul-
‘gated an Ordinance in this matter.
We know that this Government wake
up only after the floods flow over their
‘head.

This Industries (Developm
Regulation) Amendme rdinance as
alse the Bill are-indicative of the Gov-
ernment’s vageillating industrial policy.
During the period from 1959 to 3lst
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October, 1972 the Government had
taken over the management of 103 sick
textile mills. Under the existing legal
provisions, the Government can retain
the control of management of these
mills only for a period of 15 years,
after which the control would revert
to the owners. For 15 years the Gov-
ernment wil invest money =nd invigo-
rate the undertakings and after that
they will be handeq over to the
owner—this has been the policy of
this Government.

In October, 1972 the Government
unequivocally announced their policy
of nationalisation of these 103 textile
mills. On 18th July, 1959 the manage-
ment of the Model Miils Nagpur Ltd.,

Nagpur was taken over by the
Government and the period for
which the management could
be retained by Government

was due to expire on 17th July,
1974. Though the policy of national-
isation was announced in October,
1972, yet on 26-9-74 the President
promulgated an Ordinance extend-
ing the period of control by the Gov-
ernment by another two years. It is
regrettable that the Presidential Ordi-
nance was mot for nationalising all
these 103 textile mills.

Since the Government were aware
of the need for such a legislation so
many years, they could have enacted
this Bill even during the last Budget
Session. That would have avoided
the issuance of Presidential Ordinance.
Even at the eleventh hour if the
Presidential Ordinance had dealt
with the nationalisation of all these
103 textile mills, this House would
have appreciated it very much. -

s antiate my con-

I wou
n that this Government have not
rﬁ/zzl‘:tfri‘;‘m industrial policy by referring

to another issue. It is reported that
the Central Government might take
over the 13 textile mills which had
been taken over by the Tamil Nadu

*The original speech was delivered in Tamil
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Government some three years ago.
The Tamil Nadu Government have
invested necessary funds and they
have made these 13 sick textile mulls
work profitably. It would not be pro-
per for the Central Government to
think of taking over these 13 mills

ter the Tamil Nadu Government
have done go much for their revival.

1 wholehcai tedly welcome the Gov-
ernment of India’s policy of national-
isation of these 103 textile mills. 1
only want that it should not be con-
fined to paper; it should be translated
into reality. 1 would also urge upun
the Government that at the time of
nationalisation the Government should
not come forward with any proposal
v pay compensation to the owners.
They have plundered these mills for
over a century. If the Government
come forward with such a proposal,
I would like to warn that there would
be violeni agitation in the country.

Sir, the National Textile Corpora-
tion is in existence from 1968. The
Corporation has finalised modernisa-
tion proposals only for 50 mulls, I
would like to know when the
modernisation programme will be
finalised for the remaining 53 mills
also. The Government should not
hesitate to give financial assistance
for modernising these 53 textile mills
also.

I would like to commend 1o this
House the performance of these mills,
the contro]l of which is in the hands
of the Government. They have
produced standard cloth 150 per cent
more than their obligation. They
have also opened 240 fair price shops

=ara] arcas and in places inhabited
by weaker seetinng for the distribu-
tion of standarg cloth. Lui of 103
mills, 88 mills have made a net profit
of Rs. 5.6 crores. Their export per-
, formance is also commendable. In

eomparison to this, the textile mills
in the private sector have produced
standard cloth only {o the extént of
25 per cent though the stipnlation is
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§ that they must produce 25 per cent

standard cloth. Since they do not
take interest in catering to the needs
of common men, such private sector
iextile mills which do not meet their
obligation in the matter of producing
standard colth should be nationalised
forthwith. That is the only way in
which the Goveinment can teach a
lesson to the mill-owners interested
m self-aggrandisement.

In reply to the discussion in Rajya
Subhu, the hon. Minister of Industrial
Development seemed inclined tu give
compensation to  the millowners at
the time of nationalisation. I strongly
urge upon the Government that no
compensation should be paid to the
millowners at the time of nationalisa-
tion. Secondly, the Government must
come forward, as Shri Sathe pointed
out, with a Bill nationalising thege
103 textile mills in this very session
itself, in order to give credence to
their socialist professions. Thirdly,
the Government should not think of
taking over the 13 textile mills which
are now being managed efficiently by
the Tamil Nadu Government. I would
even go to the extent of saying that
instead of a central organisation ilke
the National Textile Corporation ma~
naging 103 textile mills spread over
throughout the country, these mills
should he handed over to the cone
cerned State Government who are
equally, if not more, responsible to
the people at large.

1 conclude my speech once again
urging upon the Government that
they must forthwith nationalise all
these 103 textile mills without paying
gny compensation whatsoever to the
OWNErs,

SHRI B V NAIK: (Kanara) Mr.
Deputy-Speaker,  Sir,  on  going
throngh this Report that was given
by my hun. friend I find that the
latest that is available is for the period
170-71. (Interruptions)

‘1 may kindly be given & cert‘lll‘
beriod of timpy . S
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MR, DEPUTY-SPEAKER:
giving only five minutes
Member.

1 am
to eath

SHRI B. V. NAIK: The National
Textile Corporution's report available
is for the period 70-71—this 1s the
latest report. 1 hope the hon. Minister
will bear me out that this is the latest
one which is avalable.

The first batch of mills numbering
about 57 have been taken over since
1959. The new ordinance came in
October, 1972. That means the
National Textile Corporation of India
hae given its report for the period
ending 31st March which was before
the new batch of 46 textile under-
takings were taken over by Govern-
ment. I think you raised a valid
point. The rules have been laid down.
But, the gquestion is how to link up
this to the question of nationalisation.
Why is it necessary that ome ghould
come at the eleventh hour? If it is a
question of nationalsation, the period
of time during which it will be under
the management of the Government
will have to be extended. And at
least the hom. Minister will kindly
give us a clear assurance that time
that he has set for it, namely, two
years, will be sufficient. There are
mills of fifteen years' standing;
there are alsp mills of only two
years' standing. There are at least
46 mills which are only of two years’
standing May I ask a very simple
question? Why for fifteen yearg or
so we have not been able to finalise
the assets and liabilities and the
financial position of 57 milly which
have been taken gver gince 1967 and
what guarantiee is there that in the
period of time required for which this
Bill will be passed, that is, within the
next fortyeight months or even with-
in the next twentyfour months, you
will finalise the assets and liabilities
position of these 46 mills? Thig is a
sipaple rule of three. It will take per-
haps two decades to finalise this, Why
‘dhen do you ask for two years' time?
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You make a proposal to this sugust
House with a patent purpose of break-
ing it. This is an understanding—a
sort of a gentleman's understanding—
and you suck to your time. You gave
us to understand that you would com-~
plete it within two years’ time. Then,
what siepped you from doing that
once you have taken pver all the 103
textile mills. What prevents you from

bringing in the proposal for a
complete nationalisation in lieu of
the constitution amendment? I have

not bern able to find any answer to
this

MR. DEPUTY-SPEAKER; Mr. Naik,
you put a very very valid point and
you huve to end with 1it.

SHRI B. V. NAIK: May I manage?

MR. DEPUTY-SPEAKER: No, it will
be diluted.

SHRI B. V. NAIK: As far as I am
concerned, 1 hope you will permit me
some more time during amendment
stage.

MR. DEPUTY-SPEAKER: Your five
minutes’ time will be over.

SHRI B. V. NAIK: I am only iryisg
to make a general point. We have
been insisting that the public sectors
too should be brought in for g discus=
sion in some form or other. Thia is
the latest ope that I got from no less
a percon than Shri Limaye. We are
now able to discuss the functioning
of the National Textiie Corpo:stion—
one of the public sector undertakings.
I think this came into existence three
years ago.

1 hope that the public undertakings
will be discussed in some form or
other. Therefore, what I wuuld urge
is this. Government, I think has two
nminds as to what is to be done about
the sugar industry Then if you are
thinking of the concept of a State
public sector since it is not only 103
mills there are many hills taken
over in Karnataka ang other States
and if you think the top heavy Indus-
trial Development Ministry is enable
to manage these undertakings why
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don't you give them to the State
public sector.

SHRI P. M. MEKTA (Bhavnagar):
Mr. Deputy Speaker, Sir, 1 support
this Bill. As you know the cotton tex-
tile indusirv is onc of the oldest in-
dustry in this country and when the
situation arosc 1o take over these sick
iextile mills because of the mis-ma-
nagement of the private sector the
mills were closed down and workers
were thrown out and their earned
wages were mot paid.  Therefore,
Government reluctantly after a long
time decided to lake over these mills
under this Act. It is good they have
taken over. I appreciate they have
declared the principle of nationalising
sick mills but the nationalisation is
an instrument. It is not an end. By
nationalisation you would not be able
to achieve the objective of higher pro-
duction; reduction of grievances of the
employees and other amenities to the
workers and availability of cloth at a
cheaper rate to the consumers. If
you want to achieve these objectives
you have to raise efficiency.

At present the concerned Ministry
is very indifferent and inefficient in
dealing with the textile mills which
are taken over by the national Textile
Corporation and which are running
under the authorised control of the
State Textile Corporations,

I want to give an example about
the indifference of this Ministry to
the problem of textile mills taken
over by the Textile Corprration, Tex-
tile unit of Mahalaxmi Mill is taken
over by the Textile Corporaticn, That
Mill has a unit of the Art Silk Weav-
ing. The looms in this unit remain
idie because they have not faken the
decision to run the artificial «ilk
weaving looms., These looms are idle
since lJong. The Gujarat Textile
Corporation mode a proposal to
your Ministry that kindly permit
the transfer of these looms to
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another company of Ahmedabad so
that they can get money and pay the
legitimate dues of the workers. ‘This
thing is going on for more than a year,
But the Ministry has not come to any
decision ond  the workers are not
geting thewr carned wages of earned
dues. This is the efficiency of this
Minis'1y, If these mills are taken over
and nationalised, but at the same time
the efficiency is not raised, how is the
problem goimng to be solved?
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Thercfore, 1 pointedly draw the at-
tention of the hon. Minister 30 that
he may immediately look into this
ptoblem which 1 have mentioned just
now and render justice to the workers
of that mill.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Sir, we have
talked of taking over and nationalisa-
tion, I personally fcel that il is a step
towards the right direction, ang Gov-
ernment will certainly do well by
nationalising all these sick mills. But
as a trade unionist, I feel that whether
vou take it over or you nationalise it,
unless you have good management
and good industrial relations, it is not
a step towards an egalitarian society.
We know how Mr, K. P, Tripathi who
wag heading one important organisa-
tion, namely this corporation, had to
leave the organisation becauge there
was no cooperation from the bureau-
crats and technocrats who manned
this organisation. Thig happened to
one of the most reputed, sepsoned and
experienced trade unionists of this
country. It may happen to any other
public man who comes to head this
arganisation,

Unless we have management cadre
fo man these organisations, it is of no
use. I do not like the idea of the IAS
and other officers or technocrats man-
ning these things. 1 would ask Gov-
ernment why they should not pick up
important persons with public career,
with a record or tradition of sacrifice
and a spirit of good-will to man all
these organisations or to be heads of
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these organisations? We can give
them training and put them
under management training and
train them how to organise such units
on sgocialistic lines. If that could he
done, that would definitely he a step
in the gool direction. Otherwise,
whether we take over the mills or
nationalise them, it 13 not going to
add a feather to the cep of cur hon
Minister.

Duning this session, I must admit
that Government have introduced
many Bills intended to save the future
economic life of our country, and our
Prime Minister has done such a good
job by introducing these measures
one after the other, and this is the last
one tili today

AN HON MEMBER: Which are the
other Bulls?

SHRI SHYAM SUNDER MOHA-
PATRA' We have a knack of drafting
people fiom the private sector to pub-
Yie sector undertakings and to Minis-
tries of the Government. I do not
know what experience they have or
what tradition they have or what past
they have or what carecrs they have
for manning the public sector?
When they have been manning the
private sector, how can they come to
man public sector undertakings and
manage them? I suggest that we muast
have a new look, a new vista of a
wide perspective in this line, and then
only we can change such things.

One hon, Member who had spoken
earlier had said that there should be
no compensation paid@ 1 certainly
agree, We said dunnpg Gandhip's time
that there should be no compensation
to the zamindars and no compensation
to the princes. It is a psychological
factor which is involved in all such
things. Why should we compensate
for taking over or nationalising all
these sick mills? These persons in
the private sector, these tycoons had
sucked our blood and have made the
country poor, in fact poorer and

(Dev. & Reg ) Amdt,
Ordin. & Amdt. Bill

poorer; are we going to compensate
them for all the depreciation that they
have done? ~
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MR. DEPUTY-SPEAKER" That will
come whrn we take up the Bill for
nationalisation

SHRI SHYAM SUNDER MOHA-
PATRA* Thi., s for tuking over,
althoueh natronalisuatson 15 irberent
m it fo this taking over i, definitely
a gool siep

SHRI SOMNATH CHATTERJEE
(Burdwan): Why can Government
not make up their mind”

SHRI SIHYAM SUNDER MOHA-
PATRA- Government have already
made up their ming as has been said
already bv the hon  Minister
Nationahsation is inherrent

I shall eonclude wmy speech with
this suggestion that we must have a
management cadre from among the
public men with sacrifice, whether
they belong to our par‘y or to the
Opposition, who can really head such
organisations,

§t wTe wYo AX (@)
TR WEITA, T OF BT A7 faw §
A ¥ 3 O & fAo oo gww
TAWT AR &, AT 7 AT fa0m ey
F7AT g 1 AT &Y AT AT 5T FEAT 2
f& za 4% o7 owsl die aHY &
1959 & &7 for fosr ooy w9 o
fr 7 miv are & wTg 46 Wi Y
/Y7 w5 uF faer & {0 gAar o oy
FIIE *T AT 9T T F| I qEN
IR A 7R QAT 4T

TRY W &Y AT AR a7 g
fe pa1v & st 1o faey, St
for=r (17 ARG T oF Frratwe
g7 wew & foar gat 2, Ffaw avwray
Aoz &, vuw! fR¥ a@ dar W
T ) A 9 Ao S A ww
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T & o< ey s 57 A greww
T &, IF FIq A QAN T, TA
g FraT A 2 fear srar 81 s Ay
=Y &1 Srega 3&Y avg & ey o
qét &Y 2 fear wrar & ddawe WO
U RNFAF e NArAA AT AT Y |
2F AT ATTRY oA 3T AvhE )
17.00 hrs
[SaErt VasANT SATHE in the Chair]
FTge ¥ oF A fawifar fa &
|7 gat max faw 31 A fawifar
famr & oY ¥ FW@ W FANY &
JHET 1967 F1 TXTAT WTH aF WEY
Fear war &1 mav SEHET FETAT QAT
wg) fasdt & aY go%T wdbT a7 g
g f& gwi  wanfeg daar @ A FW
srafeqs e & wdY &t awaT &1 39N
AT Ik ag wraAT dar gy & F AN
g T FaEqr E AF 4¥ 1 WY
famr & Y &1 a9 F1 Jar awwn
q%r g5 & g IuwT AT faar mar &y
Aoriz oo g ¥ foar afew g%
%% ¥ T2 7 grrer ArfEw fF oAy
¥ w1 R foa® o 7 awHAm &Y
AT 437 7 g1 1 3 aegeE a1 A =
AT FT TTH FI)
Eqgemym TR R Aivo &Y AY
& 9T 3@ 79 | F9 B FA §
QAFT W7 T RATFAY TR GAT § 10
TN WY FTH ¢ q¢ A%T FEATL | 3AH
AT 4T T A S{EE f4wne
wrefae awr & #dY far fasa & fom
foms wagdt a1 WY 3B feemr @)
QAT 9T A {47 a1 78 Wara
famr &Y mon ow T AEA § )

wfsfen o 3 & W) 2T &)
i foar & gy forewr wow
uqYA gra ¥ forar § wrfefon Sy mff
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g &1 98 TEEo A, ady-
%70 g QEY waedr & guv | q¥ &Y
&, 6E U 07 AT F1 9 T2 KX
R ¢ faerat 2w amew &7 91€ e
&Y BT & 1 AT WX FT 9T 99w
frerar § St d AR IA Y
G &, ART T gATT wGY 1 S FY
9T wer wrfen v gRw qww @
T & at avw, ST faeita feafr aqn
& 1% 7 agr gy gy o et &
TR w7 AT w2 € fFoww oama aY
FeH & W17 397 98 T § AR AN
o gl et @ Afww vway wer A
fr<d we go aY aer gy IreT A
| W S | FTEN & 917 89 R
TRIH I I REI3w
qTeH WTTR! QWY sFaear HIAY W
atfs fandm afcfeafaar sore a1 sd
A AT Y AET FHTAY TR
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wiT & &Y At & fra gy wafa Y
TBIAT § | 3 AT AT TRGHR Gy
W AT FE 79 Ay &1 AR ) fam
Fa g um fefardr d g darma
g 81 afew 37 a1 grar ¥ A€ Aav
T YEEFW F7 3 ATHT T T
T3 q1 7 WA 3o WA BT FEEA
&Y sferd griT R wITH ggaTy
feqr ST RANT ®F FT K ZAWT
W9 FTAT 3 |

SHRI1 K SURYANARAYAN/
(Eluru). Mr Chanman, Sir, whik
supporting this Bill, I would like %
know trom the Government, befori
they take over all these 103 sick {ex
tile mills., what are the dues to th
labourers Sir, Government is doiy
this on the pretext, to save labou
and to maintain industries in a pro
per way in the interest of the country
Whny should not they take over othe
industries also? When there is ¢
iscuna and whep——whatever my
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‘friend from Tamil Nadu may say—
there are no sufficient funds with the
‘State Governments, why should they
not take over other industries also,
in the interest of the people? I
would like to give one instance. I do
not want to divert from this subject
of textile industry to sugar industry.
But, there is one mill in my const:~
tuency, called the Sivakami Mills.
This was being managed by g mill
owner from Madurai. He comes
from Madurai; he ig a crorepati, He
has knocked away all the money.
During the last two or three years,
ihis mill hag not been working. This
is a very small mill. Sir, they owe
nearly Rs. 10 to Rs. 15 lakhg to the
farmers and Rs. 5 lakhs to the wor-

kers. Why ig the Government hes:-
tating? They have sold away their
sugar. It seems, Government is only

interested in getling their excise
duties. I would like to know, in what
way, they have the interest of the
textile labour? Sir, the other day,
we passed the Land Reforms Act.
Why don’t you come forward with
such measures, extending thig pattern
to other industries? You are denying
the poor man's money. Sir, we all
agree that 80 per cent of our people
are agricultural labourers. Agricul-
tural labourer is the main producer.
Here, I would like to refer to what
Mr. Rajagopalachari did when he was
Chief Minister of Madras, He brought
forward the Debt Relief Bill. This
was brought forward mainly to
benefit the small debtors and small
labourers. Under the provisions of this
Bill, if a person has paid interest
which exceeds the principal amount,
there is no necessity for him o re-
pey the amount.

Sir., my submission is, we should
naticnalise all industries. Otherwise,
people will not have any confidence
in the Government. We are passing
so many laws. Sir, we are still hav-
ing confidence in the Government,
Jed by Shrimati Indira Gandhi; »eople
~have faith in the principles of socia-
lem, ‘Garibi Hatao’ etc. Don't try to
vdeceive the people.

& Reg.) Amdt, 273
Ordin, & Amdt. Bill

We ghould resort to pationalisatioa,
at least so far a5 these sick mills are
concerned. Let us take the case of
sugar mills in UP. They have ne
muney. You have taken this gtep,
which is not in the interest of the
country, in my opinion, not in the
interest of the grower and not in the
interest of the labour. Sir, I would
appcal to the hon. Deputy Minister,
and through him, to the Government
and my party, particularly. Natviona-
lisation 1s the only way. There is no
necessity to pay compensation, over
and above their investments after
paying dividend etc.

Sir, we have abolished managing
agency. But, managing agency sys-
tem exists in some other form. Out-
side persons and other rclatives are
being taken in the name of adminis-
trative agents etc. They have =0
many ways to evade the law. Thege
persong exist only in books. We
should take steps to see that such
malpractices are put an end to.

Sir, if we want that our couniry
should develop industrially and that
our people should be satisfied, then,
we should take care of the interests
of consumers, producers and labou-
rers who are the three proprietors of
the industrial sector. We should na-
tionglise all the industries. Then only,
we will be able to satisfy the vpeople.
There is no necessity to wait,

SHRI CHAPALENDU BHATTA-
CHARYYA (Giridih): S, it is
agreed and I think the minister said
as much, that the extension of time
for th:s take-over is g prelude to na-
tionalisation. This point has heen
raised before and I underline it agawn
that unless you nationalise these gick
mills, you cannot reslly re-equid
them with uptodate machinery and
make the necessary impact on textile
production, export potential and
satisfying our internal demands. If
you are saddled with these 103 sick
mills, they will be 103 white ele-
phants round the neck of the National
Textile Corporation and the State
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corperations. You know how inspec-
tors were induced to declare pgoing
sick mills as junk and they wore s9id
as strap and a large profit was made.
That is past hitory Thy poiut s,
nationalisation would be a bioken
reed unlegs you solve the problem of
the influence of the piivate sector
upon the public sector textile mills.
The problem i ever present and 1s
a devious one. They will try to ensure
that these taken-over sick mulls al-
ways remain sick, till the people got
sick of taking over private scLum
mills.

For developing an attack on hian
prices, we have to think cf g uniform
policy about prices of textile cloth sll
over India. Similarly the sectoral im-
balances and variations of wag?
scales and prices in Textile Tndustry
bhave fuelleg the inflationary pressure
in India. We must moderate it. High
price of cloth in its turn has affected
the peasants and resulted in demand
for higher prices of food, becauss at
one point cloth became very impor-
tant in people’s budget. Now food is
the very important element in the
working class budget. Although tms
Bill seems very simple, it cuts very
deep. When we are going to extend
the time, we have to consider all
these factors and make these 103 tex-
tile mills 3 launching pad by which
you can reverse the present silua-
tion of high prices for the betler, s0
far ag textiles and cloth is concerned.

st qAmg wuw (e ) Aty
qgraa, 3% fatas & St AWy whr o
TRT ¥ IEHT § GV AIATE | AE AT
e (fawma oY falafaan) sfafaam
1951 %1 RYv ANYAA F qro1 fagaw
¢ 7% a2 sore ART & A wfawe ¥
vET famare QF F7 sgaTar AR &4
aw ¥ woer faei & mifew givsannfy
ATAW T X 7w wY oA gl
¥ @ F1 fraifw awar ¥ afaw
INTET FEF A fF AT wE wIeT
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Tfim a7 7 <k I wom ferrwT TG
80 & 1 T A1 U & 3917 )y Do we
72 & 91T 32 30 SATE F) 7 faar
FTH AW T NAT AW I
T ¢ fowdt 7 Y9 At g
T Rz ot ar Y vy &
% 4 sarmafa =% 97 %7 ovfag 5+
TR B\ I Feqrew Al A & ey
Y AT 1 33700 o 7 g g
T g fraan &) fea sy o aw
TAFT A 39 A e AT | T
FTO AT AT AT &Y TE S 7w v § Sfer
qEIT & 37 fRw 37 afem fr
o AT &7 faEm ag @ wrer
WA 1 g e & wnd Ameany &
fomr % s STt 7 AveT wwey Y
9T oT T8I & | RYTIT ZHHT oW R
ff arm & IR fm A R A &
WA, g AR T 95TV T qrnir
ITATT ¥ AT § ST AvE § ey oY
TATY & AT 7 EY AT | WY Y 55
faer 721 @, 3% a1 7@ oY 7 maw @y
9T, OAT aft g wifem ) Seqrew
A7 T-TTRAT Y FAT) & gy 3y
F79 & fe ¥ /v waeeae § ote §
T FH F A Fvy wrEw £ wvy
foa & 9917 & a3 fadai ¥ a9
AT & AT T AT AT ) A frer
qr 78 & 1 Tl Aoy w8 fr g
S Faer faF 8, AEETCRY a7 & Iwey -
AZHT B FAY I 777 AWT XY oy
zow At g fear oty O ag @
for wagdi &7 9§17 I gey
T & T e & wvfem et
AT FTE | TEW WA Y T ¥ fog
s 77 @ 9 feur w7 Y g€
# 1 wafem & o § e e f
Tt & aedy 97 7 wmer fawy .

YREIF® FL |
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ot e o ¢ At off, ¥
WIT T FT G & VEIE o A1
#Y & wo favrer w6 @ f o 103
et 11 WY AT T T8 N
ST F §AT FFATE | R 390 T AR
WA W AR 15 W K A @Y
HF1 qF W AT ATT T T G7 GEA 7
o 17 & 7o AW fr ey & niEw
str mafatEe Goafen e
o A ? qH WErArlt AE FaeT
fi fe #1 & ToAWT F o oq A
uied wiX Aafatede @y S ad
7 9rzg AT A R AT fael A
q¥za 7 mafafE A o & i
T AT & W17 SAE S ¥ faw g
Farz & & fwaem 3y o3 W9 HY ?
HE TE T AW 9T ver 2 fF 103
e A F g ar A F
QEEFII FT 7 AT 9] off a9
T T 7 AT FW Y FW qE 9 W60y
wv ffaq f& v o7 = adiwwn
T | g AT ¥ avfie ) gt
TT T5 TAFT FIIATY | FY7 & 74
¥ faeeft et & Foam orrerwy foer & 7
@R, mhEw At aafafads e ¥
fau vt @ aEO mo F v 27
#y I agAne afcw R ¥
w7 fRAaT waT 99 5 ¥y g ?
#Y T AR ART 7 AT MFANT A~
Foe TN N7 RN A T wETe 9%
Ty ? ST AT w9 W fer
w1 {37 fwe 57 Y 50 T Y weRe
ar S feay a1 a1 adl ° 9 alfdE
¥ 77 e @ f gw o o B A
ar 7 AFn 7 9H oA Y WIT o
& a1 7 wd ool o ) e e
oy wed ot ¥ el @ @Y 9w W
& folr sar 3 ? sy o7 kA e
BEOT i A TART wRyae &, afe

Ordin. & Amdt, Bill

a fr s 9T & AT 15 A A
foFaaT 3 &7 W T AWAT |

Rz A Aafafads 7 sm=
N & 7 ? faw-few FRF § AR
faws zwame v &L . .

sl n¥e e FAST : 8% G I

st §m Az aM: T AW A
Ecuill

fam =zw & 7 faw =y g€ &,
| ATAH g1, TG, g1, 7 wW
T T FIH AR 1 T w17 FeR A
TE & fr gy o oRT faw F7 waR
grg % ¥ ) fo o eem W s e
1 TR waewr 3 afew afw &

ey YT ST AT FL F |
SHRI ~ NATWARLAL PATEL

(Mehsana): Mr. Chairman, Sir, I am
very happy for getting an opportunity

to speak at this stage. I support the
Bill

I am very happy that the hon.
Memberg from this side, majority of
them, have also supported the Bill.

After taking over 103 millsy 1
understand. the Government of India
has taken a very bold step in the
interest of labourers of this country
According to me, the step of the Gov~
ernment is absolutely labour-oriented
step. What was the position of
labourers before all these mills were
taken over? After taking over of the
103 mills, the management of these
units ig absolutely satisfactory. Not
onlv that The labourers, the wor~
kers, working in these unuts are also
satisfied as they are getting their
salaries regularly: they are getting
bonus and other things regularly.
There is no threat before them that
they will be deprived of their jobs in
future.

I understand, the QGovernment is
very keep to nationalise all these



279 Satutory Real. re.
Disappl. of Indus.

[Shri Natwarlal Patel]

mills. I would like to urge upon the
hon. Members, specially, on this side
that this nationalisation probiem
cannot be solved overnight. There
are g lot of difficulties in the way of
the Governmenti. After all, when tne
Governmeni has {o nationalise 1he
units, it will be a matter of assess-
ment, machinery and other things.
There are some other financial prob-
lems also. All the units must be
nationalised as early as possible. This
Bill hag been brought before the
House at the most right time. Other-
wise, this would have created a Iot of
difficultieg in the way of the Govern-
ment.

One thing more. So far as some
people in this country are concerred,
they are every day creating a climate
of take-over, take-over, nothing else.
So far as textile industry is concern-
ed. one should not say like that. Ac-
cording to me, the Government is
determineqd to take over almost all the
textile unitg in the country. This is
the policy of the Government. accord-
ing to me. But it is not very easy to
natjonalise everything. It is very
easy to nationalise something but,
after taking it over, it is very diffi-
cult to manage it. So, it iz not very
easy to nationalise all the textile units
in the country at one time. I know,
some hon. Members on thig side insist
on taking over something but, after
take-over, they will say that we are
unable to manage it. 'They speak
both-ways at a time. Therefore, 1
would urge upon the Government and
the lon. Minister to be very alert
about such people. After nationalisa-
#on, they criticise the Government
Sc¢, you must nationalise it when you
want it in the interest of the workers,
in the interest of the country. without
tny delay.

e ww wgmw (F3) -
awraf o, wowre ¥ far 300 & TN
foret #Y waX gra ¥ Prr &, & AT
fdrdt wff ¢ 1 #ifr o Pl o sear
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O off o W fY, @ X X
ot wow gy § frar 3% v waw
1 ARGT FAT | SfeT A I
sraeaT A% gt v — T A afH
S fam wifew wfEe & & oo
w8 ey &, I Fd wrq X A9 W
{ e vt &, e 5 Poaeli o2 g e
AR AR & T & | WA Frew fae
Foruw oA W T T @ § d
gifas @ve ¥ 97 WHT A FOE,
FHgE AY FA 7 &, ;WA A &, IR
fod &5 o w2y s R R
1A § f Y w1 grea fa i
qT ] &, TR FA 37 i ¥ sTeaay
g ot 7wy g =l

FOT HTEEE ENT—HT T3 %
s Y uF aeeT fAm E 1 A &
arara X Guer fom 7 falt o
WHTT ¥ Fg A7 987 T Togv A7 @
T ®FA, AT AT BE wH Ay
FEAT g1 T I AW FY AR ATATAT
F 7EY @1 9% 1 7@ T AT fay
&1 frme agar &, e o) o3 wear
[dommgzaad ammia g
NIfaSe € AT FUT AT T T
ITITHTE TIAA AN AL FVAT | T
% Fgwr agar g v o g fosi Ay
@ AR g v e §—
afeT gud g 9930 2w a8l ¥ wey
&1 St fam w3y

w7 faatt ¥ oY Fq¥T 39471 &, wat
% SR 9 w7 g &, OF A ¥
7Y ¥ ug ww frar gan faae Saer
1 wr 7dr & fomar 7g ¥ et
¥t @ e F9wArg fragio
ararfeat, st w7 saeae)
ux afufr anf o N WA Y
™ wW T w1 wugd W e ¥
qmre § fger o, afe ag wraw
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wagd WY ol ot @ Peerw
fr Tt gy wfir g §
w1 ¥few oo o G s
oY & i ¥ wiferwtor @ § == @
sTede fae are & ywaw 7 faw w9
AT w7 EY & ) wrehy foat F o
Y &t 74 frar & Pew fagr o=
WTRYAT FEAT T2T . FW AAT T2y
¥ wrgm § 5 ww o W FTE A9
agt awrA @, WAz fael 9T Sn S
& st g faer a7 oft e b
wga & fasr 7 AageT &Y gy A o
Wiwmasar gy R
Ay femaras, fer q@ld T
ot forst e & Ay 7 § 9 oA v
@ ¥ o fag o fadew & e oo
@ g7 57 goridr foed gard ¥
T w o fgem O, R AW
¥, gver wifad= wve w1 daq7 @9q
T IAT g1 § A FA W e
Forelt o A &, 7 9T o ey A

&t famaigm gt © aarafs
LA

ot ﬂ\!fmi amifT sEn, Tl
gz f& weaft @t gadY e 9t
SIYET LT HTAfTT $TAT WET f—
az fam Gawie & oy ¥ 2, frell &
FXae § T A AF I AT v
W T TRGT a3 =t=“r {erT 15~
17 |A F AT XA FE

MR. CHAIRMAN: Let hun reply.
Then I shall see whether he mmSes
any point.
o frarstemy wa QY : ganfa
o, R =% X ggvge b e &
| Fo ot oF & sl qi o vfEar

Ordin. & Amdt, Bill

v Fwg et man § s &
on AR q Ffqardy aveg @, Wy
Fitv fodY geqear & @ wwAT
qIEET 7 ey tva # A1 7 gfwandt
wHEL §—-T9 103 Zgaerze FaAT &
FWAATINF wvar ) Az 4 2 5 =
W ¥ T8 AR § qAAAT, §9
g7 aifayr £ 476 gorr faor war
&, 744 To Tialz ¥ A fad Ty §
T waq 714 7T E ) @fET 7w e H A
&1 A FgfmrEt aFae ¥ 347 I eaA
% Aamw aes dwd 8 ofawm
{Far &

79 % A I /UM 53 W E
T & AW & % At g e B
qaws & 5 | gorer fwar
2, ey avrw 5@ faw & weqw ey
g & A% T 3 mmrw § faaar Air
s d e At Y A ¥ 1 5
ARANT FTET T AVAAZINA AT AAr
A orfdt gardy A arfzy, fea
fipT goEE™ F AWANIES FIAT
warfgd, % damergw &, e goEEdy
§—qmar avw qa g feard § 1 -
7 aww, & @ I & wew A
T HTHIAT A FEAT AEATE

‘W gm THaE ¥ @ifen @iwT
T T AT T & AN 0F T TAT0T
17 AT T AW &, w7 e A war
5T fro TR F IS AT & TIYT
forar, o e ol gAY dr fr ag
103 faql & SwmagT IS w7 AR,
IFT A4 a2 feat {4 15 /17 § A
BT QT AT 2 Wi T FHT A §
T W B ACg AW AT G
g fr 1969 § 1972 7% T §9 i~
argw fary, guefrgaw euwutie ow
WP gr ¥ agy fag 1972
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g gay 46 faa-faey ofzaea & 729
fag | fam 797 597 37 fiem & FI°
FoXr FE0T At w7 747 208 AT ITA-
a3 gifest of for wleeiedy 387 g%
TMAATEE FET E | wieET & /i
¥ ey fFaar o qT 7€ 29 5V OF
faa wivat fo o agt fermmT zan
T IR WFL-ATE, 1973 59
¥l Az agaFr fufysdl e wrid
T & gm@ A7 | WY T3 fad A
w$ of wwwr a3 fafasdy @ < o4
R T Iast FT WY oA fr 79 Nifege §
FAD TOARTEHUAT FTHT TG & SHHT
g FY | FEO-ATE, 1973 H IIEw
Zagerz®  FroRay,; fagar  ama
gy facg @t fafasdr o geefaga
SqEUNE FI TFABT FT {FAT TUT |
fafsedt wie seefgaw Sa@gde =Y
o aFT wE W, 1973 F TAGT
GHT SHY 79 A TQ A6 FIH T 74T
T ATeTEROT FT AV gArN Fiwee
M@ FTAFE AW FHF
faw gawl uwew I3 Afem 1 s
Y § et ot goed A AmasES
FIA HT A 3 IqD HACH [T Aq14-
fatadts 1 ooy FRar T Iy Fo
T AAT §, gqfeaa ¥ ara 3w I
w3 fsv fasw #1 ga IMTET FWT
AR 3§, 7T gua e o & g
T st ¥ =21ET g W 1 g
faei & & 6 faal ¥ 2anE firemr—
3 #t gitw FE ¥ w3 &7 qeafas
EFER F——2 FY AATKIATZ gr*ﬂz
A AT 1 B AT GEFE F )

SHRI SOMNATH CHATTERJEE
¢ {Burdwan): Were those stay orders
«obtained before or after the amend-
cment of the Constitution which have
¢#wide powers to take over?

AUGUST 28, 1974

(Dev.'& Reg.) Amdt. 284
Ordin. & Awmdt. Bill

st fameigar weatt ;& o9
T QT § 1 7z 2-arey faw ¥ foeg 9y
1972 # 1 6 fasg =Y 543 2187
fa7 fiee % fag (o= ¥ w3-mrsy qim
FE A7 grEFET T 31 a7 3 frew &
& ssri'r?vr Clsa 'r?f?"f"‘«'f-"-r ?r"‘f “T:'IT ”‘T}l

—

T |qudr %r"sn Bl 7-.4?;' %t“ra:q & AT
&Y #01% zw wd wf gt oA A

Stqr #% o7 § %77 35 A= ¥ 0F 7Eag
faat ot [ragz 7 Feaer a97 fyoga
&% & & At 77 97 1 w7 7 fae
¥ 359 ¥ @TaH A 907 T ST A7 A7 3
YT AT FEFafaE 1 987 2R
AAEST a1 faar g g 3q
grag § AW, wiEAvr @ #Y s
WR@ &Y A WY 19 ST 3T
¥ yyza A anafafords Sy avg 9
TAY FT AT | TF HTY. HAUTT 7T
Y ag Y o (5 afenw & a@T 9t
Ay AwAArsdad  FT aEaw ¥4y ag
FF | AwaarEIad = wifzdEe g
&g g za fau gl o g% wifE 3

FFq a5 wew Ay amfafad, ard
¥ ardr1 03 o<y #7 w78 8y arf
9t | (cwAETA) AV IRFT q9E FgH
Ft ag wifedwg @ 73T M ogfmr
¥ AYE 9T ZAT QY AT AT HET F¥ AT
¥ qraY & anfer 1S foreT S T 97 )
aTar 57 wradfaa 3w ¥ Ra ¥ 35
T gAT €, St wdie @rfgm g fR
ST FTH HSSTS FT AT &, AT AR AT

1Y T § I98 Sieat gHy aTfey, Iad
3T A T fgg A Sy ag A%
wifew § f AwwaTESiwA Y aRFTTE
T Y § Iq FTH FY Foat FEAT ARG
Iay ¥ T W wigg § S s
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%ﬁmz,ma’h% mi aqe THo
FT Trgw WY gan? R §, gk ok
Fereat &Y e qeey wC &, Bk SRR
e & Ay 54 w8, & 3T
gafera & =9 v AR A
wea® 1 gy faa & Ag wef feerr
=ear g fr & faa Ay wivw, =
6 faet 47 off qeffo @7 379 & a1
| 103 A= 1 sz ot Avafafads
W & A 2, WY wrafa ffaee
wfems 97 Az 7 T A9 A,
qEAE & Y 7T AU B AmASA TSI
F1 faw wgveaw g gy Afew ¥ faur
&) oft §om & ag AverdSiua w1 faet
I @ s 1 g W & ww we
AT MEAT | A€ OF W @A §
sraEt ¥ e g s frg ey
T Y vy oy o7 f 15w Y A
& g A Eh wA , vl oeg ax Ay
IET T g A, A g v
wifE o admre T $1E wer wT
& 7o dewr e §, Wy wrg & o0
FH 15 7§ 7 g o o @)
Aot €11 A & Ry wft e
wrgar g fr o dw F, S v §
103 Zwweree fawi & SwAemidvr o
faer o o<k =1 Ao gy o w7
wre g fawr dwrgom

St e &7 qgw wof e, o9 agw
# wga @ a1 9 wmerrE & NEE
F¥ar g Eaeod 1 w am
- AumendSwe w7 fawaw w9 99 aw
wifae st §r fF urRfee S
feefrar & fir wgeitom 29T wifgy, ot
¥ wifge ar B wrfge &Y frerar ¥r
wfer ?  Fremlive ¥ ag Frie
T W ST §Y, qET W W Qe
Fwntox frew ¥ @ wh it &

Ordin. & 4Amdt, Bill

faw gt wf a7 g e o
A€o & faw 9 agE wGr |
agtsr & ary I 9 T A At g
o7 Ty TifEw | o 0T 9T weefee
weaw 7 fa7 =mana a7 Taer frar
T THEA AOTIT F1 GET EFT A
Frrre f3 Fg Avn S wv faer
AT WA AT T ¥ TH @ A7
TEE TATT WY FIET S5 IH 98N
1 uf O, Wt Hiv wE o7
FT 9T HIZ7 F7A 0 TH fae i iy o

ORI ¥ Mg § fRr ARw ¥
wft 741 5 f g3 far 1 e w0

ot vy fem@ (@iwr) weaw, wgrew,
AT T AT TF W1 T H7 @A
TF A q AW E T A0GE G
A ¥R w A F AT FT wEETaT
faen & g fedos o 1 oo aw
£ ST WU W FE H G E
st g TR o W & o e
weft wEgRA ¥ ¥ e g fw faw
& ynreguafug & M1 ¥ 37 w7 qAA
wn T wifs e s dwwr
fr Gy femile w7 S & i ¥
felt & s HwR ¥ WY AT T
g faw wrowT g ? o &
wfawrd & v F7 w7 w0 o T
i feam )

SHRI SOMNATH CHATTERJERE:
When we had moved the amend-
ments they were rejected but the
same amendments were brought by
the Government agam.

wiag et : TR R wg @y
W aRT FeEErely § v fear @rar
¢, wifa g oo e #
fewma ol ¥ dqw ¥ w w
o ¥ few qiy § N wvvihe gigwens
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stz aré Argw &Y v qrw 7€ | gElAQ
& wgar wrry f greeaeaig & wft
qgs 97 famr 1 g i g faa
TR FTafww | gy A # fr SsE
qffrgst FRd & ool o 97
frec g & v o fawr faved 8
;zmaﬁ?'taﬁ? gfw o= & fagA
{
ga ¥ JrygrAqOT AAH
qaT 17 g wifw A T A §
¥ g AW ag A & A
AFAS Y AR AT Y ) Fy A Ay ?
FAwhe 3 AT ¥ fordy wrew & foram
{frT a7 oUT ST A A ARH |
x §iford Ffew & g aga g foowm
AT YA & Atz T Ew A A
Foreft Y =odd AT I A I AT
ez 7 g o gfrdy e
T EA

@iv 17 3 o fw faew )o@
W gaa g f fas @ o far
frew fawr 737 &, fa faw o9 €Y
¢ 7 afr aowrr fime § wafey o
wFIT F w7 ] A wef
ot SrarE o ¥ ) Gerwr B gweTeR
aren faer wTA AT § ) A A w
faw dy 7 1965 7 IH FFA A1 TATH
&Y @ 97, NAT AW I F AR
agA T 79 ¥ | afes g A

warafs wgraw B aF Abmar )

wywg foerg . & g9 AT 07 agd
S 2 v g F g A AT @
v wa for dymre &Y oiY & Y agA
frt s A g mAag r g ae faelt
Y foray e § | W9 KT FREAT R
fomfnd § 7 wwmafy off, W Wt
dYee wwd i v s b &, W

AUGUST 26, 1974

(Dev. & Rep.) Amdt. 288
Ordin. & Amdt, Bill
werlt F1T & o wfwny e e
@t & 7oy fireft weret s ferentaorie
Dt Y Yy Pore e
T E A A e g ury 257 () ¥
FET UTT FT ST FIA FY, TADIIA
&7 sifas7 & 1 fa S AR Y R
T JuT Oy e i dard ey
faar segr ar Pafey wor fad SdT
gt A @nir Ay 7 oy el v
AVE FT FIRW TG

SHRI VAYALAR RAVI (Chira-
y,nk1) You can only take over stk
mills

wt o fand . fme #TgmE

& A sfrafea qan A7 1A K7 FUE )
gawr fawr farw A @Y 2 wwifear
& nAiT & 1T Forr fer gt arely
21 103 fareft 71 s e & T
oTq %1 oA ww 5 0g faw qE A
firw wY Y, S WA oy NG
wer€ freTe %1 ®1H wAee A
2 e 3@ & 7o A faw giY)
Aty wit f frew o afiomm srodt
@y Y | WY T R e R
¥ wfame §, ST W9 IAE G-
e A w7 | & fema yedm g e
frea wgr & 7 aeere WK wfed &
# | Awre T wYrEre § o ae
&Y wrETd TR ¥ §w I AT
w7 A % FowT st fear wrafean
N A AEE o s T ¥
e W gy A a9 fE
Ry fr e s T gET W
wHoe mivo Ho # qi¥ ¥ fore &
w1 Fafem w At y g AR A
w1 1 TIsEw (AT § 1 A1 Qo
wee o faw g1 wndy §, WS
mmmgma.m
el weafivdt w fel wr
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wr g ¥ womdw v fdw ae @
¥, Faer oy ol wive ag wofog fr frrer
wa ¥ ¢ fadaw #Y wrr wfgd v
A |rer & w91 A &y, g fady
aff g 1 fawaw w6 Gur g 2,
FhoRe &R § @ o7 g wga
F ¥ vrare % frar . W wafay
7 % & g g g e Fe v &
®gS AT ;19 £ wiferer a7 7% § 9w W
e g, Ifaw @ X W9
ol o wra o faw faer o Fr A
& T o

MR. CHAIRMAN: The questions is:

“This House disapproves of the
Industries (Development and Re-
gulation) Amendment Ordinance,
1974 (Ordinance No. g of 1974) pro-
mulgated by the President on thc
29th June, 1974."

The mwtion was negatived.
MR. CHAIRMAN: The questinn is:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, as passed by
Rajya Sabha, be taken into consi-
deration”.

The motion was adopted.

MK. CHAIRMAN: W shall now
take up the clause-by clause consi-
deration.

Clause 2

MR. CHAIRMAN: There is an
amendment to clause 2. 1Is Shn B,
V. Naik moving his amendment to
this clause?

SHRI ZIAUR RAHMAN ANSARL:
I do not think there iz any necessity.
because the assessment has already
been done.

SHRI B. V. NAIK: The hon. Minis-

ter is asking me a question, I think.
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I shall not move it provided he

answers my dueries.

MR. CHAIRMAN: The hon. Mem-
ber should make up his mind. In
v ew of the reply that the hon Mims-
tey has jusy given, is the hon. Mem-
Yer moving his amendment? For, that
stage may not eome at all since he
Iy going to move for nationalisation
night 1n this session. I think it is
Yecause of some apprehension that he
has tabled his amendment, but I tnink
he need not be afraid op that score.

PROF. MADHU DANDAVATE
(Rajepur): His Majesty's amendments
are always to be withdrawn!

SHRI B. V. NAIK- I beg to move:

Page 1. line 9,—
for “twelve years”' substitute—

¢ “twelve years or till the jomple-
tion. of assessment of assets and
habhilities whichevey is later” ' (1)

A3 you were good enough to point
cut, this amendment may not be of
any consequence, since as thz hon.
Mmister has said it has been detided
to nationalise these in the course of
this year I presume naturally the
pssessment is confined mainly to ‘he
payment of compensation or amount
as defined in the Conmstitution. Gov-
ernment are anxious to evaluate the
assets and liabilities naturally with
the intention to arrive at the correct
amount as they have done for instance
in the case of coal, coking coal etc.

So if that is the problem, that
would be the only reason why you
have come forward with 5 request for
exteusion, if you are going to pay @&
nominal amount of Re. 1 and if at the
end of the payment of a  aominal
amoun{ of Re. 1, the total amount of
assets minus the total amount of lia-
biiities was going to land you n &
corporate dead loss in all these 108
mills, then you have to think twice
hecnuse you are going to commit Par-
Yiament and the Government if yom
are taking a pet worth which is nega-
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tive,. With due deference to many of
us who are anxious for nationalisa~
tion, let me say that pationalisation is
not an end in itself. If it 1s an end
in jiself, we are living in a fool’s
paradise. The essence of any public
sector undertaking or nationalised
uni{ i¥ management. Will the hon.
Minister tell in the last 15 years start-
ing with Modern Mills which is in tne
hon, Chairman’s home town, {rum
1959 {ill now, what was in essence tne
ditfference between a nationalwsed
undertaking and an undertahmg
which we had taken over? Yous
management was there.

SHRI S. M. BANERJEE: Why
don't you put a starred question?

MR. CHAIRMAN: Please coaline
yourself to your amendment and nut
go intc the wider question of  ihe
policy of nationalisation. That we will
discuss when the Bill comes Yuur
amendment says ‘12 year or uil the
completion of the assessment of assetls
and liabilties whichever is laler.
You were not present when he was
1epiying. He saig that the asses -
ment in relation to all the 103 muills
ig complete and that is why they are
ready with the Bill relating to na-
tionalisation. So even that peint yru
want to raise will pot anse You
neeq not speak op general policy.

SHRI B. V. NAIK: This amendment
becomes redundant in case it is gOIn8
to be nationalisation.

MR. CHAIRMAN: He has said it.
They are bringing the Bill in this
very session.

SHRI B. V. NAIK: 1 am quite sure
you have also gone through the state -
ment of objects and reasons in whicn
they have stated that eventually,...

MR. CHAIRMAN: That eventuality
ig very near in this session iself.

SHRI B. V. NAIK: If you are going
to say that you are going lo nationa-
lise them and the assessment of assets
ang liabilities is all complete....
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SHR1 ZIAUR RAHMAN ANSARE
I have already said it.

SHKI S. M. BANERJEE: On a cla-
rilication. He said it is stated in the
staieruent o! ob)ects and reasong and
ro on. In our copy it is not tnere.
Our copy says ‘As passed by the
Ralya Sabha'. There is no statement
of ubjects and reasons in ihis.

SHRI B. V. NAIK: Before I reply
to Shry Banerjee, may I know if the
hon. Mmister has really presenied us
with a surprise? There is the slate-
ment of 15th July 1974 wherein ke
has stated. ‘This work could not be
cumpleted n uime to enact legisla-
tion for nationalisation before the
expiry of the said period of 15 years
in ceriain cases’ Between 15th July
1974 and 28th August {974, I presume
you have completed the evaluation,
which had not been done during the
fast 15 vears 'Thank you, Sir, for this
assul1onee

On the advice of the Chairman, I
withdraw my amendment.

MK. CIIAIRMAN: I it the pleasure
of 1he Vouse that the amendment by
Shri B V. Naikk be withdrawn?

110N, MEMBERS, Yes.

Amendment No. 1 was, by leave,

withdrawn.

MR. CHAIRMAN: Now the ques-
tign is:

“That Clause 2 stand part of the
PilL”

The motion was adopted.
Clause 2 was added to the Bill,

MR. CHAIRMAN: Now, we sghail
take up Clause 3. There are no
amendments. The question is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.



293 Statutory Resl. re. BHADRA 6, 1888 (SAKA) (Dev. & Reg.) Amdt.

Dusappl. of indus.

MR. CHAIRMAN: No, we shal] take
up Clause 1, tho Enacting Formula
and the Title.

The question is

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The mition wus adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI ZIAUR RAHMAN ANSARI.
8ir, I beg to move:
That the hbil} he wassad.

MR. CHAIRMAN: Motion moved
“That the Bill be passed”.
SHRI SOMNATH (HATTERJEE

(Burdwan): Sir, so lat as the suppo-
sed underlying objective ot the Bill to
give more breathing time to this Gov-
ernment to decide about nationalisa-
tion of these supposed sk textile
undertakings is conceincd, we have
supported 1it. There 18 no  question
about it. But, I would hke to point
out this

The Industries (Development  and
Regulativn) Act. 1851, does not deal
only with textile undertakings. This
Act applies 1o several industries. Now,
Sir, what s happening to the laws of
this country? For the purpose of giv-
ing an explanation or trying to shield
your 1nefficicney during the  last 13

sars. you are choneing an Act which
has general application: not only in
regard to the sick textile mills. Sir,
kindly see thc misleading impressiou,
I am very sorry to say, which is inten-
ded to be given. These 46 undertak-
ings which have been taken over and
mentioned in this statement justify-
ing the issuance of the Ordinance,
have not been taken over under this
Act. They have been taken over under
a completely different legislation alto-
gether. They have been tagged on
here with a view to give an impres-
sion that in regard to those which
were taken over in 1972, they did
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not have sufficient time to consider,
and therefore, this Industries (Deve-
lopment and Regulation) Act, 1951.
should be amended. I would like to
emphasise this. The law as it stands
toduv, until this amendment process
1s over, gave 15 years time to the Gov-
ernment to remain In management.
Now, Sir, 1s it believable that 15 years
time was taken only for evaluating
the assets and liabilities? It is ridicu-
lous admissinn: it is such a hopeless
admission of their complete bankrupt-
¢y and failure that they have come
out with a proposal like this and it is
really shameful. You should apply
your mind and try to come out with
some sort of a plausible explanation
which will convince the Members of
this House and other people outside.
You sav that for the purpose of evalu-
ation, 13 years time has heen taken.
Now. Sir, when was the decision for
nationalisation taken for the first time?

MR. CHAIRMAN: 1972,

SHRI SOMNATH CHATTERJEE:
Thercfore, Sir, frum {959 to 1972, what
was being done?

SHRI ZIAUR RAHMAN ANSARI: I
There was no decision for nationalisa-
tion.

1800 hrs

SHRI SOMNATH CHATTERJEE:
Uuntil and unless they decide to na-
tionalise. they go on managing the
mills, undertakings, under the Indus-
tries (Development and Regulation)
Adt, 1951, Is that the intention of the
Government? Therefore, from 1959
onwards, pending a possible decision
13 years hence, they are in manage-
ment. Not that I am against nation-
alisation, We are strongly support-
ing nationalisation; we are urging the
Government to nationalise, not only to
nationalise the go called sick [ndus-
tries, some of whom have become sick
under your management, but we are
also calling upon you to reaffirm to
the country that you will nationalise
the entire textile jndustry. We know
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of instances. 1 know of India Fan
‘Works, one of the leading engineering
concerns in thig country., When the
Government took it over, within three
years, the liability increased by cent
per cent. because of your wonderful
management. 3000 workers lost
their jobs and during government
management, the company went into
liquidation.
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Therefore, you nationalise it and
do not give these specious pleag which
are nothing but a shameless admission
of your inefficiency. Take over the
entire industry and  nationalise 1it.
These mills have been under govern-
ment management for 12 to 13 years.
Who were preparing the balance
sheets of thesc companies? The audi-
tors appointed by government must
have been doing it. Then what was
the difficulty in evaluating the assets
and liabilities? For what purpose are
you talking of evaluation af assets and
liabilities? Are you going to fix the
amount of compensation on the basis
of gross assets or net assets? ‘Then
what was the point in amending the
Constitution replacing the word
“compensation” by “amount”, the ade-
quacy of which cannot be gonc into
by the courts? Does the ministry know
what is the recent decision of the
Supreme Court about compensation?
What is standing in the way of evalu-
ating the net assets if they have pre-
pared the balance sheets properly all
these years? Is the Government saying
10 the old management that it wnil
be compensated to the full extent of
gross asseis? If you are going to pay
cent per cent compensation, what is
the good of this amendment? Is this
the attitude of the Government? The
real thing is they cannot make up
their minds. They do not wish to tro-
uble some of their friends in the so-
called afffluent textile undertakings.
You want to give some benefits {0
some persons who have mismanaged
the undertakings. Give them, but
don't give them the benefits which
they do nut deserve,
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SHRI P. M. MEHTA: Siv. the sick
mills which are taken over under
this Act are old units and after depre~
ciation, the assets are practically nil.
The consumers have repaid the sutho-
rised capital long back. Therefore,
the question of compensation should
arise. Therefore, they should not take
long time to nationalise all these sick
mills.

This Ministry iy not cooperating
with the Textile Corporation and the
Ministry s not taking decisions prom-
ptly to raake the Corporation work
efliciently  Regarding  the art silk
looms, I have urge the Minister to
tuke 4 dercision about the running of
art silk fvoms or they should allow
them to transfer or sell to other com-
panies.

iR ot A went (ve)
77 91 wafg a@ w1 fae & woE ew
qAGT &7 721 & 1 vy wEET ¥ wrET-
aa fzay & f& oy @7 & onfw A
frarea a% @@y faur w@ar § TA 103
. Fqer fget & wAwwew ¥
qraeq ¥ faerw qg Ao #9499 A
EY 103 FT WEEFEIT FET AR
Y afsx & wgar amza g fo oag
ATy el o @Y & WP o o -
ardY sgaeeqy Tt AT A% I8 WA
mafr ) A 103 fF fae & fora
9 TAFTT TG, F9 F1 gHY P
A @ st | gafad & QT f
for wre wwql o G AT g A g
T $¢ § 61T T WeE w7 faw
oiF | 103 fasl 1 WAATH wY
W ey w7 e A v woer
aAT AT FY oy e ] ww, qTr-
ol it w1 qp qwd, gorRTd o
T JUPT & g @ § THY W At
e eriat o T e et o -
T §TE |7 o o g FaT A § 6
T wrAY ¥ aw ow qwear W ek
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frars agy dvm 1 o9 A & awaar g
& o ave 1 fadaw wT w7 )

Pram v ¥ Sre &y var 2 R oA
WY AT WX GEA AW | AT 9T
W AT Ay A # W iw fa A
FYRY AGAATTIATY | 4 AT AR 1T
qfcaras /fy & 1 o wver afy o=@
W T | WF T F2 3T afz Ty
femmr At AT | AT F oA HOT A
gAY A€ I TV F AW 1 T
IR &, WO H wigea qAT v 2
ug Fm Agy wr ofed

g oam x: afim ®oTw
T A &) woEy fedy A fraft oA
wfers awt F ot a7 poroTaTa A6y AT
v afed ) wrw o {em AT 2
FAT q7 724 7 oft 7§ anArdT
FAAT qv Taveere qAfafT fuer gy
IR TFIF, HFIIE WW A S
WS AW W owg A FHHT A T
e ¥ 37 g g AT /T
FAGTAFTENTFITIE | AT
T F WIT g AN AN 0TI
FA R TA AW X AT AW
TR HEFT A I AR AT G
Y 79T FT | AAT AW T/RT {AT AY
WIS B T ¥ WHE § 7 AT A
AR T AHRT A G
MR CHAIRMAN-' The question s

“That the Bill be passed”

The motion was adopted

18,10 hrs.

STATUTORY RESOLUTION RE
DISAPPROVAL OF THE ALCOCK
ASHDOWN COMPANY LIMITED
(ACQUISITION OF UNDERTAK-
INGS) AMENDMENT ORDINANCE,
1074 AND ALCOCK ASHDOWN
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COMPANY LIMITED (ACQUISI~
TION OF UNDERTAKINGS)
AMENDMENT BILL

MR CHAIRMAN: We now take up
item No. 13 and item No 14 together.
Shr; Madhu Limaye to move hig Sta-
tutory Resolution,

ot wy faad (aver)  warabr
PO RIS FAET ATIV AL FIAL FATRAY
31T WAT 97 i Ay v orar
v AT A34 21 VEr 7 79E 17 Wy et
ZH AN AT £ 97 71 7 A7 TRt
g4t "®ETOT AT AT W7 AT Wy
Wl AT FT IS6TZT AT 472 AT
e 1 o {Towwe gt &
F {441 WU 97 q7 {FPTF 7O A7
TT AVGE AT FE WA | IR AET Ay
oMY FLF AT TITATY 6 oAz v oae
2?2 g9 8w qa ey {37 oSy
TFAL FT 7971 & amfatda 3w
Foosmaw F OT T OH W Arar
¥ owmR FrS AT SOTE AR
tamT o w3 T TR afveda 9
T ARETT A T #TA 3RR
e pont 36 {6 17 @ et
Fif 7oy e  ag AT g A

18.11 hrs.

[9HRT JAGANNATHRAOG JosHI n the

Chawr]

THY AT ¢

“An appeal has, however, been
filed asainst the order of the court
(delivering possession of the proper-
ties of the company to the Central
Government) by M/s. Turner
Morrison & Company which iz a
major sharcholder of the company
and the said company has simulta-
neousty filed a wit petition challen-
ging the viies of the Act. In the
wrid petition, the applicant is trying
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to establsh that the amount speci-
fied m the Act 15 1llusory The ap-
phicant contend, that the underta-
kings of the company, as defined 1n
the Act includes book debts, loans
and advances and moneys which
may be recovered by the Company
from its directors by misfeasance
proccedings In the circumstances
the Cential Government was advis-
ed that by way of abundant caution
the Act concerned should be amend-
ed to clarify that the undertakings
of the company as defined 1n the Act
do not inciude book debts and loans
and advances and any moneys re-
coverable by the company from its
shareholders of directors”
FAT IH AAT g ATT WS FT Ay
A T W ARV N I qEgH
A 7 fadas ¥y | @ 77 I ATV
&1 TET? THT FAY ACT TV WTAAT
war ? frymv gn ? warifa geen
o TEF FTC FEwqv T
g | AT 7 oW AE v oW ¥
N TR wF HEA F AR
FAT ATFT ey AS Y 1 oam
FIA AATATIIOA § AT AT IH
AT & T7 W gUT—-IT AHg Ay
gTE &Y [ ANy wradt wraww 7 Ty
Fr TR oA wT R wEy wetw 91
e feArr 3T A B Y fadwy
R | AT IAF FI7ATTFT 4TS o7
qm Fvar Wfgy ) F PR oo ¥
¥ gAT &) Fgar SR g froww
frdgs Ty wx § @AM wF A
HETAd A WY AATE AY §, TEH AT
a7 arfafrey aqvr & qag A g ?
w7 gad A ¥ wfwr & A0 waw X
78 wr & w7 wabed ¥ o7 faow
FT TAET WA AT FHITF WTGRHE
wwwar g1 At & wfew amAr
e § Agr won wfe @Y
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SHTTE I FT SR SUHAT 7 qATGHE
¢ 5§ o1t ¥ wfys Sk w7 997 77
ary & 7t F@E ¥ 7

¥ AT qeAT AW A QU

“Thig House disapproves of the
Alcock Ashdown Company Limuted
(Acquinition  of Undertakings)
Amendment Ordinance, 1974 (Ordi-
nance No 5 of 1974) promulgated
by the President on the 28th June,
1974 "

Jrd U Harem § I (s
FoE fag ) :  wwefa w@ew s
7y frrax st & ¥ 07 famwem Ao
ft 78 0 T IgEE 9T &R
Ammeaafraat W fam &
THTHT & AT WY 3T 7T AR
1T N GRS F AN & frea}
Fv famr 1

=it sy fomd : ATaET BrE T

st gate fag: TwEr @ o
fg 17 3 famr e &)

TZ UF agA 21 ATAT AT UFGOHANA
FEmTY gn T e 4 ¥ (1) ¥

0% yraraEA 2 qg ¥87 & v 9w
FFT a7 TV AFER o7 WX 98 B
afr fram nav) gwrew faar gt
far St AT FATAT & AT Q& AR
a /1 faare w7% o7 femdde § ooy
Fv & W7 Ay A A aEw v,
9 AT 7OF) F TRA F@ {6
Iq5) wEA I Al &1 98 W WS
far @A T EFAA & Y
Ffra ard w1, e ¥ g fae dHw
g1 mar W ow wwet fored sparfers
g et R A X wAy et X
3 frfiz ad Fr Sy g gk
¢ ¥ et T 1 §O WA gur W
faw &% 3, Iuk v i ot T
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g = smA sk A @
f |1 sy wglaaa & a7 97, ™
wighz & I 9 T GFRAAAA F
g% %< fiar war aif® A FELA
qraftar fedt aeg & W FHAR A @ |
gafay wy fowd oft S 9 QG 4 fw
frsmm *f &7, ag a1 Ay §, afw
e % a1 qu & 72 W AT ™
Fgawi§ ) Faga SurT aw A
¥ wEY gY 9 B IR WiegwT §
R #4070 &, IqH ITCHZJATE AT
FTAT AEAT § WY IqF AR 5 AG
T 9 & ATRT W@ RIE )

1 beg to move*:

\ “That the Bill to amend the Al-
cock Ashdown Company Limited
(Acquisition of Undertakings) Act,
1973, as passed by Rajya Sabha, be
taken into consideration”

MR. CHAIRMAN: Motions moved:

“This House disapproves of the
Alcock Ashdown Company Limited
(Acquisition of  Undertakings)
Amendment Ordinance, 1974 (Ordi-
nance No. 5 of 1974) promulgated
by the President op the 28th June,
1974

“That the Bill to amend the
Alcock Ashdown Company Limited
(Acquisition of Undertakings)y Act,
1973, as passeg by Rajya Sabha, be
taken into consideration.”

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, this seemg to be a
very innocuous Bill, but according to
me it is the brain-wave of a nervous
administration. Should we go on
changing our statute on the basis of a
point or contention that may have
been takepn in a pending legal pro-
ceeding? This is the object of this

*Moved with the recommendation
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302
ings) Amdt. Ordin,
and Amdt. Bill

Bill. Because in a pending legal pro-
ceeding before a court of law a party
hag taken a certamn point, to meet
that pomt, we are amending an Act
of Parliament !

The hon. Deputy Mimster has said
just now that this 1s by way of
ubundant caution. This is not gimply
by way of abundant caution. Previous-
ly section 4 of the Act included with~
in the ambit of ‘undertaking of this
company’ all its assets, all its rights,
powers, property, movable and -
<nuvable, cash balances, nvestments
and all other rights

Theretore, 1t 15 no good saying that
it was not mutially included there. It
has been included ang rnightly so.
Within assets and property, book
debts will surely be included. 1 am
not talkiig about the misfeasance
damages. But, what 1s happening
now 15 tnai on the basis of the valua-
twon, I take 1t, of all the assets and
properties, a huge sum of Rs. 1 crore
has been fixed as the amount to be
paid to the company to be distributed
1o ibe shareholders. Therefore, when
the valuation has been made and the
amount of Rs 1 crore had been fixed,
you must have taken into considera-
tion the book debts of this company
if at all the Government had applied
its nung at that stage.

Now, what is going to happeny We
are expressly releasing book debts.
That means the debts to the company.
We arc expressly releasing them.
The Government has been renouncing
all rights over it. Suppose, the com-
pany was entitled to receive from any
outsider, say, Rs 2 lakhs, the Govern-
ment under this new amendment wil}
not have any claim over that money.
Therefore, althcugh this sum of Rs. 1
crore remains fixed and will be paid
to the company in view of the pre-
sent Act, we are now giving up our
claim with regard to book debts. I
would like to know from the hon.

of the President.
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Minister what 1s the amount of debts

due to the company. By this time—

beeause this company was takep over,

1f I am not wrong, sometime in 1973,

if not earlier—from 1973 till 28th
August, we must have been
able to, the Government must

have been able to {ind out what are
the debts due (0 the Company. The
position remains thus, For the totahty
of the assets, after taking into con-
sideration the lhabilities of the cvom-
pany, the Government had fixed Rs 1
crore to be distributed. Now, habili-
ties remain the same, The assets
which the Government is entiilted to
get are being reduced Bul the com-
pensation 15 not bewng reduced

Therefore, 1t appears to be an in
nocuous Bill trying to mecet the pont
that has becn taken in the  legal
procecding  Bul uvre we not giving
mute money o.er and above this Rs 1
crore 1o the share-holder: of the com.
pany? We are doing 1t [ can under-
stand the explonation (b). That is,
of course a vontingent right or con-
tingent habdity which may anse or
may not arise, but, so far as debis due
to thc company not being included in
the compauy's assets and undertaking,
this 1t intended to benefit those per-
sons during whose management  or
during whose control through the
means of their share-holding, the com~
pany has teached ils nadir  Therc-
fore, we supported the natipnalisation
and taking over of this undertaking
We want the Government to run it
properly and manage it well, bcf-m'xse
it is one of the importunt engineering
establishments in this country. We
want it to prospes. But T do not un-
derstand, unless the Government has
been misled but 1 have a lurking
suspicion that by this process more
money which was not being given
directly to the erstwhile managers and
share-holders is being given through
the back donr and a circuitows pro-
cess.

Therefore, the assets remain reduc-
ed, the liabilities remain the same and
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the compensation, thereby, necessarily
becomes more.
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Therefore, I would Like bhefore the
House passes this Bill the hon, Minis-
ter will kindly enhighten the House as
to what 1s the expected amount of
debts due to the company considera-
tion of which would huve made all the
difference to the computation of the
amoeunt because that is the fear. The
Government's fear 3s that the conten-
tion of the company that the compen-
sation amount is illusory will be prov-
ed by the fact that the debts due to
the company will also be realised by
the company And, the erstwhile
management or the owners aite  not
bemg eompensated for that  There-
tore, {0 me, it appears that this legis-
ltem has been solely brought  with
that puipose [ have beep repeating
that not only here but m so many
other Bills too as to why we are un-
able to utihse fully the powers that
have been allowed under the Consti-
tuson of India?

We have supported ungrudgingly to
grant  mote ang more powers but
why the same have not been utilised
properly  Under Art 31 of the Consti-
tution. cettaiy powers arc given, How
are you utilising those powers?

1 would like to know from the hon.
Mimster whether he would explain to
us as 1o what 1s the amount of the
book decbt that is available to  the
compuny After this Bill is passed,
the book debt due to the company will
not be realised by Government be-
cause 1t will cease to be a part of the
undertaking. Who will realige it?
Obviously, the company will realise
it And they do nut have to  pay
anything to Government, They will
utilice it for their own purpose. So,
I say that it is essential for us to
know what 15 the amount of debt due
tu the company that is now  being
excluded from the concept of under-
taking?

SARDAR SWARAN SINGH SOKHI
(Jumsghedpur): Sir, this is ap amend-
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ment bill of Alcock Ashdown Co. Ltd.
which was taken over last year. I
have given an amendment to be in-
serted in Clause 2, page 1, line 10,

I am surprised to read the state-
ment 1 have received on the 27th
August, 1874 explaining the circums-
tances which necessitated the promul-
gation of amendment Ordinance No. 5
of 1974.

In the Statement, it is said that cer-
tain writ petitions have been filed by
Turner Morrison and Co, a major
share-holder challenging the Act
which is pending before the High
Court and ceriain points have been
raised by them. 1 do not want to go
into the details of the same.

Sir, this company was bought by
Government by making 3 paym..t of
Rs. 1.17 crores in 1973 and ti.c Act
was passed by Parliament. llow, at
this late stage, the Central Govern-
ment was advised to amend the Act
by inserting only a few words in
Clause 4(1) of the Act, 1973. 1 want
to know from the Government why
this advice was not tendered before
when such a vast Law Ministry with
full of legal brains were at the
disposal of the Government.

It looks like that as though the Gov.
ernment is doing everything in haste.
For inserting only five words to a
clause, and bringing this amendment
before the Parllament, I think the
Government must have spent thou-
sands of rupees. The Government
must call for the explanation from the
Departments concerned, why such
loopholes were left out which led to
unnecessary litigation,

It is further said in the statement,
I quote: .

“Since the writ petition was to
come up, for the hearing on  the
I6th July 1974 and the Parliament
was not in session, it was urgently
necessary to make the aforesaid
clarification.”
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Very well, Sir, I am not against the
Ordinance, but i! appears to be very
strange that, when this statement was
approved and signed by the Deputy
Minister of Heavy Industry on the
25th July 1974, why there was no
mention as to what happened on the
16th July, 1974 in the High  Court.
Whether the court allowed the writ
petition or rejected, thus House wants
to know that. No wopy of the judg-
ment or what steps were taken by
the Ministry on the 16th July are
mentioned in the statement, 1 would
also request the Minister to change
the managerial staff and put fresh
blood into its management having
some qualifications. I would also like
to know whether the Minister would
a~ain  come up with some (cmend-
n.ent) Bill in the near future or it
is firal in regaid to this company. 1
would request the Mini ler to give a
categorical reply.

Now, 1 come to my amendment
which is for insertion of words “with.
out prejudice” after the proposed Gov-
ernment’s official amendment after
words “In relation to the. Undertak-
ings”. According to me it is a very
appropriate amendment and should be
accepted, which when read with
whole clause 4(1) of the Acquisition
of Undertakings Act 1973, in the an-
nexure of this Bill, would complete
the meaning of the tlause in every

respect.

With these words, Sir, I support this
Amendment Bill.

Y TR weEt (TT)
gamefa Y, @ 39 fadas 9T a@gw
& ) o AY 39 aEa gW AW A 3w
i £T g, 1 i F gy 4 I
aFe fFarar 1 I OHY AN AT
R a o i waTw &
gy Iefeqy § dwWiEa A /T .
oot Haly oY ¥ xmmar v € Ww
weadt At faw & aff o fox ot gw



307 Statutory Resl. re.
Disappl. of Alcock
Ashdown Co. Lid,

[ Tramaare wredt]

W gnga ¥EC WF 1 uF AaT
due AW W9 WY gAY ¥ wase §
f g 7 9 FE) gt oY, wF W
goa e faar a7 A TE WAy TORTT
WY @ify § fr ag g7@ ot 3} }
arfs 98 ey ¥ fraed amer & WY
frrer o | S| @ WY a8 aq
331 a1 f Trady FY oY O § I
A frmifer folr 34T 9 o0 wred
e fFor RN M Aq,
Iq ay WY §ET ISMAT T 97 fw gt
wt w7 @ & aaify ww Ak ¥ e
grar & fr aga |t ARl it gd A
A WTaF FTH G4 W aFAY & g WA
o} sTowY fasr ot § 39 wTvEml &
fra®Y w7 AT § WY Jak I A I9H
w 1 ST WY S Qe & A,
Iq UG I% w4 WY IIAT Ty a1
stz v fawr 9¥ W §FIY A wgT 9r e
gy wdY W w9 qwTE % w7 ¥
w oy 1 FfFw ST TRT WV T A1
®Y A¢f YT | W WE A AT qrA
& ford dare wgt § W Suwelt avell
A ATAL FA AT E | RE g §
Fw A JFE QT R, N T2 A
aata gy & | W9 37 ST ATST AY
ey daT 27 ATEA §, 7€ qar faw 9T
FAR QX SIS I &F §, WY F@r
g &, Foraay AT A& Afewsr & gwsr
we oy §1 A W IR ¥ R ¥
qUEW B3 w1 gAw! waTer dar 2
o qg qarfew g & 1 Al W
Afgw a5 AT F §—EEwT
# fadra waar § e fowr & fow
® Wi, vad g W Wt g ar
guw 77 O arfi wadr & arfersi 61
g ¥ o gk o W O AR "
der w fair | gf W w1 B
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W § wufry IweY wawy & A o
WYt fagar &, W< wama & wawr
a7 7 Qrar § aga | T T @l
¢ &Y fBT wawY quras JFT waw K
AR STAT 97T ]

# fpT wrey af) fadza %t fs
W9 @AY ¥ O FEEY & SFT Ay
A3 ) I AW F qga 2T e
% | WO SAET wAeqr W gy o
W wear e &, s AT i &
o, WfEw I qIT gAY I R
73 ) g1 fagri & Aatfas wroer
AN araAwa & fag WY 2
GFA Y FTAT TE THA I HY FqT HSLA
27 W% JqT wAAR 9T §
fg gt ww Y § &7 #
frdzs woar Tgar g & 4@ a@ A

T AT WG WA AT TGS Q7 T

®r dar @97 fwast w9 gue FAl &

g FTARG WIT 37 TAG I & qHA

RN wrfaw ATE § I HIH1 §B TR

gt 1 yafed wie qar 1 fd

g §t AE waw fragx won

£

SHRI RAJA KULKARNI (Bombay-
North-East): As has been pointed out
already by many hon. Members, the
Bill which has come before us is the
second step. Government feel that by
taking this second step, all their difi-
cultice would have been solved.
Though 1 wish well for them, I, how-
ever, see from the working of the
recent past and after the passing of
the first Bill in December last, it has
not still beep possibie for Government
even to start the machinery and take
over the production in their hands,
because of the legal proceedings.

It iy true that they have been say-
ing thet the purpose of this Bill is 3
very limited one and they feel that
a1l the legal difficulties would be over
once they defing now what does not
come within the definition of the ser®
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‘undertaking’, namely book debts gnd
the money to be recovered from the
shareholders. They feel that once thisg

matter ig clarified, a]l difficultieg will
be over.

But the difficulties are not only
legal or of short duration, but they
are more thap legal and more than of
short duration. They are also of a
commercial and trading nature. They
are financial difficulties to which Gov-
ernment are not prepared to give a
second look. Therefore, 1 shall not be
surprised if even after passing of this
Bill, they come across difficulties

We do not know whether they are
cvoming t{o terms with Turner Morri-
sons who have filed a writ petition in
the Bombay High Court. We do not
know Whether they will not go heyond
Rs. 1 crore compensation and gay that
they have no other liability or they
wonld like to come {0 certain terms
to setile down the legal claimg of all
porties, one of which is Turner
Morrisons who have stood as guaran-
for tu the State Bank of India which
has given loang to the Alcock Ashdown
Company to the extent of more than
Re 1 crore. Suppose after this Bill is
patted, there comes u difference in tho
valuation, what is going tu be doue?
For, the Bombay High Court has ui-
ready appointed an independent valu-
er. After taking inventory o’ all tne
&ssets of the Alcock Ashdown Co. and
after valuing them, suppose he sub-
mits a report to the High Court say-
ing that the value is Rs. 5 crores or
Rs. 6 croreg or Rs § crores. One does
not know what will happen ultimate-
ly and what the verdict of the Bombay
High Court wil] be, because it is all un-
certain today. What will Government
do then? Suppose the Bombay High
Court decrees that Government must
pay to the State Bank of India or to
the guaraator or the petitioner, name-
ly Turner Morrisons Rs. 5 crores or
Rs, 6 crores, what will] be Govern-
ment’s stand? Are they going to come
back to this House asking for Rs. 4
or B crores more from this House?
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In case, the Government wins and
the valuation is less than Rs. I crore.
The other party is bound to go to the
Supreme Court. If the other part}
wins, Government will go to ihs
Supreme Court. These legal proceed-
ings are not of short duration. They
will go on for two or three years,
once it goes to the Supreme Court If
this is going to happen, ihen what
happens to the machinery which has
already become a junk? Since 1871,
the whole undertaking is closed. Till
today Government is not in a posilion
40 start the machinery. Government
had given an assurance to the workers,
wher. the Bill was passed in Decem-~
ber last, thay their dues would be
pard We had told Government tha.at
from this Rs. 1 crore, a specific provi-
sion shculd be made for payment of
the workers' dues which were to the
tune of Rs. 63 lakhs, But Govern-
ment has not done so. It has gone
hack on the promise to pay the wor-
kers' dues. Workers are still on the
streets. Now they are heing asked to
gel themselves recruited as fresh
workmen by the Mazagaon Docks. T}'\e
Mazagaon Docks is not interested in
running Alcock Ashdown. They are
only interested in the Jand ocrupied
by this concern for their own expan-
sion. They want to sell the junk and
demolish the structures.

This i the kind of wrong perspec-
tive at the back of this Bill. There-
fore, a national asset is being wasted.
Even now Government should come
forward with a fresh look. 1 repeat
the suggestion 1 made last time: let
a new Bill come taking over this
undertaking for management under
{he Industries (Development and Re-
gulation) Act. Give it 10 a co-opera-
tive of the workers. They hfwe sub-
mitted a scheme. Examine it. .Give
it (o a co-operative or any other insti-
tution to manage it on behalf of Gov-
ernment. But coming u_nde:: the Acqui;
sivion Act and acquiring it !pr Rs.
grore has created @ lot of difficulties
and further difficulties will be created.
Meanwhile, a pational asset is being
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wasted Therefore, I suggest to Gov-
ernment: along with the Bill, have
a fresh look and {ulfil the promise
given to the workers That will be
at least something

Nt gew w7 weard (R)
waTgfy oY TETT I dFETE QO-
IRT FOAY F A s A faw T}
areas 7 g faw aga & Oy § A%
RS A R AT srEvEEar S8 )
77 fogs @ @vET § 3@ FOAT
wY ooy 7 & famr 4wl @
q&t @Y=y | AT Ay wraw A7 vk ?
e 1A FY AEATEY AT FIN FT T
safAT s FETAT AT 74T E AT FT wifomr
&Y | faear & faore $97 &) quay
METAT SAT g ) wrw oAY S fae
2 7z A } o W OH AW b
a7 s g fr fev & fasr =@ *t
gravEAT wEAr TifE e faw &
qTeTH & 92 9 19 A3 ¥ % 5
Y wrfers FIrTTT F weRT T § 3R
Y 7ET 7Y 2 77 F3Ry R a8 g
QET #15 Ar7dY qdY AT AT 4 IRV
SrAeTfa g avERT T A IRy g A
ord 39 T 79 & wifaw @ Y 6t
ot A1 9framw & fr osra pfsar?
aA T @ e afz AT A Ay
aY g frafy dar At gt | 39wt
FY 0F SFT AraTIT § N7 70 wew
¥ &1 sawr wrE AAwd IER Y
Fv%1T A fagat arv yrearas faar qr,
g8 da1 Y st 97, 9% FAT) AAET
d%17 92 ¥ 1 WA wETeT faar ar
& v &9, e wmad w7 v faamy

T a T & IO WITTE 94 AR
we 3 g sfem 41 3 ¥ qT 409
To § #17 AWG FT O TAL 60
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I o F 4{T 987 § 1 4T HIW W
39 1 7Y Faray Y 1 v A weee
& off A wAgQ 7 T IO FL R
gag ww s avg & owwE ¥
fafa wavaq & wfty v TEA
g7 fwmr & ww AW v faww
T FrE Pt Ay grer 236 W
wftq o9 X qqr qamar {4 /v qre
g & A Aot 7Y fOTI AT g,
A7 w2E & frrar mor frar ) 3w Al
AT #1 worgT gy A7 frerm N T
Hifed a7 1 vt wgrET T (a9 1Y T
SR, Ffan gy TH A N T AT
Y T &7 AT F fq@AT TR A FTH AT AT
fr g ¥ AT TS TIA AN HAA A
2 sl qF faw Tawied | A7 a7 4
HeA AT TE T AT s w
TR AT O |y (% T fae o
a7 g TR 0 ORI AT S
qr AETERT 1 oara F o g T H @ A da
I AL 3 rQT 40 AT R AT HIR
FT 60 7T Sohd W TN, T°¢ *4¥
grvATRA 247 a1 §7 T 7y wEw
AT ¥4 TF AT T7 A0 147 F AAGL
T TTH 4 54 TN 49 AT YT AT
d9 TR W AV W TAG G I
FrraTy A o fawr A wafew €
421 grft & ot fr wraont § o e gk
AW &Y AT W RTT ) TR W
w1 w7t g A ¥ foar @ ey g W
A Tq 37 fAain qF 4 & ag a0 |
w19 % faet B wefy arad & Hifad AT
fET R €8 X WA AT T AL

*SHRI E R KRISHNAN (Salem):
M: Chawrman, Sir, I would like 10
express my views on The Alcock
Ashdown Company Limited (Acqul-
sition of Undertakings) Amendment
Bill, 1974,



313 Statutory Resl. re. BHADRA 6, 1898 (SAKA) (Acqn. of Undertak- 314

Disappl. of Alcock
Ashdown Co. Ltd.

This company was started by the
Biitish some 40 years ago and till
Independence they repatriateq some
kundreds of crores of rupeeg ficm
this Company. After Independetce,
when they found that it would no
longer be possible for them to ¢xploit
this company, they sold away the
shareg of this Company to Mundhrus.
Sir, it ig very well known to you hat
Mundhra also plundered the wealth
uf this Company and it is repuiied
that about Rs. 1.65 crore of rupees had
been cornered by him I would like
to know what steps buve been tuacn
apaeinst Mundhra for recovering this
huge sum.

It is stated that the Governtuent
will have to remitl in the Court « suin
of Rs 1 crore. 1 would like to nhow
whether the value of gssets of thws
«wmpany would be more nr less than
this Rs 1 crore. The Government
have also to pay to the wurkers “he
anteurs of P.F. elc. to the extent of
Rs. 37 lakhs. Besides, the Govern-
ment have to return the loan  of
Rs 1.70 crores given by the Slate
Bank of India as also the Bank of
Mzharadhtra to the Company. Sir,
i{he hon. Mimsier must inform this
Inusc about the real value of the
assets o thig Company.

Sir, on account of carelessness on
the part of high officials of the Law
Ministry in the preparation of the
parent Bill, the Governtent have been
compelled to bring this amending il
before the House. When the parent
bill was discussed in this Houge i1
1973, many hon. Membhers f this
House pointed out the deficiencies and
loopholes in the Bill and also express-
ed their apprehension that this might
be taken to a court of law. At that
time. the hon. Minister did not pay
heed to the suggestions of the hon.
Members of this House and the con-
sequence is that the issue is before a
Court of Law and to circumvent cer-
tain issues thiz amending B!l has
been introduced by the Government.
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Before I conclude, I would request
that 8 directive must be issued by the
Prime Minister to all the high ufhcials
of the Law Ministry connected with
dralting of Bills that they must be
mwore vigilant and exercise greater care
in the formulation of legislative pro-
posaly in the form of a Bill. This is
very necessary 1if the Government
want to avoid the issues heing taken
to Courts of law frequently.

W th these words, I conclude.

SHRI DALBIR SINGH: Sir, ag 1
stateq eartier, this is a very simple
explanation which is being added to
sectiun 4(1) of this Act which was
pasted in  December session. After
that this wag challenged and this com-
pany filed a wnt petition before the
Hwglh Court, which is shll pending.
Nobody krows at this gtage whether
the judgment would be 1n our favour
or :n favour of the other party. They
have & right of appeal to the Supreme
Cowrt also. All legal remedies avaii-
bl to them, they would like to ex-
haust and we cannot stop them {rom
doing 50

The point was 1aised about compen-
sation  This amendment ig intended
« clarify the position that the book
debty have not been included. At that
time also ouy intention was not o
include the book debis in the defini-
tion. We have consulted the law
department and the Additional Seli-
culor General. who advised us that we
should issue this ordinance. So, it was
issued angd this Bill hag been moved
to replace the ordinance. This is in-~
tended to show that this amount of
Rs 1 crore is not illusory. When the
intention of the Government isg to in-
clude the book debts, it is gpecifically
mentioned in the cnactment itgelf.
There had been a number of legisla-
tions where the intention of the Gov-
ernment was {o include the book
debls and that wag specifically provi-
ded in the enactment. as for example
in the Air Corporation Act, 1953,
Metal Corporation of India (Acquisie
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tion of Undertakings) Act, 1966, Indian
Iron and Steel Co. (Taking over of
Management) Act, 1972 and Indian
Copper Corporation (Acquisition of
Undertakings) Act, 1972. In all these
enactments, it was gpecifically made
clear that book debts will be inciuded
in the definition. The very fact that
we have not mentioned it in this
eractment shows that our intention at
that time also was not to include the
book debts etc. in the definition. Now
by way of abundant caution, to make
it absolutely clear, we have brought
forward this amendment.

It was asked how this amount wouid
be recovered. We have acquired the
productive assets of these two
undertakings to put them into produc-
tive uses. We have not acquired the
company. The entity of the comvany
is there, The company is to recover all
this.

Comany to valuation, a committee
of senior officers have gone into the
question and they have made a deep
study of the assets which are to bc
acquired and they have come to the
conclusion that even if all the assets
are auctioned in open auction they
would not perhaps fetch that much
money i.e. Rs. one crore. So, the
amount of Rs. 1 crores which was
valued by the committee of officers is
very reasonable. They have gone into
the conditiop of the machinery, build-
ings etc. and they have made this
ascessment, which is a very reasonable
assessment.

Shri Kulkarni raised the question of
werkers’ compensation.  After the
acquisition of this undertaking, it will
be governed by the law. We are try-
ing to see that the worKkers are not
throwpn out. We have called a meet-
ing tc discuss this question with the
representatives of the Gujarat com-
pany and the company which the hon.
Member has mentioned, the Mazagaor.
Doucks. We have said that these people
should be absorbed there. We are
very eager to see that these people are
nut thrown out,
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SHRI RAJA KULKARNI: Wnat

about thir past service?

SHRI DALBIR SINGH: We will take
a sympathetic view in considering this.

We have not gone into the question
of book debts, because it was not our
intention to include the book debts.
S0, we did not calculate it. It is for
the company to see how much of
hook debts are there and how to re-
cover them. With these words, I com--
mend the motion.

MR. CHAIRMAN: I wil] first take
up the motion by Shri Madhu Limaye
The questiopn is:

“This House disapproves »of tne
Aicock Ashdown Company Limited
(Acquisition of Undertakings)
Amendment Ordinance, 1974, (Ordi-
nance No. 5 of 1974) promulgated by
the President on the 28th June,
1074.”

The motion was negatived,
M. CHAIRMAN: The question is:

“That the Bill to amend the
Alcock Ashdown Company Limited
(Acquisition of Undertakings) Act,
1973, as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will now
take up clause by clause consideration.
The question is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.

Ciause 2 was added to the Bil.
19.00 hrs.

MR. CHAIRMAN: There 1is no
amendment to clause 3. The Juesiion
is:

“That Clause 3 stand part of the

Bill”

The motion was adopted.
Clause 3 was added to the Bill.
Clause 1 was added to the Bill.
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The Enacting Formula and the Title
were added to the Bill.

SHRI DALBIR SINGH:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

I move:

19.01 hrs.
QUESTION OF PRIVILEGE—contd.
st TR fET ga? fag (o)

AT I F9 ARAIT GELAT 4 HIAT
g fear A qA @7 g fa & 97
qag g3« # gIfeqq =&Y av 1 & wra 0
Tl g fF 70X OA 9q 7347 €q6E-
F FE &l HIGL 977 faar § 1

xq fedie 27-8-74 &1 THA
ATT H T.9&qr 730 ArUfaT F s9O7
¥ fafqs @&z g3 F1 AW Se@
qifed<i F TH4 @3 FMEH HFIAT
F agae o disf § faq getfaaw
T 93 G351 & &Y F farar § o o%
H W AT HAT 3G
T graeg § 7 fidza gg § far a&

<~

fody TIq<T qF IT S IFT qEATT F

Ordin. & Amdt. Biil

arafrag & a3 F1% gearw ag) fwar
o 7 g o fad gen 1 osrAar
g
Fryfeafa ag & fa 1a Fwz wfygaq
Fge W g € fam A= ar g @
a1E F FB AiaF AR fesd| frarg w41
9T IH WG § ATARg AT F | SA
77 Ty : aqr fear 91 fa s3q Agfa
9 9T 7 @1 A4 gEATAT @ HIX A /Y
a0 #€ fadi g FT TrEew § 0 9A
ag ST T [edeq & qed AT gq@
g & fa =f v ol oTZaTemTa, Anfuren
g 7| 4 39 TAT § ToF &7 § ¥
ST a1 Ser@ fwar & shifar faaart
g ug faga
HAq, A g5 HI&AT F fga
td wfga®i & i g 1 9 "
fagsr qrg=m & f& w19 gwi @aiar #r
Tey @ qar wrafraa srfaaat oa gamaT
qET FT Y FE TN FI AT L T |
19.04 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
August 29, 1974/Bhadra 7. 1896 (Saka)





